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1853
LOK SABHA
Tuesday, March 2, 1965/Phalguna 11,
1886 (Saka)

The Lok Subha met at Eleven of the
Clock.

[MR. SEAKER in the Chair}
ORAL ANSWERS TO QUESTIONS

Weather Warning System
+
Shri R. Ramanathan
Chettiar: |
Shri Hukam Chand
Kachhavaiya:
| Shri Sezhiyan:

*196.

Will the Minister of Civil Aviation
be pleased to state:

(a) whether it is a fact that the

weather report of 21s¢ December,
1964, had warned that a severe
in the

cyclonic storm had formed
Bay of Bengal and was centred on
the morning of the 21at December,
about 1,200 k.m. south-cast of Madras;

(b) whether it is also a fact that
the next day’s report said that the
severe cyclonic storm which it earlier
stated was expected to move in a
westerly and north-westerly diree-
tion had weakened and lay 700 k.m.
south-east of Nagapattinam;

(c) whether any warning wes given
to all those living in the coastal areas,
espccially fishermer: and if not,
whether any enquiry has been made
into this aspect; and

(d) the action Govermment propose
to take to strengthen the Cyclone
Warning Orginisation of the Lndia
Meteorological Depariment to pre-
vent such calamities in future?

of Civil Aviation

The Minister
I Jay a statement,

(Shri Kanungo):

1854

giving the information, on the Table
of the Lok Sabha.
STATEMENT

(a) Yes.

(b) Yes. Based on the latest ships’
observations, the mid-day weather
report indicated that the severe
cyclonic storm had weakened into a
cyclonic storm, with centre about 700
kilometres south-east of Nagapatti-
nam. However, on the basis of sube
sequent observations, the intensity
was indicated as ‘“severe cyclonic
storm” in the bulletins issued in the
evening of the 22nd December, 1964.

(¢c) The Forecasting Office  at
Madras had issued warnings on the
21st December, 1964, about the scvere
cyclonic storm and its movement, to
all the Ports in the Madras coast,
south of Madras up to Tuticorin, and
also to the Fisheries OfMcialg along
the Mudras coast south of Naga-
pattinam. Special bulletins were also
broadcast on the night of the 21st
December, 1964, from the All India
Radio station at Madras, at 22:30
hours I.S.T.. giving information about
the cyclonic storm and the possible
deterioration in weother in  the
coastal districts of <outh Madras
State.

On the 22nd December, 1964, warn-
ings about the scvere cyclonic storm,
its movement and adverse weather
associated with it, were issucd to the
Revenue, Police, Railway, Posts &
Telegraphs and other officicls. Port

authorities and Fisheries officials
were al:o warned.

(d) It is proposed to modernise
and improve further the cyclone

warning organisation of the India
Meternlogical Department by instal.
ling storm-warning radarg ctc. along
the coastal stations, during  the
Fourth Plap period.

Shri R. Ramanathan Chettiar: May
1 know whether it ig a fact that the
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instrument that is useq by the ope-
rator was not functioning well and,
if so, why adequate precautions were
not taken by the operator in the first
instance?

Shri Kanungo: What instrument?
The question is whether warnings
were given or not. As I have said in
the statement, warnings were given
on the 20th, 21st, 22nd and 23rd.

Mr. Speaker: The question was
whether the instrument for forecast-
ing or foratelling the weather was
not in order on that particular date.

Shrl Kanungo: Here it is not &
question of one particular instrument
but getting reports from various
sources and places. Particularly on
the 22nd, information had to be
obtained from ships in the sea, which
would report the condition of the
weather to the station, and the ships
did send messages.

Shri R. Ramanathan Chet‘lar: As
we have a coastline of 3,500 miles
which is subject to heavy storms,
may know what ‘measureg govern-
ment will take to have better equip-
ments like radar in order to see that
warnings could be given prior to the
storm?

Shri Kanungo: In part (d) of the
statement it is mentioned that dur-
ing the Fourth Plan it is proposed to
set up radar in some areas of the of
coastline. But in the case of the
last disaster it was not a case of
storm as such but, what they call,
tiday waves, The forecasting of tidal
waves hag not yet been systematised
and it is only during the last two
yearg that some work on that line is
being done in the United States. We
are trying to pick up whatever
knowledge is now available and set
up or inctall equipments during the
Fourth Plan,

off gww Wy Wy : g g
qg feadt arEe ¥ & ? Wy g §Y
R v ew W N F-gear X e

MARCH 2, 1963

Oral Answers 1855

wrg g Wer ama & ey ak
gf, @ g 7 a s e ?

st Wl c0g WY OF gF qgr
t—ux faeem ¥

aeow WAy : 4g §ArT Hew §
MAGumam s ae Fafi g

Shri 8. M. Banerjee: 1 would like
to know whether it ig a fact that
generally the foreca-t of the meteoro-
logical department is wrong and f{t
has been seen that when the forecast
is bright sun people go out with
raincoat or umbrella.

Shri Kanungo: Nowhere in the
world forecasting is hundred per cent
correct. The point is how 'much of
accuracy is obtained and the world
over 80 per cent accuracy is con-
sidered as the best. In India the best
has been achieved.

Mr. Speaker: What
have we achieved?

percentage

Shri Kanungo: 80 per cent is con-
sidered the best and we have achiev-
ed it

Dr. Ranen Sen: 1 want to know
what actual steps have becen taken
to improve the meteorological obser-
vatoriegs in Calcutta, Bembay, Delhi
and other important cities.

Shri Kanungo: Observatories in
India are most uptodate except that
for tidal wave forecasts, Certain
instruments are required for that
which are likely to be set up in the
Fourth Plan.

Shri P. Venkatasubbalah: May I
know whether it is a fact that
because of the wrong forecast that
had been given on the eve of the
tidal wave in the Rameswarem 1ls-
land area. that has created a lot of
havoc and resulted in the death of
many fishermen and whether investi-
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gation has been made to see that the
defects, if any, are rectified?

Shri Surendranath Dwivedy: That
was the correct forecast.

Shri Kanungo: The warnings
given were correct. The point is
that the forecast of the tidal wave
eould not be given and it cannot be
given with the present scientific
knowledge available,

Sugar Production in 1964-63

+
Shri D. N. Tiwary:
Shri Yashpal Singh:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri Naval Prabhakar:
Shri Prakash Vir Shastri:
Shri Jagdev Singh Siddhanti:
Shri Onkar Lal Berwa:
Shrei P. H. Bheel:
Shri Sivamurthi Swamy:
*197.! Shri Hem Raj:
Shri B:bhuti Mishra:
Shri Chandak:
Shri Ramchandra Ulaka:
Shri Dhuleshwar Meena:
Shri P. R. Chakravertl:
Shrimati Savitri Nigam:
Shri Surendra Pal Singh:
Shri Vishwa Nath Pandey:
Shri Maheswar Naik:
| Shri Guishan:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the total output of sugar during
1864-65 season State-wise;

(b) whether the shortfall in the
anticipated output for the season is
likely to be made good; and

(c) if not, whether the proposal for
export has been modified?

The Deputy Minister in the Minls-
try of Food and Agricultare (Shri D. R,
Chavan): (a) statement showing the
total output of sugar during 1964-6%
season statewise is laig down on the
Table of the Sabha.
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Statement

Production of sugar

during  1964-65 in
State thousand tonnes
(1st Nov. to 22nd
Feb.)
U.P. . . . 8
Bihar . . Z;g
Punjab . . [3%
West Bengal . 10
Assam . . Y
Orrissa . . s
Rausthan 7
Madhys Pradesh . 24
Maharashtra . 404
Guijarat . . 24
Andhra Pradesh . 169
Madras . . . 75
Mysore . . 94
Kerala . . . 13
Pondicherry . . r3
All India 1911

(b) There is rot likely to be any
shortfall in anticipated production. A
more accurate forccast will be possible
only in April;

(c) does not arise.

st Zo AT faarht : w1 & 9T
wrar § 5 1963-64 F g #
1964-65 ¥Y AreawA firady ww ar
afuxs & ?

st 1o o wEgw : 47 90 AT
wmI AR

ot 1o Ao frart : W & o
w1 g e 2w & O A forr avy
g w1 oI & AR @ O Qe
ar A ; w A gt @ agw
Wt ATA AT O ¥ €
ar 1t ?

&Y o o wagTw : oY gt, AT
=T g 5 ®7 § w9 30 W@
qAFWA Y AR |

ot qyaw oy ;. dwfs g
gt ¥ Jfgx &, 2w w) fagta-arfady
¥ W 12 ®AF T § TR A
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9§ | 4T FIHIT A g3 oA fHaT
g & 7 Q w3 v A FRaTA A
wafedr 2 & @Y, 1 feqra Iqdr
AT 31 H FFHAT 47 5 77 79 *FAT
w1 I aHAT 9T ?

The Minister of Food and Agricul-
ture (Shrli C. Subramaniam): I do
not understand where the loss is.
When we have to export, we have to
export it at the international price for
the purpose of earning foreign ex-
change. That cannot be compared
with the internal prices and that is
why we calculate on the basis of the
international prices that we are losing.
That cannot be considered as a loss.

Mr. Speaker: His suggestion is
that if additiona] subsidy had been
given. ...

Shri C. Subramaniam; The agsum-
ption is wrong. We are giving all
the assistance necessary for increasing
production.

oft wo W0 fgRely : Tu™ ¥ FFETET

o @ fe gwra IWIEE 1911 gAW

& g 1 & ag s amear g R ogE

¥ ¥ foaan fagwi ot waaare far

o7 T A FAI W AN ArEavEEad

1§ M| F Q@ FA F fao aw
femr o ®T R

Shri C. Subramaniam: Our pro-
gramme for export for 1964-65 is 2.18
lakh tonnes as against 2.5 lakhs tonnes
during the last year. Last year's pro-
duction was 26 lakhs tonnes. This year
it is expected to be 30 lakh tonnes.

ot 5o wro frddy : 2w A -

v frady & 7

Mr. Speaker: What is our require-
ment?

Shri D. R. Chavan; 25 lakh tonnes.

ot srerodre et ;T AT T

aar wfy welt & Y ¥ ImEw W

awy 32 "y == faaifor fear
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Af67 awaa § FA 1 IemEa 27
91X 28 WG A F TeT AT ) g AW
TR F HIT FY TQY gT QTT IAT B
g8 7 w30 a1 5 sy a7 A wyaw
AT AR w1 afas im fe wiw
& fraifo sen ¥ 3 wrir a3 w0da
st @rr aqr ofY sarew ¥ sgadr
N F qawm & 5 oFw@RT 30 wia
A GEAM | #GT §H FT F 9
g fFoad & fva F wEew ¥
T® TH TFTT A AT @ fFogw
fratfea o a5 4§ oz= @in ; af
i, a1 AR writ ¥ fag way soAeqr
FH MA@ G

Shri C. Subramaniam: Ag I have
already stated, the production figures
show that roughly from 1st November
up to 22nd December, the production
in the whole country was about 90,000
tonnes more than during the corres-
ponding period in 1963-64. In 1960-
61, when we reached 30 lakhs tonnes
production, the corresponding produc-
tion was 16.5 lakhs tonnes. As a
matter of fact, this year we have al-
ready reached 19.1 lakhs tonnes.
Therefore, we are reaching 30 lakhs
tonnes production this year.

I do agree with regard to the decre-
ase in production that that is mainly
due to competition between gur and
sugar production; and gur manufactu-
rers are in a position to offer higher
prices; and that is why there is greater
diversion for the manufacture of gur.
And gur also is a sweetening agent
and is available for our consumption.

oft srwrvle et : o ¥ A
gTEE ®W A Y IE A AAY

i L L
for g & ot =T v R ) 3w ¥ ey
sTew faeefy &

oft qETEdiT ared - oW AR ®
flosf dmr ez d @} ¢ fam &
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QU a¢ NN ¥ IEEA 97 IWTT A
@ ?
Shri C. Subramaniam: We increased

the price of sugarcane during this year
from Rs. 1.86 to Rs. 2 per maund.

oft yiw fey fagmeft : =71 @
¥ gg W ok Frw ¢ fw feami gra
A faw arfest & 7% F form gow
AT AT AT G A IqEF W
T8 gy ¥ fao mom ad T aw,
xafay A F7 IR FH G & 7

8hri C. Subramaniam: That happn-
ed only in Western UP. There has been
a decline in production during this
period, but now the production is
normal.

o wiwre oW AT : @ A
fog fi9 77 A FA, AW AT AW
Y 4% ¥ v A AR § S
agaT g & @ g aw ¥ A W
ITEA TEST A T § M gW DAY
frewt & @ W 2 & A AW AW
A F ar § W v A
g7’
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Shri C. Subramaniam: There is »
programme of modernisation of the
old mills.

Shri Bibhutl Mishra: I want to know
what steps Government are going to
take.

o WgRT - ad IR w8
f& IA%T NWTW 2 TW q@ W A A9
[MEAE M W A T AE w4

Shri Bibhuti Mishra: 1 want to
know whether there is any program-

me for the Bihar sugar factories or
not.

oo wvew - fagre st e
fafret & &9 §

Shri Bibhuti Mishra: ] want to
know specifically about Blhar.

Shri C. Subramaniam: Yes, for
Bihar especially there i{s a program-
me.

= fam avaaw: gaq aher @A

& fam w2 Frardi & £3 qafad

ZT w3 A7 F Avf o gAY T

A &% T w

Shri C. Sub jam: We !
be giving subsidy particularly when it
has got to be produced on a large
scale. It is a question of better pro-
duction, and therefore, of increasing
the productivity of the land which
alone would make the production of
sugar-cane economical.

Shrimati Savitri Nigam: May I
know for how many days the factories
in Western UP had to be idle, and
what the target of production of sugar
in UP was and whether it was

Mr. Speaker:

There should not be

/o many questions clubbed together In
on

e question, If the production In
each State is going to be discussed,
then it would be difficult for the hon.
Minister to answer the question.

Shry 8. M. Bamerjee: But it is
given in the statement,

Shri Ranga: All the States are
mentioned in the statement.

Shri C. Subramaniam: Some of the
factories in West UP were closed down
for a few days ranging up to one
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week, but even when they were work-
ing, many of the factories dig not work
to full capacity for about two to three
weeks, but now they are working
under normal conditions. As far
as the whole of UP is concern-
ed, for the period from 1st November
to 22nd February in 1963-64, the pro-
duction was 826 lakhs tonnes, where-
8s during the. corresponding period
during this season, it is 7.78 lakhs
tonnes.

Shri Surendra Pal Singh: Has it
been brought to the notice of the
Central Governments by the States

of UP and Bihar that the cxisting
strains of sugarcane seeds are
fast deteriorating and as a result

of that, the production of sugar
in those States is likely to be
adversely affected, and if that is cor-
rect, what steps are going to be taken
by the Central Government to provide
new varicties of better and improved
sugarcane seeds to the farmers of
those States before the end of the
present sowing season?

Shri C. Subramaniam: I dc not have
the exact details before me. but we
are taking steps to provide new strains
to UP and Bihar,

Shri Kapur Singh: The hon. Minis-
ter has just now informed the House
of our present need for foreign ex-
change and suggested that that is the
reason why we suffer huge losses by
exporting sugar at international prices.
May I know why it is not feasible to
obtain the requisite amount of foreign
exchange through the blackmarket by
the money represented by these losses
that we suffer annually?

' 1 +

shri C.
answer that question.

Shri Kapur Singh: It is an excellent
question and he should answer it.

Shri C. Subramaniam: T am not con-
versant with the blackmarket. If the
hon. Member would be pleased to
give information, I shall have it
examined.

MARCH 2, 1963
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g

Shri Kapur Singh: Shall I take thems
seriously?

Mr. Speaker: I expect every hon.
Member to take another seriously.
ot I Q0¥ : AT JA o

Asgfr e imeay
T { TATET GATATT A ) T | gArQ
gy faw 1 g gET Ay @
e aveard SO T T & W a9
] N aug ¥ TWT IO qAT @7 &
WM mITq @ o
Ty

Shri C. Subramaniam: When I said
‘gur’ it included khandsari also.

st ¥ HE {AY F IR
%1 TGY gU T TLH TF a0 F FI
5o fauig M f& gt W aET &
AT F gEar & q § oY agd Tgv
Wz frar s €, s9@ & faa faar
9 ! wed ¥ uw fEer 2 aiEr §
& g S DAY IR §, 7@ AR
w1 ;ar faem &1 fane foar o1 @
g ?
Mr Speaker: The hon. Member is
talking about d stribution ard poine

ting out that the quota given to the
rural and urban areag is different.

Shri Kapur Singh:
this discrimination?

Why is there

Shri C. Subramaniam: As the pro-
duction incrcases, we shall try to in-
crease the quota for the villages also.

Shri Kapur Singh: Why is there a
discrimination now? The hon. Minis-
ter has evadeq the question.

Mr. Speaker: That is because the
rural people are expected to use some-
gur as well

Shri Kapur Singh: They have al-
ready prohibited the making of gur
also.

8hri D, D Purl: The figure of con-
sumption in the country has been
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stated to be 25 lakh tonnes. May I
know whether that is the normal
consumption figure of the country or
whether it ig the figure to which the
consumption has been brought down
on account of controls?

Shri C. Subramaniam: I am sure that
if there are greater quantities available
then there would he more consump-
tion also. I do agree that it is a res-
tricted consumption.

Shri D. C. Sharma: From the state-
ment I find that there is a great deal
of imbalance in the production of
sugar from State to State. One State
produces 778,000 tonnes while another
State produceg only 2000 tonnes. May
I know whether Government have any
scheme to rationalise the production
of sugar so that the consumption could
also go up angd the imbalance between
one State and another could be re-
duced as much as possible?

Shrl C, Subramaniam: Historically,
the sugar factories got established in
the initial stages in UP and Bihar
and they are the leaders ir. the pro-
duction of sugar. We have also taken
into account the feasibility of sugar-
cane production in the various States.
For example, Assam produces only
2000 tonnes, because the sugarcane
production there is very much limited
on account of climatic and soil condi-
tions. That also will have to
taken into consideration. But we are
trying to arrive at some regional
balance with regarq to new licences.

Shri Solanki: Many experts have
suggested the making of sugar out of
beet-root. May I know whether Gov-
ernment are considering any such
proposal?

Shri C, Subramaniam: We are
having a pilot project in order to find
out the feasibility of sugar produc-
tion from beet-root.

8Shri 8, M. Banerjee: May I know
whether it:is a fact that the total
quantity of sugar issued by the Cen-
tre to the State Governments is sup-
posed to be distributed through the

Oral Answers 1866
State Government machinery, and
if 80, whether it is, however, a fact
that apart from the distribution
through the fair price shops, a lot of
sugar is being distributed in the
blackmarket, and if so, what steps
the Central Government are taking
to check and see that sugar does not
g0 to the blackmarket when it is
supplied by the Centre?

Shri C. Subramaniam: Distribution.
is done through the State Govern-
ments, and we have impressed upon
the State Governments to take all
necessary steps to see that sugar does
not get into the blackmarket; but in
spite of that, I do agree that a good
deal of sugar hag got into the black-
market, and we are trying to take
steps to prevent that.

Shri Bishwanath Roy: In view of
the increasing consumption of sugar
in the country and its demand out-
side, may I know whether Govern-
ment have taken any immediate steps
for improving the percentage of
sugar from sugarcane?

Shri C. Subraman'am: We are
evolving new varicties of cane with
greater sucrose contant.

Prices of Foodgrains

+

(Shri P. C. Borooah:

Shri §. M. Banerjee:

Shri Yashpal Singh:

_~] 8brt 3. B. Singh:

Shrimati Renu Chakravartty:

| Shri Prakash Vir Shastri:

| Shri Jagdev Singh Siddhantt.

Shri Hukam Chan
Kachhavatiya:

Shri Onkar Lal Berwa:

Shri M. L. Dwivedi:

Shri 8. C. Samanta:

Shri R. 8. Tiwary:

Shrimati Savitri Nigam:

Shri Vishwa Nath Pandey:

Shri Bishwanath Roy:

‘lﬂ.? Shri Harl Vishnu Kamath:

Shri Sidheshwar Prasad:
Shri Bade:

Shri P. H, Bheel:
| Shri D. C. Sharma:
| Shri Balkrishna Wasnik:
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Shri Ram Sewak Yadav:

Shri Sarjoo Pandey:

Shri Hem Raj:

Shri Ramachandra Ulaka:

Shri Dhuleshwar Meena:

Shri Abdul Ghani Gonl:

Shri Rameshwar Tantia:

Maharajkumar Vijaya
Ananda:

Shri Bhagwat Jha Azad:

Shri P. K. Deo:

Shri Kapur Singh:

Shri P. K. Ghosh:

Shri P. R. Chakraverti:

Shri Gulshan:

Shrimati Ramdulari Sinha:

Shri Koya:

| Dr. L. M. Singhvi:

Will the Minister of Food and Agri-
culture be pleased to state:

MARCH 2, 1965
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to those prevailing on the 1st January,
1964;
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(b) the percentage rise in the prices
of each of these commodities through-
out the year from the 1lst January,
1964 to the 1st January, 1965; and

(c) the steps taken or proposed to
be taken by Government to bring
down the prices of foodgrains?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri D. R.
Chavan): (a) and (b). A statement
showing the All-India Index-Numbers
of wholesale prices of wheat, rice,
pulses, ghee, edible oils and vanaspati
ghee as stood in the first week of

January, 1965 compared to those in
(a) the prices of wheat (imported the same period of 1964 and also the
and indigenous), rice, pulses, ghee, percentage rise in the price index
edible oils including vanaspati ghee numbers in 1965 over 1964 is placed
.on the 1st January, 1965 as compared on the Table of the Sabha.
STATEMENT
(Basc 1952-53-100)
Price Index Number Percen-
Commodity rise in
1965 1964 1965
(as on (as on over
2-1-65) 4-1-64) 1964
Rice 1273 1196 6.4
Wheat 155°S 112 39°8
Pulses 2049 1252 637
Ghee 1551 125.3 23°8
Groundnut Oil 1763 126-7 394
Sesamum Oil 1934 140°9 37°3
Mustard Oil 3537 172-R 1047
Vanaspati 1659 142§ 16°4
(c) Some of the more important prices of paddy at which such

steps taken by the Government to
stabilize the prices are as follows:—

(i) Fixgtion o statutory maximum

stocks could be requisitioned:

(ii) fixation of n;ulmum whale-
sale and retail prices of rice;
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(iii) stepping up of imports of food-
graing and distribution of
large quantities from Central
stocks;

(iv) introduction of  statutory
rationing in Calcutta and in-
formal rationing in Kerala;

(v) tightening up of restrictions
on bank advances against
foodgrains;

(vi) setting up of enforcemen!
machineries by the State Gov-
ernments with assistance from
the Central Government;

(vii) promulgation of anti-hoard-
ing measures as well as in-
troduction of summary trials
and stringent punishments for
contraventions of food lawe
and abetment of such contra-
ventions by public scrvants.

Shri P. C. Borooah: Hoarding is
one of the causes for rising prices
of foodgrains, and to check that Grv-
ernment promulgated an crdinance
for the summary trial of food offencas
May I know whether it is a fact that
in the absence of the required noti-
fication specifying the offences, that
ordinance has not been brought into
force?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): That is
not correct. There is a separate ques-
tion on that, and there 1 will give the
information. We have issued the
notification.

8hri P. C. Borooah: How many
months after the promulgaticn of the
ordinance was the notification issued?

Shri C. Subrammniam: On 24th
December the Act came into force and
on the same date the notification was
issued.

Shri 8. M. Banerjee: From tae
statement it appears that the-prices of
these commodities—rice, wheat, pulses,
ghee, mustard oll etc,—have risen (I
am talking of the percentage' from
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6.4 to 104.7 (for mustard oil) T would
like to know whether after taking all
these steps, anti-hoarding measures
and so on, the prices have come down,
whether there is an inclination &
come down, if not, what further steps
Government contemplate to take to
introduce State trading in foodgrains
and of essential commodities?

Shri C, Subramaniam: As far as
mustard oil is concerncd, as the hon.
Member should know, there is already
a definite downward trend because of
better production. In the same way
in groundnut oil and sesame cil, in all
the edible oils, the tendency is for the
prices to come down.

As far as rice is concerned, it s
only a marginal increase and we have
fixed statutory prices; particularly in
the Southern Zone, the prices are more
or less steady at the level of the maxi-
mum prices which had already been
notified.

As far as wheat is concerned, we
are passing through a lean period, but
in spite of that, compared to January
prices, February prices have come
down by seven points, from 155 to 148.

Shri §. M. Banerjee: 1 wanted to
know whether State trading would be
introduced.

Shri C. Subramaniam: As the hon.
Member is aware, that is why the Food
Corporation has been established, and
it is getting into the market.

wf T fg : ag M LT dare
farar T § Wi A o & F9 AT
favar T & 1 ag feeet o W £ o
aferar, wit Mrcage # O § oW
Rz AT FA TR I WE T
mr § fis wed), wrowge atg ¥ 40
%o WA W g 7 frewr T &, AR W@
feafr ®Y g7 w0 ¥ oy dzm natdfz
wrEr Ay

Shri C. Subramaniam: These are
all all-India average prices.
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it o Fag: ot o & et
ITH! feafs #1 g7 v ¥ fad Wy
fearamw@ry ?

WEIR WEET ;. EY I e
w1 el a3 ok qawmar g 1

=t T fog 37 Y 1w gt @
gt ¥ JaTe @Y d whay fw awl ¥
I fe st R Earadr

WEIW AEET : xS Y WY gAY
foe ®T I Aifew & ¥ urzy )

Shrimati Renu Chakravartty: The
price index for rice, in a period when
the rice harvest has not oaly been
good but when the harvest has come
iato the market, shows that even
afier last year there has becn a 6.4
per cent increase on 2nd Jan ary. NMay
I kinow why this is so after two good
harvests, and whether this is not a
clear indication that there must be
Stiate trading in the essentlal foud-
griins without which it is impossible
to bring down prices even with a
gond crop?

Shri C. Subramaniam: This argu-
ment is not nc-essary to convi.ce
thut State trac:ng is  necessary. 1
would request the hon. Memters f{o
no‘e that in 1964, from Apri: onwards,
there was a steep rise, particulariy in
May, June and July with regurd to
rice. Then, at that stage, we looked
into it and we wanted to fix a pro-
ducers’ price and a consumers’ price,
for which the Jha Commitie~ was ap-
pointed. They took the average cf the
prices which prevailed in 1964 and on
that basis it was fixed. Now, because
of the more remuncrative prices
assured to the producers, particu-
larly with regard to post-harvest
price, there is a slight increise of
6.4 per cent..

Dr. L. M. Singhvi: We find from
the statement that rise in prices of
pulses, mustard oil and whreat ass
been abnormal and unprecederted 1
would like to know whether the Gov-
ernment consider that this is due to
the fact that the State Governments

have not implemented their procure-

MARCH 2, 1965

Oral Answer; 1873
ment policy or because they have en-
couraged hoarding by the farmer hun-
self?

Shri C. Subramaniam: I do not
think there was any positive en-
couragement by the State Govern-
ments in the direction of hoarding by
th: farmers. Hon. Members are awara
that there was shortfall jn production,
particularly in groundnut, mustard
and various other things required for
the production of edible oils <o also
pulses. That is why prices had shot
up. For two consecutive years, there
wus shortfall in production. Fertu-
nately, we are having beder prcspect
of rabi crops,

Shri D. C. Sharma: Have the Gov-
ernment any scheme to step up pro-
duction of pulses whose price had
gone'up by 63'7 per cent and of mus-
tard oil whose price has gone up by
1047 per cent in those States where
those things are grown due to suit-
able climatic conditions so that these
common articles of diet may not suffer
from the rise in prices?

Shri C. Subramaniam: As far as
mustarqd is concerned, even during the
present year, production has gone up
very high; it is expected to be a
record production as far as mustard
is concerned. With regard to pulses
also, there was a decrease in pro-
duction during the last year and the
year before the last due to weather
conditions. This year it is going to
be much better production. Apart
from that, we are having various re-
search schemes for evolving better
strains of pulses so that during all
tthe years, there might be a higher
production level.

Shri D. C. Sharma:
long-range scheme?

Shri C. Subramaniam: That is re-
search.

Mr. Speaker: Long range’
be discussed during the
Hour.

Shri Rameshwar Tantia: May I
know whether Goverument have exa-

Is there some

cannot
Question
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mined the price of foodgraing paid to
the cultivators in comparison with
the price of other cash crops and
whether. ...

Mr. Speaker: Not two ‘whethers’;
only one ‘whether’ at g time.

Shri Rameshwar Tantia: ....and

whether Government would revise
the price of foodgrains?

Shri C. Subramaniam: It is for that
purpose that we have the Agricul-
tura]l Price Commission; they are
going into the parity of prices bet-
ween foodgrains and non-foodgrains
and the agricultural and the non-agri-
cultural prices.

ff prw & woE 2§ S
g £ fF earag a@ wH ] R g
g A @ vaidt g w9 g3 fEar
mar 6T oY 7% 92 TR F 9o qutr
Wt § W qxd Adt ageTar
@ g9 Y W § FA & qAr
& R #Y 3 q fa @ e sl
w1 w7 Gar favr

Shri C. Subramaniam: That is a
general question. Where there is a
shortfall, we are trying to supply as
much as possible from the Central
stocks.

ot WA AT ATATX : GEI A

T &7 & & fag iy foq [ ey
Bicicifce B S-Cisic il i !

¥ a WY T wgw & Aot F A #
gfg &1 7 a9 wzA F, IETgTOMY

3| oY & qw A 5 e Ed WA Y

HHE T F FTEET AT | T A T FTO

g

Shri C. Subramanlam: In the re-
cent vast, prices are coming down

Shrimati Savitri Nigam: The hon.
Minister mentioned just now  that
the prices of edible oils and mustard
oil are coming down. In view of the
fact that the price had gone up as
hrigh as 104:7 per cent. whar has
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been the accurate decrease in the
price of these edible oils?

Shri C. Subramaniam: I cannot give
the exact price which prevails at
present. If the hon. Member is in-
terested, 1 shall enquire and let her
know.

ot fagfer B @ wt ot qfs &
foram Y J@ g, N 97 Aoil % Frna
®) & T & a1 o D) W frar
B! IEAT TEAT ), WT FER A 477,
wE, faga YR oy e F, RN
fram 421 wxar &, feaw W Sfa
aeq femam & fag faae far § 7

Shri C. Subramaniam: Yes; it is for
the purpose of ensuring a fair price
to the producer, the farmer, that we
have appointed the Agricultural Price
Commission, and I hope their recom-
mendations would be fair enough for
the producers.

Shri Himmatsinhji: Restrictions
on the free movement of foodgrains
were put to curb the upward trend in
and the rise of prices, but events
proved to the contrary, and there-
fore, 1 would like to know to what
extent the restriction imposed by the
Central Government and the various
State Governments on the free move-
ment of foodgrains was responsible
for the rise in prices?

Shri C. Subramaniam: As hon
Members arc aware, as far ag rice is
concerned, we have introduced the
znnal system from State to State for
the nurpose of getting at the stocks
for building up a buffer-stock, As
far as the price of rice is concerned,
we cannot say it is out of controL
As a matter of fact, more or less the
maximum prices that are fixed are
the ruling prices in most of the States.
There might be a few pockets here
and there, where, because of the
scarcity, the prices might have gone
up. As far as wheat is concered,
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the whole question is under consi-
deration, and we are hoping to take
a decision within the next two or
three weeks.

Shri Kapur Singh: What are the
real causes for the shockingly high
rise of prices in the matter of pulses
and mustard 0il—63'7 and 104'7 per
cent respectively?

Shri C. Subramaniam: Decrease in
production,

ot ot fag fagwed : ag arq w0
it & & 3Ty AT § o mw wR e
¥ 7g ¥ dw1 9 a Y N wF I
&1 ¥ g w9y A ¢ fv o
W W ¥ el TT TR Wy 3k
Qe AR ¥ 7

Shri C. Subramaniam: Various rea-
sons can be adduced, but during the
last year, there was less of produc~
tion of milk throughout the country
and that is why the ghec prices have
gone up. Unfortunately, last year
seems to have been a very extraorai-
nary year in regard to production; in
evary scctor there mwas less  pro-
duction.

Shrimati Ramdulari Sinha: May 1
know why the Government’s measu-
res have been ineffective in  holding
the price-line?

Shri C. Subramaniam: It is a major
question. I am sure the hon. Fin-
ance Minister will deal  with this
question in the budget debate.

Shri D. J. Natk: May I know whe-
ther there are any representatives of
the agriculturists on the Agricultural
Foodgrains Price Commission which
has been just now set up?

Shri C. Subramaniam: No, Sir. We
have not filled up all the places in the
Agricultural Price Commission; we
are considering that aspect.
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Kharif Crops

+
Shri Yashpal Singh:
Shri M. L. Dwivedi:
| Shri Bhagwat Jha Azad:
| 8hri Naval Prabhakar:
| Shri D, N. Tiwary:
{ Shri Subodh Hansda:
Shri S, C. Samanta:
Shri Bibhuti Mishra:
Shri K. N, Tiwary:
‘ 8hri Ram Sewak Yadav:
Shri P, C. Borooah:
LShrl P. R. Chakraverti:

*189.

‘Will the Minister of Food and
Agriculture be pleased to state:

(a) whether Government are in a
position to indicate the latest figures
about the production of rice and other
cerealg during the last Kharif season;
and

(b) how do these compare with the
corresponding figures for the last
year?

The Deputy Minister in the Minis-
try of Fooq and Agriculture (Shri
Shahnawaz Khan): (a) and (b). Firm
estimates of production of rice and
other Kharif cereals have not yet
been furnisheq by the States. How-
ever, indications are that the produc-
tion of ricc may be around 3895
million tonnes az compared to 365
million tonnes in 1963-64; that the
production of other kharif cereals
may be higher than last year's by a
million tonnes.

oft Trame fag: T qTRT AR I
awelt @ f o fr miwel F wEe dar-
T TG & A | wToor @ oA &
T 97 g ?

! AT Wt AT aTE
g e o wf vw §) g QY
a1 & & 5 g SR fefem #x 13
& To W wga € fF femmm o &Y
g ¥ aff w1 @ e
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ot grare oy ¢ Y S gfE WX

T T oW F& & 71 g A1 @

g ST T® o fant st A
U & forg soe w1 & W 37

The Minister of Food ang Agricul-

tare (Shri C. Subramaniam): In the

previous question, we have enumerat-

ed all the measures that we have
taken,

Mr. Speaker: What is being done
against the hoarders?
Shri C. Subramaniam: The Defence
of India Rules are being applied.

ot %o w0 it : ot AT
weft AT A qem fF aOE N waw &
IQTEA & WiwE I 99 G TF g
e &1 & o wmgaT § e v @
sanfaa Teat & oY wwE Ik aw TA
g afz adi & @) W@ Al &7

ot ey &t fETT e S
Tofer H o e X £ o3 A
§ fs Q1 W g ¥ e e fome wr
wTud |

off yrreA W Wy ¢ o HeY
ageT 7 Famar f& gAETe: @ afy
IO # g€ & ag @ 3 fafeaqw
za § R 0% Y wOw ¥ ow fafa =
ARz e § oy
AT g g fF aew o g ¥g-
a0 W Wt & qra9z W oo o
| @ I A afy g€ aw e ?
WTETHTT A §F HTI0 ) AT K Hyferw
! fr feam B ol weg ¥ & Ay
W it o afs wy gt ? ww ¥
wT % A sfeAmeat § war 3T gr wTh
N gTer A wifew ¥ 3 ?

ot sy Wt T gw 9
wfeTTeEl ®1 {T FWT Ry § 97 w7
o < &1 frarit & forg et # ap-
faad wugH ® a ¥ oI &

Oral Answers PHALGUNA 11, 1886 (SAKA)

Oral Answers 187

q1Y §@ ITH FEATENR fre a1 @
g e feu o v § W vl g
IEE

W AT W WTAR : AfeT g
t v 7 Tw wifum & aEeg W
IJqIRA qE @ @I !

ot awe s w7 & o awar
g & ol & aw & ufis gamEw
% w1 we § e oft fafew aowt
W AW ¥ I O qH/ §, @ ||
s @ ?

oft gAY Wi SEEr TR g
< §8 qrafEar §

oY g0 Avo fovardt : g wgr war
% f6 5@ aT9 AW A v agy wiuw
gt wr & o e T waw
® IR 917 fred | W § wfuw w0
2, fred a1 STae o WU & o8 AT
12 37 14 B® fqeaT uT, 9T 50§
wRAR I e e wr g ?

Q% RTHIY waem . g fREr @
N & T A T g

Shri C. Subramaniam: Afiecr all, we
cannot take rice prices alone in isola-
tion, when all the other prices have
gone up. As a matter of fact, even
now economists say agricullural
prices have not reached parity with
the industrial prices.

Shri Ranga: That is the truth.

Shri Subodh Hansda: The hon.
Minister stated that the increcase in
production of paddy is 2 million
tonnes. I want to know whether this
increase in production is due to
increase in per-acre production or due
to increase in the acreage under cul-
tivation in the country in comparison
to last year?

Shri Shahnawa: Khan: It is as »
result of the combination of various
factors.
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Shri 8. C. Samanta: May I know
whether the incentives that were
given during the first and second plans
have proveq fruitless and it so, what
more encouragement is to be given to
the farmers for more production?

Shri Shahnawaz Khan: Nothing has
‘proved fruitless. But as the House is
aware, the weather and climatic con-
ditions ‘play a very important part in
the aggregate production of food crops
in the country., Whenever there is
adverse climate or weather, the pro-
duction poes down. But the cfforts
that we have made are heginning to
Pay us good dividends.

Nifnfafr: st &
frara Y G=TIR AT ww B WY
o oY 15 v &7 T @ 39% 2T
@ w9 & AFFT A NF FraT B T
JTRA 71X F A7 A g3 F IAF
T SaTeT § 7

st g At A A ¥
w3 @ ag forvraa @ fe o NS e
a7 FTAT § ITH FrAT agT AR §

o fanfa fag ;.  fafrex iy
gz 13 & AfweT &) 7@ q@d 5 5w
¥ foraer sraAY @y &)

Shri Ranga: Sir, one is not able to
reconcile with the other—the Deputy
Minister and the Minister. One savs
that the prices are not sufficiently
higher and that they should he given
remunerative prices. The other Min-
ister says that the prices are already
too high,

Shri C. Subramaniam: No. no. They
are already high, but whether parity
has been reached or not is the ques-
tion.

Shrimat! Renu
thev will all be
‘blackmarket.

it wo wre forardt : v &Y fr'wEw

T A sveT v & Wi gat difaes

¥ srdvem W we3 § @ fer Tt

Chakravartty: So
competing in the
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g% wrt w1 e S B W)
g FI &1 & g o g ¢
& w1 awr dw 599 wd ¥
W AfR s ; afz g, arug’
IT A FF IF IO |

Shri C, Subramaniam: That I have
already answered. There is no pro-
posal to remove zonal restrictions on
rice during this year,

Shri P, C. Borooah: May I know
whether the producer-price of wheat
has been fixed for kharif crop and
what is the rate of growth thiat Gov-
ernment anticipate for production of
wheat during next year?

Shri C, Subramaniam: It {is¢ too
early to forecast production of wheat
It Is expecteq to be round about 1i.5
million tons to 12 million tons during
this year. The producer-price has
already been announced two or three
months back,

Shri Narendra Singh Mahida: The
hon. Minister, Shri Humayun Kabir,
in one of his speecheg has suggested
about the insurance of kharif crop
for the benefit of the farmers. May 1
know whether Government is consi-
dering this matter?

Shri C. Subramaniam: We are
having a pilot programme in Puniab
for the purpose of finding whether
croo insurance can be effected; if so,
what should be the method for it

sft wew qrovg Y A T
oft ¥ qarm f& feam e & aer
w7 1 @ i g ) fRa NI
& qrEvE AT ¥ AT w9 oA )
AT TWHT FTC 7 A2 ¢ fw fw qowe
} X FT I & 79 e @ wwiag
frATER I T TR E?
Shrl C, Subramaniam: No. Sir. The

price fixed is quite fair. but they ex-
pect higher prices during the lean
season and whoever has holling capa-
citv hold¢ on so that they may get
higher prices.
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Shri Ranga: What do you mean by

‘holds’? The farmers are not hoar-
ders?

Shri C. Subramaniam: I said:
“holds on”.

off gereftare amww ;i fafreex
A A FE 5 FEEEd ST
W faer | | wR ag & g A fex
FAFT T g4 Far A ¥ fag
fw w78 5@ & ?

o g Wt & @ g8 q@
A v R

st gersiiare o A fRT AT
¥ FH qgT g ?

Simplification of Voting Procedure

+

Shri Surendra Pal Singh

Shri Yashpal Singh:

8hri M., L. Dwivedi:

Shri Bhagwat Jha Azad:

Shri D, C. Sharma:

Shri P, R, Chakraverti:

Shri P. C. Borooah:

Shrimati Savitri Nigam:

Shri Sivamurthi Swamy:
 Shri Vishwa Nath Pandey:

*200.

Will the Minister of Law be pleas-
ed to state:

(a) whether it is a fact that recent-
ly the Election Commission convened
a meeting of representatives of all the
politica] partieg in the country to
evolve a code for governing election
expenses, elimination of corrupt prac-
tices and simplification of voting pro-
cedure; and

(b) it so, the outcome thereof?

The Deputy Minister in the Minls-
try of Law (Shri Jaganatha Rao):
(a) and (b). The Election Commission
did not convene a meeting of repre-
sentatives of al] political parties in
the country. It, however, convened a
meeting of the leaders of various
groups in Parliament on ihe :2th

2280(Ai)LSD—2
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September, 1964 and discussed topics
of general importance relating to
election expenses, elimination of cor-
rupt practices, simplification of voting
procedure etc. The meefing decided
that the parties should send to the
Election Commission a detailed
memorandum giving their views on
certain questions discussed at the
meeting. The Election Commiss.on,
will, on receipt of the memoranda
from the varioug parties, consider the
views expressed by them ond for
ward its recommendations, if any, to
the Government of India.

Shri Surendra Pal Singh: 1s it a
fact that in September or October
last the Election Commission s(nt a
team of experts to the United King-
dom to study the working of the
election machinery in that country
and also to study the marner in
which they keep the electior. expen-
ses down to the minimum; il so, may
we know whether that team of
experts learned any useful lessons
there and whether any of those les-
sons are giving to be put into practice
in this country?

Shri Jaganatha Rao: The Election
Commission wag one of tre teems
that went to watch the election in
the United Kingdom. The praclice
prevailing in the United Kingaom i<
entirely different and I.ar. afraid we
cannot copy them out in toto in our
country.

Shrimati Renu Chakravartty: Why
did you send the team?”

Shri Jaganatha Rao:

Mr. Speaker: Just to
their method is different.

Shri Surendra Pal Singh: Has a
suggestion come forward from some
quarters to the Electicn Com:nission
and the Government thnt the gram
panchayat should be treated as the
basic unit for the locatinn cf polling
booths in future in order to savoid un-
necessary and excessive use of motor
cars during election times?

Shri Jaganatha Rao: That is one
of the proposals made.

Just to learn.

learn tnat
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ot gavare feg < A A A
It ¢ fF &S ww foar oy 1 T -
A HHE ¥ wW g a1 9T R feay
3 fr Rz B SR W FA ¥
Fey ¥ A o sy wqife R wT
T Q AN, I W oA 8
G W ? owy o A QT 9T
wr§ tegwma wm &7 famrc g ?

weaw wER : g AW A Y A
aww g

wft gevare feg : 0T G A |

Shri Jaganatha Rao: The Election
Commission wanted to have the
benefit of the views of leaders of
groups in Parliament. But there was
no unanimity of views among them.
Some members suggsted that  the
use of cars should be restricted to
one, while some others suggested
that it should be restricted to one car
for each Assembly Constituency plus
one extra.

ﬂlle moﬁiﬂi tmﬁw?mtﬁ
Ty e weg § faoey oot & et
®Y yETaT T av, AfFT I o aw
g Awriew A faar 3 1 & ag s
=mget g fr e e i 3 aoef
TCH ¥ *r A du e @ f o
FA ® w7 qMgw, ofedw ar ag-
fod vt wifg; afz g7 @ @ W
&, aft 7, o gvww wwE g Wit
Lk ]

Shri Jaganatha Rao: As I have said
earlier, the Election Commission want-
ed to avail itself of the views of
leaders of groups in Parliament. It
no views would be forthcoming, cer-
tainly the Election Commission will
take its own decision.

oft T W oW 3R S}
f wug & faforw =t 8 T whh T
t, e ot i o I A W
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T IR AV & R X T
FHwT ¥ &7 $9 T fa=me e fed
& w7 ud #€ qrgew qAC § A 9T
T UE A A T 97w ferame-fawe
FT R ?

sft 7o ATo fl'iﬁ : ﬂ@ a1 qer

g7 AfF o=l wERE qaET AE Ay
£

Shri Jaganatha Rao: Certainly, the

Election Commission has some views

of its own. But, as I have stated car-
lier, it wanted to hear the vicews of

leaders of groups in Parliament first
before taking a decision.
off ATTRN W7 W : F@T A

W AT F FANT F AT 97 IB
T drar § ? owr drar &, A #mv
dary ?

Shri Jaganatha Rao: The Elcction
Commission has its experience of the
last three general elections. At the
same time, it wanted to have the
views of political parties.

Shri Bhagwat Jha Azad: What are
those views?

Shri Jaganatha Rao: You will know
them in course of time.

Shri D. C. Sharma: This question
has been hanging fire for the last 13
years and the representatives of poli-
tical parties have been meeting the
Election Commission frequently. In
spite of consideration and discussion
of this question for such a long time,
are we to understand that Government
have no suggestions of their own for
decreasing the election expenses?

Shri Jaganatha Rao: Four points of
views have been expressed on this
question, Ome view is that the limit
on election expenses should be re=-
duced. A second view is that it
should be muintained at the present
level. A third view is that it should
be enhanceq still further. The fourth
view is that there should be no restric-
tion at all on election expenses. There-
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fore, it is for the political parties to
arrive at a settlement on this question,

Shri P. C. Borooah: India being a
secular State may I know whether
Government propose to ban political
parties which have taken communal
names or nomenclatures?

Shri Jaganatha Rao: That does not
arise out of this question.

Shrimati Savitri Nigam: May 1
know whether the Election Commis-
sion has submitted any report, point-
ing out the defects in the existing
system and recommending improve-
ments? If not, what was the reason
for sending a team to UK if the les-
sons learnt from that country could
not be utilized here?

Shri Jaganatha Rao: I may inform
the House that the tcam was not sent
by the Government of India. The
Government of United Kingdom re-
quested the Election Commission to
send a team to watch the elections in
United Kingdum, The cxpenses were
met by that government.

wt Wo w10 fgAdY : WA wI1AT,

§ 7 givaa v & P & Qg
Fqgr &, Afra A wavg aff fon
LeilEa

qu gfear # fawra ded

+.

fﬁwouuf(iﬂ;
st w0 wo AW :
st guaTw fay
| oft fagvae o :
[amm:

w1 wifre Jyrga W= 78 T
1 wuT w4 v

(%) waz gfemr N v fawm
¥l A den # afg v & Ay o\
A IAANIGE

() ¥ w7 & a7 & foa® =9
REGES IR R (A i
fem i w ¢ ;
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(7) @ tfer B wwdwr W
arel) famm Jarat # wfaeqat s awwAw
rAFfagsroma TR E?

u&&wmwﬁ(-ﬁm).
F (7). ¥ awr A1 ¥y = wwd
mﬁm@ﬁmmgn

faaw

(%) ¥% gu o WE-
mﬁﬁxﬁr-‘rﬁmmmw

@Y wwe e & A g ) SR
oF aqEe & fag o o ¥ fram
fom® a4 1965 & wew % fawA A
aT

(&) waw sfmqr g ofcnfem
o f g g —

n@ '!‘{o a.'a’{o THo To

WTCH, & Qo ¥o

T, AT

wra /e ferat ol

wre rverafirar

W UEAfar ®1 8% FT AET
T /T AT 9T {ATH E1 @I & |
& & afaw-qF da § Trifas wfeqar
F FTIO WA gOEAfET AT 97 "rer
s fear mar g

() o Mo To ¥ AW, FW &
#, arafi AaeAATyEy aute gf, fomw
afcomseasy e sfem gw, QX ag
= W =@ & drw o i argfe
* ¥ar 9w 8, foay sfgrmens
feafa % qar gur § 1 frft dm Wi
st a1 frafi sv § qufiare fen
I & AT T I A AT

sft 5o e fEwdt : 1 T A%A-
R @ T, WA Agr g e
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Jo TWo Yo ¥ AR M I 99 @
&, I wefidifer feafa ¥ qure g
1% g @ o e g S
go THo To ¥ AN &, FAT IAK AW
QN E g w3, afx A, @ qed
Fardi & qEEa & feadr gife & 7Er
)

ot s - () F IO F ww
o afE @ @ &1 w A
EE T q T I A @I

oft ®o w0 frandy : &Y go THO ¥
qer & |

WEaW WA . IR qam™r Y g
f& wra goerafoan aren afaw 1 O
T ATy q gATH 2 @

ot wo @vo frAH : ¥ gATOHE
owE g3 & THve, gwdEr w1 gErd
gfam g gfee & syrar wwwEEr
2 Eardw?

off el g AR W
T EEAY Y | ST U | AHE AT |
afen gl wfew o &, 9@ g
AHT EraT

mﬂ‘oﬂhmimw}ﬁ‘
@A @R a1 @ § 1| o W) oadY
s et @ 1 & S A g e feR
e 2wt & 7 @R 91 @ & W T
TR g?

e A R oI €
AR qAOF & g0 I § | W Ad
AT EFATE |

Shri S. C. Samanta: May I know
how many routes were surveyed last
year and how any of them were
experimented?

Shri Kanungo: Last vear. the only
route which had been taken up Is
Delhi-London via Moscow and one
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more frequency on the U.S.A. route
and the new route that had bheen open-
ed last year was thut of Fiji. Surveys
are always conducted and there are
plans for cxpansion. But that will
depend upon the availability of air-
craft and traffic prospects.

=t aawre fag: goevafoar & anr
9 I HTET EY T, I I FTFL A
FfmamEraFm T ?

st wqAM : TR IS
g F ERA R W AR W)
There have been unsettled condi-

tions in South-East Asia. Therefore,
the traffic is not forthcoming.

THTETA I QAT W IO N
faara wvew & dre fea

+
(wft srerevaT Trest ¢
sft wmw fay fagieh :
oft 7Aw AT :
sft oo Fag
sft qo Yo T :
&t W AT W
ot gl fay ¢
ot wo w0 fyadt :
ot Wo Wo AR :
sft o |o foardy :
oft o wo WY :
s Fo To awAAl :
sl arfarsit fem
ot fagsae w@w
it Ho Fo THWT :
<h gty T
sft = wown
*202. ¢ oft gro Ao fovarly :

ﬁ#\ioloi’('vofiw:
o wedrew Fewlt -
oft TRAEE arRY
= o
st wrateg 9o qiw
it fenyfer forwt -
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=Y To %o X7 :
o wye few

st Ko gou’tﬂ:
o} THE I
ot e W
lﬂaoﬂemﬂ'ﬁ:
it farsaaTq qvdy
st ®o ato forwrdh ¢

w1 fafw w=ft 1 fegmaT, 1964 &
Aifeq W GEET 280 ¥ IJAT X
Y ¥ g8 T Y FOHG

(F) ®TAERA AR I
e W I e faam-wees
F = g gt frar
Ioaaw ATy g & T I 9%
fvrm w2 e

(@) 7 @R F T T F
Tt # gu faum-Aveat F dewe
sfawifal & avdem gro ofa fear
T HReq W AwT § ; W

() afz g, a1 #& ¥R
faame. wfaur & Avtea FA FTE ?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
to (c). The Government has not come
to any decision yet. The Minister for
Parliamentary Affairs is having con-
sultations with representativeg of the
various groups in Parliament with a
view to arriving at an agreed decisjon
on the matter. The Government is
aware of the resolution passed by the
Conference of Presiding Officers of
Legislatures held at Bombay and it
will be taken into consideration.

oft srwrwelte sresht : w ¥ e
wfwdwa ¥ o w7 frwg o< qatfar fram
fawet g a1 A Tay wd Wl & fotr
wfir %3 g7 ag w1 a7 fin famrr s
F TwqEE) §7 O A O qrew g,
% a2 FE felt frob qx adl
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faum sl &  wsqe F1 gFHEA
TFT 8 W I it g fvig 2 fear
g & g g § fF s W
we foir A ¥ wrafeard & @& §
WX w9 TF g W A § o Fotg
X ?

HUTC A9y HEY-eTE el (st e
arew feg) @ w9 SR A T oY
ST @ )

oft gwn et : Qs
oA e ...

v w3 e £ fE o
firarsfer wifeed & Ia9Y 7@ ar =\
T AfFT Ay AT ARA &

ot yeredi v ¢ fra qEwY
& ol W W v ved ¥ gun
a1 W I I g™ A e R,
Ia% grag ¥ fafy  derew « w@T
sfafr § ?

Shri Jaganatha Rao: The reaction
should be slow, This is a very diffi-
cult and delicate qucestion. We have
to proceed with care and caution,

Y s wredt o ag & e
o4 T g |

e WA T F AqEd qg
29T 5 I Wit a% w1 dawr Y
fear & o 3T o aw wot oW
A g

ft wwnendte wred : T A
ag Wt gur f& aoeT fird) Tam ¥ odY
< g€ & fr ré v footg Y & a1
@ e

ganfa vt (shamt) : grew
Nawg

ot AnTe W WA grew ¥ T
e g
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Shri 8. M. Banerjee: Is it a fact that
according to the Law Minister and
other eminent jurists who have ex-
pressed their opinion, there is no con-
flict between the pronouncement of
the Supreme Court and the function
of the Legislature and that any attem-
pt to amend the Constitution will be
an erogion in the fundamental rights
of the people? I would like to know
whether Government have taken this
into account and whether they have
taken a decision not to amend the
Constitution,

Mr, Speaker: Government say that
they have not taken any decision. But
Shri Banerjee wants them to gay whe-
ther thcy have taken a decision not
to amend the Constitution, Not to
amend the Constitution also would
mean taking a decision.

Shri S, M. Banerjee: My submission
is that after the Presiding Officers’
Conference . . .

Mr. Speaker: I have followed the
hon, Member all right. He had asked
whether in view of the opinion ex-
pressed, Government had  taken &
decision not to amend the Constitu-
tion,

Shri S. M. Banerjce: Because my in-
formation is that Government have
been influenced by . |

Mr, Speaker: Government say that
they have not taken any decision, and
when they say so, I have to uccept it
that they have not taken any decision.

Shri S. M, Banerjee: Or Government
will not take any decision?

Dr. L. M. Singhvi: In what way and
by what date do Government propose
to consult the Members of Parliament
further in this matter of amending the
Constitution in response to the call
given by the Presiding Officers’ Con-

rence at Bombay?

/e Shri S. M. Banerjee:
necessary.

Shri Jaganatha Rao: This question
has many facets. We have to arrive
at an area of agreement between the
legislature and the judiciary, What-

That is un-
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ever decisions we may arrive at, we
should look to the dignity of the legis-
latures, the independence and jurisdic-

//tion of the judiciary and the liberty

of the individual. Therefore, we
should go slow in the matter, I may
add . . .

wt We Wio fyddl : v @ige
% HIST 7 ... (Interruptions.)

Mr. Speaker: Government want to
go slow, So, the Members should not
move faster.

Dr. L. M. Singhvi: On a point of
order, The answer given by the
Deputy Minister is completely wide of
the mark. I wanted to know in what
way and by what date it was proposed
to consult the Members of Parliament
further in this matter. I am not ask-
ing at what pace ang at what speed
Government propose to go.

Shri Satya Narayan Sinha: 1 had
convened a meeting :me titne ago
during the last session, Tnat meceting
has not concluded. I am thinking of in-
vitin gthe Members again for a meet-
ing. But apart from 11at, as you will
remember, Shri Prakash Vir Shastri
has said ‘hat hon. Memio.rs wowid like
to have a discussion on the no-day-
yet-named motion or something like
that. In spite of the fact that the
financial programme is heavy, I have
agreed, on behalf of Government, that
we shal] find time for that discussion
in the House.

| oY W Y W T R R
FOHX W 7g wew ¢ 6w 0w w
W & 3B WWEW A Awww wW A
WX awYT qoTe A W ¥ § fawe
Hedl ) oAl gartEAE aw awm
TR 7T I F°< fear @ ouF fawrw
yar #dfegy . . .

Shri S, M. Banerjee: He should
withdraw that expression.
Mr. Speaker: Order, order. When

we have the responsibility here to pro-
tect the rights of others, we should see
that we rise to the occasion and there
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is no complaint or grievance left in the
mind of anybody. That is a delicate
responsibility and we ought to prove
ourselves worthy of that trust, Then
alone we can claim all those privil-
leges. Therefore, 1 would appeal to
the hon. Members . . .

Shri S. M. Banerjee: That is how

the privilege is abused.
Mr, Speaker: Order, order.

off WRTHA /T WA : AT TF AW
gara it g ety § 7
Mr. Speaker: Let there not be any
reflection on the judiciary.
ft WRTAR AT ATATT : qZ A LT
gereT 1Y § W Fad A wrew 2 §,
a3 )

SR RERAY © WG G qATH
#for

=t T AT AN ;W AW ¥
I WX OF dufew @ ¥ A @ wwR
w7 sferarae 3w ¥ o= fopay § 6 faere
Al & wigew w9 w3 oy d W)
gimFRE Fagw &y o, s G
o oag aem g f5 oo anfe
sTT ¥ wfy @ 2w # g7 ¥ g
fazig ¢ o w|v g W ww g fE
faarelen arfeed & avdem & 91 @
q } 3§ TT FT qHGT WA G 2]
& wr e ? WK I qg A g
1 TERT I F W g AR R
FFmBTANT G ?

Mr. Speaker: Order, order.

Shri S, M. Banerjee: I rise to a point
of order . ..

Mr. Speaker: There can be differ-
ence of opinion, One might think that
this i3 the correct view, while ano-
ther might think that the contrary
view ig correct.

Shri Solanki: This is a nationa] deci-
sion and not that of ‘muttee-bhar log'.
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Shri Jaganathg Ravo: This question
has to be decided calmly and patiently.
Passions and anger should not come
into play. We are alsp awaiting the
decision of the Allahabad High Court
in the case of Keshur Singh, So, let
us go slowly and cautiously and care-
fully. (Interruptions.)

Shri Bhagwat Jha Azad: Again a
sermon.

oft T Jww araw : wfau ¥ fow
w=eRl § faxiarfumra v faav gwn
¢ @ Y ¥ FT QIO FIT W, T
¥ g ¥ foram gar } fin fafew mfwamie
Y oY 1 £ ag AW O 1 A W\ ag
vy d@faur & sfy s A g )
& s g i o & fao dvea
farqr s

oW WET ¢ gg AT ar et
Th IT IHTR | T w1} Fw § 1 e
Ayl AfwT ag gaw
T AR A€ ISTAT 9T qEWAT |

off 7 qq® qEAw ;A Ay
L Coid oo

sft qo wro frady : smEear W
sv ager {3 IaraT av. Afe 1y @ mav

oW TR ;. I s G
Iz ¢\

&Y Ho ®To fradt : i A ofy FaTH
57 SqAEFT 4T A4T IZTAT § |
Mr, Speaker: I can hear only one at
a time, not two.

»it T {Aw AN : TG ARNET,
7q fainfas & gor B ¥ w7 ad
a9f w9 @ § W< dfagm & aw
%1 vitown § e fadrafusi Y & ovw w0
AFT 1 NEIE WF T & Frojar-
ferc s Ao A ow
Iy W AT

oft wo w0 frady : & sy wigAT

g6 G@ Wt swl W gET A
¥ fag agt R wAt #r qraww Fd
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g1 afer I waed oy R
At Iufeaa T QA | wTHW F O
Y &6 g & a1 FuT AW ¥ A
udft wmr W T § fr estad
well T8 aua agi Iufeqq T8 g G |
39 grarg ¥ & T K Ay AEAT

g

e

W LAY © A qFEqT A A A
w5y Iq ¥ gray F § oz £ Fg AT
AT ¢ fe e &7 g wg o e afvar
SR ETAR ® gfzzar Eh g ITw
war afr 39 98 war w9
1w g8y 9T i o get & ag v4-
LSRN (FL (R E & BRI
¥ TR A% 3E U, AR W W
A e @ F AT AT FFT 9T
oA i nfarR A gd Tl dr AfeT sw
RN ATGR PaFA Y| TEF
AT A T A GHA U | {@ AR N
wfEd dgar at gdHEw w1 & WK
SUT Y S & ag I T FIH , WX
¥ oz e agm fF o A few &
I ¥ ag fok raw 7 d e o gt
Tt § ag grfo A &, 9w o= fF Ak
T T IEQ F A P, W W A
& fag & fear man g, o wfaEi @
WY T FY AT 97, IgH IF G/ AR Y
i wrwn § fr @ A § s s
TR AT |

FMU 9T WIS WiT A qiew
X gorar 1 wfew ag oy A 9w
TR A wAR N A § o A ¥
w1 ¢ fw og qae AR a1 ¥
TE ITET AT AwAT |

Shri S. M, Banerjee: I rise on w
point of order.

Mr. Speaker: Now the question
Hour is over. Calling Attention.
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Shri S. M. Banerjee: I had asked
long ago, when Shri Bhagwat Jha
Azaq wag putting his question,

Mr, Speaker: Now he cannot raise.

WRITTEN ANSWERS TO
QUESTIONS

Corporations to Develop Tourism

( Shri Rameshwar Tantia:
Shri P. C. Borooah:

Shri P. R. Chakraverti:
Shri D, N. Tiwary:

Shri Yashpal Singh:

Shri S. M. Banerjee:
Shrimati Savitri Nigam:
Shri Vishwa Nath Pandey:
Shri R. G. Dubey:

Shri Heda:

Shri Subodh Hansda:

Shri S, C. Samanta:

Shri K. N. Tiwary:

Shri Bibhuti Mishra:

Shri Daljit Singh:

Shri M. L. Dwivedi:

Shri R, S. Tiwary:

Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri D. C. Sharma:

Shri Maheswar Naik:

Shri Onkar Lal Berwa:
Shrimati Renuka Barkataki:
Shrimati Maimoona Sultan:

Will the Minister of Transport be
pleased to state:

(a) Whether it is a fact that the
Union Government propose to set up
two Corporations to develop tourism
in the country;

(b) if so, when these are likely to
be set up; and

(¢) the extent to which the setting
up of these corporations will help
Government in increasing the number
of tourists visiting India?

The Minister of Transport (Shri Raj
Bahadur): (a) and (b). Government
have already set up India Tourlsm
Hotel Corporation with effect from
21st January, 1965, The other Corpo-
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ration namely India Tourism Corpora-
tion is likely to be set up shortly.

(c) These Corporations would re-
move certain deterrents to tourist tra-
ffic and would, therefore, help to step
up tourist traffic to India. It is, how-
ever, not possible to state exactly the
extent to which this benefit would

accrue.
Haldia Port
Shri Prabhat Kar:
Shri Indrajit Gupta:
| Shri J. B. Singh:
«304, J Shrimati Renu Chakravarity:

Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri M. L. Dwivedi:
Shri D, D. Puri:

Will the Minister of Transport be

pleased to state:

(a) the progress so far made in deve-
loping Haldia as a subsidiary port of
Calcutta; and

(b) the total expenditure so far In-
curred by the Centre in this regard?

The Minister of Transport (Shri Raj
Bahadur): (a) A master plan for the
development of a new Dock system
at Haldia hag been prepared in con-
sultation with the Calcutta Port Com-
missioners’ Consulting Engineers and
experts from the Port of London
Authority. The Plan has been ap-
proved in principle by the World
Bank. Certain hydraulic studies re-
lating to the project were undertaken
by the Hydraulic Study Department of
the Commissioners. The World Bank
are satisfled with the studies made and
have expressed the opinion that com-
mencement of the construction work
need not be delayed for any further
study. At the request of the Commis.
sioners, the Government of West
Bengual instituted proceedings for the
acquisition of 9.373 sq. miles of land
at Haldia in stages. So far, 4.6 sq.
miles of land have been acquired, but
the p of the h tead pock-
ets in this ares has yet to be taken.
Considerable progress has also been
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made on the detailed planning of the
various facilities to be provided,

The land required for the rail link
has been acquired by the Government
of West Bengal and handed over to
the South Eastern Railway. The exis-
ting road between Panchkura and
Haldia, which has to be used for trans-
port of construction material, ig being
widened and strengthened by the
Government of West Bengal. To re-
lieve the congestion of traffic in this
area, the West Bengal Govermment
have taken in hand the construction
of the Tamluk Road. The preliminary
works of the National highway to be
connected to Haldia and National
highway No. 6 have alsp been taken
in hand by the West Bengal Govern-
ment. To meet the energy require-
ments of the new Dock system and the
industries to be sited in the vicinity,
the West Bengal Government have
made necessary arrangementg for gx-
tending the power grid from Kolaghat
to Haldia. Water supply  arrange-
ments are also being planned.

Tender documents for major engi-
neering works are under preparation
and are expected to be completed goon,

(b) The total expenditure incurred
by the Calcutta Port Comrmissioners
up to the 31st January, 1965 amount-
ed to Rs. 167.5 lakhs.

Price of Rice

Shri R. G. Dubey:
Shrimati Savitri Nigam:
Shri Bhagwat Jha Asad:
8Shri Yashpal Singh:

Will the Minister of Food and Agri-
cultug'e be pleased to state:

(a) whether Government have de-
cided to raise the price of rice sold
at fair-price shops; and

(b) if ‘so, the increase per quintal
and the date from which it is effec-
tive?

The Minister of Food and Agricul-

ture (S8hri C. Subramaniam): (a)
Yes, Sir.

(b) The issue prices of rice were
raised by Rs. 9'13 fo Rs. 2642 per
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quintal in the different States depend-
ing upon the variety. The price of
coarse rice was raised by the Govern-
ment of India with effect from 1st
January, 1966 and those of superior
varieties from 2nd January 1965.

Civll Pilots

Shri Harish Chandra
Mathur:

Shri Yashpal Singh:

Shri M. L. Dwivedi:

Shri R. Ramanathan
Chettiar:

Shri Prabhat Kar:

Shri Indrajit Gupta:
Shri Jashvant Mehta:
Shri Heda:

Shri D. D. Puri:

Shri Onkar Lal Berwa:
Shri Bade:

Shri Hokam Chand

Kachhavaiya:

Shri Kapur Singh:
Shri P. K. Deo:

Lshrl Narasimha Reddy:

Will the Minister of Civil Aviation
be pleased to state:

*206. J

(a) the assessed rcquire'me_nt ‘of
pilots for Air-India and Indian Air-
lines Corporation during each year of
the Third Plan;

(b) the steps taken to meet the re-
quirement;

(c) the reasons for suspending cer-
{ain services when pilots are not doing
full hours of duty;

(d) the manner in which the pur-
chase of aircraft and opening  of
various services were coordinated
with availability of pilots; and

(e) the extent of loss sustained by
both the Corporations during the cur-
rent year as a result of curtailment
of their services on account of short-
age of pilots?

The Minister of Civil Aviation (Shri
Kanungo): (a) to (e). A statement is
laid on the Table of the House.

. [Placed in Library. See No. LT-3882/
65).
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Moscow-London Air India Servives

Shri P. BR. Chakraverti:
Shrl Sidheshwar Prasad:
Shri Yashpal Singh:
Shri D. C. Sharma:
Shri Bibhuti Mishra:
Shri V. B. Gandhi;

Shri Rameshwar Tantia:

Will the Minister of Civil Aviation
be pleased to state:

*207.

(a) whether it is a fact that the
British Government is persisting in
its policy of discrimination againat
Air-India by refusing it the permis-
sion to carry passengers from Moscow
to London and vice-versa;

(b) whether the Pakistan Inter-
national Airlines is allowed to operate
on the same route that is denied to
Air-India;

(¢) whether Government has dis-
cussed the matter with the UK. Gov-
ernment to get the discrimination re-
moved; and

(d) if so, with what results?

The Minister of Civil Aviation (Shri
Eanungo): (a) and (b). There is no
question of any discrimination; mat-
ters of this kind are settled in bilate-
ral negotiations. During these nego-
tiations the British Government were
prepared to offer Air-India the same
facilities as they gave Pakistan Inter-
national Airlines on the London-Mos-
cow sector but this did not suit Air-
India since an intermediate stop
would have filtered away the advant-
age of a quicker through connection.
In view of our pool arrangements
with BO.A.C. we are naturally dis-
appointed at this lack of apprecia-
tion of our needs but we hope that
on further consideration the British
Government may relent in their atti-
tude.

(c) Yes, Secretary, Civil Aviation
discussed with the Minister and Per-
manent Secretary of Civil Aviation in
UK. this matter and in pursuance of
these discussions we have recently
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asked for a review of this restriction
as provided in the agreement.

(d) The reply of the British Gov-
ernment is awaited.

Delhi Milk Scheme

( Maharajkumar Vijaya
| Ananda:
*208. { Bhri Hukam Chand
Kachhavaiya:
( Shri Onkar Lal Berwa:

Will the Minister of Food and
Agriculture be pleased to state:

(a) the progress made for convert-
ing Delhi Milk Scheme into a limited
concern in the interest of efficiency
of service;

(b) when the limited concern is
likely to come into being; and

(c) the main details thereof with
particular reference to rights and
privileges of its employees in the new
concern?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) The
N emorandum of Association and Arti-
cles of Association of the proposed
Company have been drafted. Further
steps regarding conversion of the
Delhi Milk Scheme into a Limited
Company are expected to be complet-
ed shortly.

(b) It is not possible to indicate
any specific date but every endeavour
is being made to register the Company
as early as possible.

(¢) Details regarding the proposed
Limited Company are still under con-
gideration. The rights and privileges
of the existing employees of the Delhi
Milk Scheme will not be adversely
affected by the conversion of the
Delhi Milk Scheme into a Company.

Pool-Partaership of Air-India

*209, Dr. L. M. Singhvi: Will the
Minister of Civil Aviation be pleased
to state:

(a) the basis of the pool-partner-
ship of Air-India with other inter-
national airlines; and

(b)  whether the partnership is
operating satisfactorily and with good

1902

results?

The Minister of Civil Aviation (Shri
Kanungo): (a) The arrangements are
bilateral and are based on recognition
of mutual interests in facing stiff com-
petition from other airlines on routes
in which pool partners are interested.

(b) By and large the objective of
these arrangements is being adequate-
ly served.

wnlt g sy, af faeeht

sft sifwre wrer o -
o geR W vy
w1 awnfae goar qd andt
e waw, At faet & gwaew
& grOi & a {15 fKEEET, 1964
& ATfea 9v g9 515 & IAT X
vy # g7 W A 3T R
(%) v = mr qromy £ s
ESUEUR LU LS
(7) afz g, A @& v FTOT
27
fafa wwemw A IR (s
WY W) © (F) A, &0

%2100

(&) sar fa=radw § 1 #3-
T & oEAfE & frar mr 3

Import of Rice
Shri Narendra Singh
Mahida

Shri Solanki:

Shri Narasimha Reddy:
Shri P. C. Borooah:
Shri P. R. Chakraverti:

*211.

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether Government propose
to import more rice from Burma;

(b) if so, the particulars thereof;
and

(c) whether an agreement to this
effect has been signed with the Gov-
ernment of Burma?
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The Minister of Food amnd Agricul- Rivers Steam Navigation Companmy

ture (Shri C. Subramaniam): (a) to Limited

(c). A contract was signed on the

3rd February, 1965 for the purchase
of 20 lakh long tons of rice from
Burma in 1965. The shipments will
be completed by the end of Decem-
ber, 19685.

Assistance to Destitutes

( Shri Bhagwat Jha Azxad:
*212. { Shri Yashpal Singh:
Shrimati Ramdulari Sinha:

Will the Minister of Social Security
be pleased to state:

(a) whether Government are con-
sidering a scheme to provide assistance
to destitutes on a limited basis; and

(b) if so, the broad outlines there-
of?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
A scheme to provide for pension to
aged destitutes is under consideration.
Another scheme providing for relief
and assistance to the physically handi-
capped and destitutc women and chil-
dren has been already circulated to
State Governments for implementa-
tion on a pilot basis.

(b) Under the scheme circulated to
State Governments, relief and assis-
tance will be provided to the persons
concerned through Social Assistance
Bureaux to be set up by Civic Bodies/
voluntary organisations. 75 per cent
of the expenditure on implementation
of the Scheme in the pilot stage will
be borne by the Central Government
and the balance by the Civic Bodies/
voluntary organisations concerned.
State Governments will bear the cost
of administration. A number of pilot
projects are expected to be set up from
the next financial year.

(Shri S. M. Banerjee:

Shri Yashpal Singh:

Shri P. C. Borooah:

Shri J. N. Hazarika:

Shri Indrajit Gupta:

Shri Daji:

Shri P. R. Chakraverti:
Shri R. Barua:

Shri Mohammad Elias:
Shrimati Ramdulari Sinha:
Shri R. S. Pandey:
Shrimati Renuka Barkataki:
LShri L. N. Bhanja Deo:

*213.

Will the Minister of Transport be
pleased to state:

(a) whether Government have de-
cided to participate in the Rivers
Steam Navigation Company, Limited
by acquiring a share in the equity
capital of the company; and

(b) if so, the terms thereof?

The Minister of Transport

(Shri
Raj Bahadur): (a) Yes.

(b) The main terms of agreement
provide for the transfer of all the
5,00,000 ordinary shares of the value
of £1 each of M/s. Rivers Steam
Navigation Company Limited to the
President of India for a nominal value
of £1. 450,000 shares out of these
have been transferred to the name of
the President of India and his nomi-
nees. The balance of 50,000 shares
continue to remain with M/s. Rivers
Steam Navigation Company (Hold-
ings) Limited and the [FEarl of
Inch Cape. These shares will be
transferred, as and when required by
the Government of India.

The new Board of Directors consists
of ten Directors nominated by the
Government of India. In addition,
three existing Direclors of the Com-
pany, all British nationals, have been
retained on the Board With these
changes, the control of the Company
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has beea taken over by the Govern-
mant o1 Indja.

' »n-e, for Sugar Factluries

Shri Jashvant Mehta:

Shri Bibhuti Mishra:

Shri P. C. Borooah:

Shri P. R. Chakraverti:
Shri D. C. Sharma:
Shrimati Ramdulari Sinha:
Shri K. N, Tiwary:

Will the Minister of Food and Agri-
«ulture be pleased to state:

“214.

(a) the number of licences issued
for sugar factories up-till now in co-
operative sector and private scctor
during the last two years;

(b) whether Government cuntemp-
lutes to 1ssue more new licences;

(¢) if so. the number of licences to
be issued for the coming year and
the capacity thereof; and

(d) whether the policy of Govern-
ment is to give new lidences in private
sector or co-operative sector?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a)
Since January, 1963, 63 ietters of in-
tent have been issued for expansion
of existing sugar factories—23 co-
operatives and 40 joint stock. No let-
ter of intent has been issued for a new
unit during this period.

(b) Yes. Sir.

(¢) Licences for establishment of
about 10 new sugar factories as well
as expansion in a few more existing
units are likely 1o be issued during
1965.

(d) In the matter of expansion of
existing sugar factorics, licences are
granted on merits to both joint stock
and cooperatives while applications
for new sugar factories are examined
on merits from the point f view of
existing cane availability and future
cane potential in the area and prefer-
ence is given to a cooperative over a
joint stock concern if there are ap-
plications from both the parties for
the same site

1906

Cases launched under Essentlal
Commodities Act

[ Shri D. N. Tiwary:
Shri Hari Vishau Kamath:
Dr, L. M. Singhvi:
Shri Hem Raj:
Shri D. D. Mantri:

Will the Minister of Food and Agri-
culture be pleased to state:

*215.

(a) whether any arrangement has
been made with the States to send
report of cases launched under the
Essential Commodities Act, 1964;

(b) if so, the number of prosecu-
tions and convictions launched
various States since the Act was
amended by Parliament; and

(c) the cffect of the Act rid its
enforcement in States?

The Minister of Food ang Agricul-
ture (Shri C. Subramaniam): (a) Yes,
Sir.

(b) A statement is laid on the Table
of the Sabha. [Placed in Library.
See No. LT-3883:65).

(c) Practically all the Stute Gov-
ernments have notified the appoint-
ment of special magistrates for sum-
mary trial. The effect has beep salu-
tary on the wholesale trade, though
it is difficult to isolate the cflect of
any one particular measure taken by
Government,

Rice from Pakistan

Shri P. C. Borooah:
| Shri Rameshwar Tantia:
Shri M. L. Dwivedi:
Shri 8. C. Samanta:
Shri Yashpal Singh:
Shri D. C. Sharma:
Shri Onkar Lal Berwa:
Shri S. M. Banerjee:
Shri Mohan Swarup:
Shrimati Renuka Barkatakt
(Shri Ravindra Varma:
Will the Minister of Food amt
Agriculture be pleased to state:

(a) whether an Indian Food Delega-
tion recently visiteq Pakistan to

*216.
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contract import of rice from Pakistan
in return for Indian goods;

(b) it so, the quantity of rice pro-
posed to be imported; and

(c) the main terms of the agree-
ment?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam):
(a) Yes, Sir.

(b) An agreement was signed on
the 11th January, 1965 for the purchase
of 50,000 tons of rice from Pakistan.

(c) Payment for the rice will be
made in non-convertible Indian rupees
to be utilised by Pakistan for the
purchase of goods from India.

Caloutta Port

Shri ‘Surendra Pal Singh:
Shri D. D. Purtl:

Shri Subodh Hansda:
Shri §. C. Samanta:

2n.

Will the Minister of
pleased to state:

Transport be

(a) whether It 1s a fact that ali the
shipping companies which use Cal-
cutta Port have complained of slow
movement of ships to and from that
port and have threatened to enharnce
their freight charges if conditions do
not improve immediately; and

(b) if so, the steps taken by Gov-
ernment and the Calcutta Port Autho-
rities to improve port operations in
Calcutta and to remove the legitimate
grievances of the shippers?

The Minister of Transport (Shri

Raj Bahadur): (a) No, Sir.

(b) Does not arise
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Goa as Tourist Centre

Shri Rameshwar Tantia:
Shri P. C. Borooah:
Shri P. R. Chakraverti:
Shri D. N. Tiwary:
| Shrl Yashpal Singh:
Shri S. M. Banerjee:
' Shrimati Savitri Nigam:
Shri Vishwa Nath Pandey*
] Shri R. G, Dubey:
Shri Heda:
Shri Subodh Hansda:
Shri S. C. Samanta:
Shrt K. N. Tiwary:
Shri Bibhuti Mishra:
( Shri Daljit Singh:

Will the Minister of Trausport be
pleased to state whether Government

*218.

propose to develop Goa s a tourist
centre?
The Minister of Transport (Shri

Raj Bahadur): Yes, because of  its
various tourist attractions.

Food Policy

Shri P. R. Chakraverti:
8hri P. C. Boroosh:
Shri S, B. Patil:
Shri Hem Barua:
Shri Yashpal Singh:
Shri Mohan Swarup:
Shri Madhu Limaye:
Shri Kishen Pattnayak:
Shri Ram Sewak Yadav:
Shri Bibhuti Mishra:
Dr. L. M Singhvi:
 Shri Vishwa Nath Pandey:

*219,

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government are expc-
riencing difficulties in securing full co-
operation from the States in imple-
menting the agreed food policy:

(b) whether it is a fact that the
surplus States did not carry out fully
the obligations they had undertaken:
and

(c) the steps taken to evolve a foort
policy on an all-India basis?
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The Minister of Food and Agricul-
tare (Shri C. Subramaniam): (a) to
(c). As the interests of surplus and
deficit States are not identical, there
is bound to be some difference of ap-
proach, It is, however, not a fact that
Government are experiencing difficult-
ies in securing co-operation from the
States. Some of the surplus States
could not fully meet the obligations
undertaken by them due to certain
unforeseen developments. Frequent
consultations with the State Govern-
ments are held and the food policy in
India is cvolved on an agreed all-India
basis.

dim frmw

(it wifwTe OOy Wewt
st qo go W :
ot Wo wo wEWT :
st Fo To Wwepwal :
it do FwTgwa
ot fayfer fer
it wre feg :

ot %o ®o AW :
oft arcfeegn et -
st %o Mo AW :
Lﬁmm:

1wt aar gfw §A 9 q@
1 Far w4 i
(%) ® ATET AR A¥T W
v & & fau ow @9 faw @
[ fram & = &
(=) afz z, A dFar €1 TE-
aeg A w@wm ¥

*220. T

(W) 1 Trew ATERT A1 AT
EEl il il e

(9) afe &, A1 @ T IAAX
wr afafwar 27

wo woy gfe woit (s ﬁ;r

guaes) © (¥) 3 (9). w A
7 g Aqn 4 w1 2rg 77 fafwr s

Written Answers 1910

¥ @1 FT IJqTEA 9T faguA w1 ¥
fon e afafan & s @
fem & = # @& vy o9 fm
Y TR AR 1 g aHg TG oo
fmw w%7 79w, 5% ATV 4T S
TET7 A1 Fferai W A & d F
T { FT FT R R

AR A TAIA FrHT 7 9T
AT & I & TN IR W
fafaw @ qT 39 qad, suronE,
Joafey, wvsrew qqr 3f5= qeut @
Ifeq @awg 9T Fww1 71 faafm =7
1 o o e § 0w A vt
F1 EITET &1 7 54 & fAu ww
ATET T TW ATET F1 TR AATA
fear & f g% oo wrorarr v faai
A = A o faw fe aiw
1 s-sqqifrw g0 7 F@my 9T A%
I gfafwar i g e 20

Farmers' Role in Country’s Ecomomy

(Shri Yashpal Singh:
Shri D. N. Tiwary:
Shri Sidheshwar Prasad:
Shri Hukam Chand

Kachhavaiya:
#2291 { Shri Bade:

1 Shri Bibhut! Mishra:

| Shri Man Sinh P. Patel:
Shri Kapur Singh:

| Shri P. K. Deo:
Shri Narasimha Reddy:
| Shri Gulshan:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether a scheme is being fina-
liseq to give more recognition to the
role of farmers in the development of
the country’s economy; and

(b) if so, the salient features thereof”

The Minister of Food and Agricul-
ture (Shri C. Subramanjam): (a) Yes.

(b) A statement is given below.
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STATEMENT

The salient features of the scheme
to give more recognition to the role
of farmers in the development of the
country’s economy are:

(i) Outstanding farmer leaders are
to be honoured by the awaru
of g suitable title on the occa-
sion of Republic Day.

(ii) Crop competitions are to be
organised and the farmers
achieving highest yields bhe
awarded medals at the State
level, at the District level and
at the Block and Village
levels, ..

(iii) Outstanding progressive farm-
ers are to be invited annually
for the celebration of a far-
mers’ day at the Centre and
at the State lcvel. Similar
functions are also to be or-
ganised at District and Block
levels.

(iv) Selected farmers are to be in-
vited to give radio interviews
on their performance.

(v) Photographs of outstanding
farmers are to be displayed at
Information Rooms at State,
District and Block levels,
Agricultural and Veterinary
Colleges, Agricultural Univer-
sities, Permanent exhibitions
cte. They are also to be pub-
lished in Newspapers and
Magazines. A brochure giving
these photographs and the
activities of these farmers Is
to be published in each State
in local language every year.

(vi) Documentary films are to be
produced showing improved
agricultural practices adopted
by outstanding farmers,

(vii) The progressive farmers are
to be given prizes in kind in
recognition of their meritori-
ous work in agricultural, hor-
ticulture and animal Thus-
bandry production.
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(viii) Study tour to Research Sta-
tions, Agricultural and Veter:-
nary Colleges, outstanding
private farms are to be orga-
nised for progressive farmers.

(ix) Selected progressive farmers
are to be exchanged from one
area to another to enable them
to benefit from each other’s
experiences.

(x) Facilities for higher training
are to be provided to selected
farmers.

(xi) Selecteq progressive farmers
are to be associated with Agri-
cultural Production Commit-
tees at Panchayat, Block,
District and State Levels.

2. The Scheme as drawn up above
is under the consideration of the Gov-
ernment.

Replacement of Alrcraft of 1.A.C.

Shri P. C. Borooah:

Shri P. R. Chakraverti:

Shri Subodh Hansda:

Shri Palyjit Singh:

Shri Maheswar Nalk:

Shri S. C, Samanta:

Shri Bibhuti Mishra:

Shri K. Nfi Tiwary:

Shri Prakash Vir Shastri:
| Shri Inder J. Malhotra:

Will the Minister of Civil Aviation
be pleased to state:

(a) whether there is a scheme to
replace the 2xisting fleet of Dakotas,
Skymasters and Viscounts of the
Indian Airlineg  Corporation with
Avro-748 ang Caravelles in order to
augment its domestic services; and

(b) if so, the broad features there-
of?

The Minister of Civil Aviation (Shri
Kanungo): (a) The need for replac-
ing the Dakotas was accepted by the
Corporation severa] years back. The
replacement hag been slow due to
foreign exchange difficulties. The ex-
isting Dakota fleet will be replaced as
soon as the Corporation is able to



1913 Written Answers PHALGUNA 11, 1886 (SAKA) Written Answers 914

secure Avro-748 Series II or other
suitable aircraft for the regional
routes.

The Skymasters and Viscounts will
also have to be replaced during the
Fourth Five Year Plan period.

(b) An Avro-748 Series II aircraft
is expected to be handed over to IAC
for trials in the beginning of March.
Subject to the aircraft being found
suitable for commercial operations the
Dakotas will be gradually replaceq as
the Avros are delivered to the Cor-
poration for route operation.

Voting Rights to Members

460, Shrimati Ramdulari Sinha: Will
the Minister of Community Develop-
ment and Cooperation be pleased to
state:

(a) the names of the State Acts in
which provisions have been made for
giving voting rights to the Members
of the State Legislatureg and Parlia-
ment to elect or to get clected to the
office of the President of the Block
Committee and District Committees
under Panchayat Raj Act;

(b) whether any advice has been
given to Bihar and other States not
to confer voting rights to such persons
in the election Panchayat Samities
and Zila Parishads; and

(c) if so, the reasons therefor and
the reactions of the States, if any?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B. 8. Marthy): (a,
to (¢). The functioning of a Member
of Parliament or of a Legislature ofa
State as a full member of a Pancha-
yat Samiti or Zila Parishad with the
right to vote or hold office is iike.y
to stifie the growth of local leader-
ship. State Governments have there-
fore been advised that M.Ps./M.L.As.
should only be associate members of
the Panchayati Raj bodies. The preo-
sent position in the States is given in
the Annexure. ([Placed in Library,
see No. LT-3884/65].

2280(Ai)LSD—3

Loan to Farmers

461. Shri V. V. Thevar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the short term loans
under the Intensive Agricultural De-
velopment Programme will be given
to the agriculturists through the co-
operative societies under the autho-
rity of Reserve Bank of India in terms
of acreage equal to the cost of man-
ure and other expenditure as estimat-
ed by Government, in the Madras
State; and

(b) whether there is any provision
under the package scheme for giving
loans for the Coconut plantations and
groundnut cultivation in the Madras
State?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Under the
Intensive Agricultural Programmes,
the cultivators participating in the
programme are given loans on the
basis of théir production needs reflect-
ed in the farm production plans which
are prepared for each such cultivai-
ing family. The production needs in-
clude cultivators’ requirements of
various inputs like fertilisers, seeds
and other production requisites and
alsop some cultivation expenses, 'fhe
needs of credit are determined with
reference to each crop on the basis
of a broad crop-wise scale of finance
related to the inputs and the acreage
fnvolved. In Madras, the maximum
amount up to which a single cropped
land under paddy is to he financed
under the Package Programme |is
Rs. 125-150 per acre. For double
cropped land. two loans may be pro-
vided up to Rs. 123-150 per acre for
each crop. There are similar norms
adopted for other crops for working
out the credit requirements. The
loans are given mostly by coopera-
tive socletles in Madras which are
assisted with funds, whenever require-
ed, by the Reserve Bank of 1ndia.

(b) For coconut cultivation under
the package programme no separa.e
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provision has been made for giving
loans. However, a sum of Rs. 10 1akhs
has been sanctioned as short-tern
loan to the Government of Madras for
the purchase and distribution of fer-
tilisers on credit amongst the cuitiva-
tors for application on coconut during
the current year (1964-65).

8o far as ground-nut is concerned,
provision has been made for makine
cultivation advances to the agricultu-
rists at the rate of Rs, 75 per acre in
the case of rainfed crop and Rs. 100
per acre in the case of irrigated crop
in the selected districts of South Arcot
(2 wunits), North Arcot, Coimbatore
and Madurai. In two other units
taken up for groundnut cultivation in
the Lower Bhavani Project area coin-
prising Gobi and Erode taluks in
Coimbatore district, provision has
been made for giving credit to the
ryots through the cooperatives at the
rate of Rs. 150 per acre.

By-Elections in Kashmir

462. Shri Ram Harkh Yadav: Will
the Minister of Law be pleased to
state:

(a) wheather Government propose
to introduce change in the Election
procedure of the By Election to
Kashmir Assembly to be held in April
next; and

(b) if so, the details of the changes?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Raso):
(a) and (b). As the elections to the
Legislative Assembly of Jammu and
Kashmir are held in accordance with
the Jammu and Kashmir Representa-
tion of the People Act, 1957, and the
Rules made there-under, the Govern-
ment of India are not directly con-
cerned with those elections. It s,
however, understood that the Gov-
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Purchase of Foodgrains
463. Shri V. V. Thevar: Wilil the

Minister of Food and Agriculture be
pleased to state:

(a) the centres in the Madras State
from which the Food Corporation of
India will be purchasing the paddy at
controlled rates directly from produ-
cers; and

(b) whether payment for the pur-
chases will be made simultaneously?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri D.
R. Chavan): (a) The purchase ope-
rations of the Corporation in Madras
State are expected to start only from
1st October, 1865. As such, it is not
possible at present to indicate the
centres from which the paddy will be
purchased by the Corporation directly
from producers.

(b) Does not arise at present.

Land Acquisition Law

464. Shri D. C. Sharma: Will tne
Minister of Food and Agriculture be
pleased to state:

(a) whether the Land Acquisition
Law has become faulty and outdated;
and

(b) if so, the steps being taken to
improve it to simplify the procedure
for acquiring land?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawax Khan): (a) and (b). The
Law which is in the concurrent list
has been amended recently by Parlia-
ment and modifications have also been
made from time to time according to
local conditions and needs by State
Legislatures. Recently a Commi:tee
has been appointed with Shri M. S.

er t of J and Kashmir hss
under consideration a proposal to
introduce the marking system of vot-
ing at the ensulng bye-election to the
State Legislative Assembly.

TL X M, N Y Pl C
sion, as Chairman to suggest legicla-
tive and other measures for speeding
up the acquisition of land for hous-
ing schemes.
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Amendment of Advocates Act, 1961

465. Shri D. N. Tiwary: Will the
Minister of Law be pleased to state:

(a) whether Government have re-
ceived any representation for the am-
endment of the Advocates Act 1961 in
order to mitigate the hardships caus-
ed to those who, though eligible for
enrolment under the said Act, have
not been admitted as Advocates; and

(b) it so, the reaction of Govern-
ment in the matter?

The Deputy Minister im the Minils-
try of Law (Shri Jaganatha Rac): ’2)
No, Sir.

(b) Does not arise.
Prices of Commodities in Co-operative

Stores
466. Shri P. C. Borooah: Wiil e
Minister of C ity Develop t
and Cooperation be pl d to state:
(a) whether it is a fact that the
prices of essential commodities iike
wheat, rice, pulses and edible oils in-
cluding vanaspati ghee in various co-

operative stores in Delhi like the
Central Government Employees
Consumer Co-operative Stores,

M.Ps' Consumer Co-operative Stores
and Delhi State Co-operative Stores
vary from store to store;

(b) if so, the average. prices of the
above items each month since April,
1964 in each of the above-mentioned
stores; and

(c) the reasons
variation in prices?

The Deputy Minister in the Minis-
wwy of C ity Devel t ard
Cooperation (Shri B. S. Murthy): (a)
Yes, Sir, in the case of goods the
prices of which are not fixed by the
Government.

(b) A statement is laid on the Table
of the House. [Placed in Library, see
No. LT-3885/65.]

(c) The reasons are:

(i) differences in the price at
which stocks are purchased,

(ii) variations in the cost of
transportation, and

for considerable

(iii) variations in the overheads
and rentals.

Survey of Cauvery Delta

Shri Eswara Reddy:
467. Shri Yashpal Singh:
Shri Bhagwat Jha Asad:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the study team of the
U.S. Agency for International Deve-
lopment which carried out a detailed
survey of the Cauvery Delta has sub-
mitted its report;

(b) if so, its main recommenda-
tions for increasing the agricultural
production in the area; and

(c) the steps being taken by Gov-
ernment to implement those recom-
mendations?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes.

(b) The main recommendations are
briefly as follows:—

(i) Additional storages should be
provided, if feasible, particu-
larly on the down-stream side
of the Mettur Dam to improve
the present pattern of irriga-
tion water availability in the
Project. ..

(ii) Detailed groundwater survey
of the delta and surrounding
area should be carried out
with g view to promoting sup-
plemental use of groundwater
supplies with the present sur-
face water supplies.

(iii) The betterment programme
for the old Cauvery Delta
Irrigation System should be
given high priority and the
work expedited,

(iv) A detailed soil and land clas-
sification survey and an agro-
economic study of all aspects
of agriculturc should be car-
ried out for planning an effi-
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cient irrigateq agriculture (c) Copy of the Report has beea
programme in the Delta, sent to the Madras Government for

examination and preparation of suit-
(v) A cadre of agricultural able programmes for increasing agri-
workers trained in basic farm  cultural production,
engineering and irrigation

should be drawn to guide and
assist cultivators in improving
the field delivery and drain-
age system,

(vi) Extension activities in water
use and management and in
irrigation—related cultivating
practices should be stepped
up within the I.A.D.P, frame-
work.

(vii) The programme of seeq mul-
tiplication and introduction of
high-yielding crop varieties
suitable for use in improved
irrigation techniques sghould
be intensified.

(viii) The drainage in Lower Delta
area should be improved by
installing batteries of high-
volume, low-head pumps ope-
rating out of well-designed
collection galleries.

Intermediate and Minor Ports

468. Shri Eswara Reddy: Will the

Minister of Transport be pleased to
state:

(a) the progresg made so far in de-
veloping the intermediate and minor
ports in the country during the Third
Plan;

(b) the total amount allotted for
the development of intermediate and
minor ports in the Thirdg Plan; and

(c) the amount spent so far?

The Minister of Transport (Shri Raj
Bahadur): (a) to (c). The Third Five
Year Plan for the Ministry of Trans-
port includes a programme costing
Rs. 1204:61 lakhs for the development
of intermediate and minor ports. The
details of provision made in the Cen-
tral Sector and expenditure incurred
are indicated below:—

(Rs. in lakhs)

Expenditure
incurred during

Cost of the the first four
Sl Name of the State/ Project as v s
No. Project included in for the first
The Third three years
Plan and estimated
for the fourth
year
(1) @) (€)] @
Schemes to be executed by the Gout. of India
1 Minor Ports Dredging and 301'00 20931
Survey Organisation
2 Pondicherry Pier Project 11°2§ 10-69
3 orts in Andaman and Ni- 4858 12-40
cobar Islands and La-
ccadive and Minicoy
Islands
ToTtAL 360-83 23240
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(¢9) (2) (3) ()
Cost of Schemes to be executed bv the
State Government but to be financed
by loans granted by the Governmens
of India
4 Orissa 160°10 5-18 ®*for Chandbali and
opalpur only.
In  addition, the
Orissa Government
is developing Para-
deep as an all-
weather  Port, the
cost of which_is
Rs. 20 crores
5 Andhra Pradesh 45°00 20° S0
6 Madras 89-00 23-515
7 Pondicherry 10°00 1:00
8 Kerala 15565 36-14
9 Mysore 59-12 38-32
10 Maharashtra 118-03 36-21
11 Guijrat 206-88 75864
ToTAL 843°78 236729
GRAND TOTAL 120461 469129

Besides, the Maritime State Govern-
ments have also made provision in
their respective State Plang for the
development of Minor Ports. The
total is about Rs. 475 lakhs. Details
of expenditure incurred and progress
made on the various schemes are set
out in the attached statement. [Plac-
ed in Library, see No. LT-3886/65.]

Saharsa Parliamentary Bye-Election

Shri Yashpal Singh:
469. { Shri M. L. Dwivedi:
Shri Ram Sewak Yadav:

Will the Minister of Law be plecas-
ed to state:

(a) whether any complaint has
been received by the Election Com-
mission on the irregularities alleged
to have been committed in counting
votes in the Saharsa Parliamentary
bye-election: and

(b) if so, the action taken thereon?

The Deputy Minister in the Ministry
of Law (Shri Jaganmatha Rao): (a)

Yes, Sir; three complaints have been
received by the Election Commission
ulleging irregularities in the counting
of votes in the Saharsa Parliamentary
bye-election.

(b) One complaint was found by the
Commission to be without substance;
the other Lwo complaints are still un-
der the Commission’s consideration.

Community De t Prog

in Alipore
Shri Yashpal Singh:
470.

Shri M. L. Dwivedi:
Shri P, R. Chakraverti:
( Shri P. C. Borooah:

Will the Minister of Commaunity
Development and Co-operation be
pleased to state:

(a) whether Government'’s attention
has been drawn towards the findings
of the Indian Co-operative Unior of
the Community Development  and
Panchayati Raj in the Alipor: block
of the Union Territory of Declhi, whicn
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show that ‘l.e community development
in Alipore =3 implemented since 1952
hag crippled the people’s initiative;
and

(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Miuls-
try of Community Development and
Cooperation (Shri B. S. Murthy): (a)
and (b). The Report is under examina-
tion. Reply will be placed on the
Table of the House during the course
of the current Session.

Shifting of Khandsari Units

( Shri Yashpal Singh:
471, { shri M. L. Dwivedi:
&Shﬂ Bhagwat Jha Azad:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Government  of
Uttar Pradesh have upproAached. the
Central Government for imposing &
ban on shifting of khandsari units
from the Western Districts of U.P. to
Punjab and Rajasthan; and

(b) it so, the action taken in the

matter?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) No, Sir.

(b) Does not arise.

Agreement with Hilton Hotels

Shri Surendra Pal Singh:

2 Shri Vidya Charam Shukla:
) Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Transport be
pleased to refer to the reply given to
Starred Question No. 624 on the 22nd
December, 1964 regarding the finali-
sation of an agreement with Mis. Hil-
ton Hotels International of US.A. for
the establishment of a number of
luxury hotels in India and state:

(a) whether the official committee
to which this matter had been refer-
red hag given its findings; and
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(b) if so, the particulars thereof?

The Minister of Transport (Shri Raj
Bahadur): (a) and (b). No Sir. The
matter is still under consideration.

Subsidiary Foods

( Shri Surendra Pal Singh:
Shri D. C. Sharma:
473. { Shrimati Savitri Nigam:
Shri P. C. Borooah:
Shri Bibhuti Mishra:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government have
taken certain new steps to intensify
measures to bring about a phased
change in the food habits of the Indian
people by reducing the consumption
of cereals and substituting that with
wholesome and economically produc-
ed subsidiary foods; and

(b) if so, the steps taken to increase
the availability of the subsidiary foods
and for promoting their increased con~
sumption?

The Deputy Minister in the Minis-

try of Food amd Agriculture (Shri
D. R. Chavan): (a) Yes, Sir.
(b) A gspecial Development Pro-

gramme has been initiated for in-
creasing the production of fruits, vege-
tables (including potatoes), milk,
meat, fish and eggs in the different
States and Union Territories of the
country. Unde, this Programme,
schemes for intensive production of
vegetables and quick growing fruits
in 40 big cities, fruit production in
specially selected areas having good
potentiality for development, pro-
duction of certified seed potatoes, and
other projects have been initiated.
Schemes have also been sanctioned for
the establishment of intensive poultry
development blocks, expansion of the
State poultry farms, establishment of
poultry dressing plants. and grant of
loan and subsidy to poultry breeders.
Measures have also been initiated for
increasing the availability of subsi-
diary foods by preventing the losses
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that occur due to deterioration by the
application of scientific techniques of
food preservation. Technological aids
are also being sought such as in the
production of protein from ground-
nuts, for increasing the availability
and improving the nutritive quality of
foodstuffs. The increased consumption
of subsidiary foods is being promoted
through systematic campaigns orga-
nised by mobile Food and Nutrition
Extension vans and by the Institutes
of Catering Teochnology & Applied
Nutrition, and the normal channels of
publicity such a publication of leaflets
and pamphlets, films, participation in
exhibitions, newspapers ‘and maga-
zines, etc.

Shipping Corporation of India

474. Shri D. C. Sharma: Will the
Minister of Tramsport be pleased to
state:

(a) whether the Shipping Corpora-
tion of India has placed orders for 20
vessels of an aggregate 200,000 gross
tonnes; and

(b) it so, the firms with whom the
orders have been placed and the
capacity and the cost of each ship?

The Minister of Transport (Shri Raj
Bahadur): (a) and (b). A statement
showing the details of the ships order-
ed is appended. [Placed in Library.
See No. LT-3887/65].
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Contribution towards Employees
Provident Fund

rShﬂ S. M. Banerjee:
476. { Shri Yashpal Singh:
Shri Sidheshwar Prasad:

Will the Minister of Soclal Secrurity
be pleased to state:

(a) the total amount outstanding
against the employees anq the emplo-
yers as their share of contribution to-
wards the Employees Provident Fund
on 1st December 1964, throughout the
country (State-wise); and

(b) the amount outstanding in Kan-
pur on the same datc?
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The Depaty Minister in the Minis-

try of Law (Shri Jaganatha Rao):

(a) The information is given below:

Total

amount
S. State outstand-
No. ing on
1-12-64
. (Employers’

and
employees’
contribu-

tion)

(Figuresg 1 khs of
Rupees)
1 Andhra Pradesh 18:13
2 Assam 1°42
3 Bihar 153§
4 Delhi 0-48
s Gujarat 6476
6 Kerala 7'83
7 Madhya Pradesh 10°0§
8 Madras . 55°60
9 Maharashtra . 183°05
10 Mysore . 348
11 Orissa 618
12 Punjab 1-88
13 Rajasthan 630
14 Uttar Pradesh 39°27
15 West Bengal 90°63
ToTAL 50438

(b) The information for the Uttar
Pradesh Fegion including Kanpur is
given against serial (14) in part (a)
above. Separate figures for Kanpur
are not readily available.

Price of Atta

o / Shri S. M. Banerjee:

* 7\ Shri Yashpal Singh:

Will the Minister of Food and Agri-
enlture be pleased to state:

(a) whether it is a fact that the
retail price of whole-meal atta has
been fixed at 55 paisa per Kg. in the
Union Territory of Delhi;
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(b) if so, whether it is also a fact
that the price prevalent in the mar-
ket is much more than this; and

(c) the steps taken by Government
to see that atta is available at fixed
price?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) Only the retail
price of whole-meal atta produced by
the roller flour mills who mainly grind
imported wheat supplied to them by
Government has been fixed at 55 paise
per Kg. in the Union Territory of
Delhi. No price has been fixed for
atta produced by chakkies out of in-
digenoug wheat.

(by and (c). There has been no
report that whole-meal atta pro-
duced by roller flour mills was being
sold in the market at a price higher
than the control price.

Rice Prices in U.P.

8 J Shri Bhagwat Jha Asad:
478 2 Shri Yashpal Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Government of
Uttar Pradesh have asked the Cen-
tre to revise the rice prices; and

(b) if so, the decision taken there-
on?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) Yes, Sir.

(b) The prices have been revised.

Uneconomic Sugar Factories
Shri Gokulananda Mohanty:
[‘Shrl P. C. Borooah:
Shri Heda:
Shri Uikey
479. { Shri R. S. Pandey:
| Shri Vidya Charan Shukla:
Shri Ramachandra Ulaka:
[Shri Dhuleshwar Meena:
Shri Radhelal Vyas:
Will the Minister of Food and
Agriculture b¢ pleased to refer to
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the reply given to Starred Question
No. 299 on the 1st December, 1964 and
state:

(a) whether the Expert Committee
on rehabilitation and modernisation of
old and uneconomic sugar factories
has since submitted it Report;

(b) if so, the main recommendations
made therein; and

(c) the action Government propose
to take thereon?

The Deputy Minister in the Minis-
try of Foogd and Agriculture (Shri
D. R. Chavan): (a) Not yet, Sir.

(b) and (c). Do not arise.
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LA.C. Offices Abroad

481 S Shri Subodh Hanmsda:
* 7 Shri Daljit Singh:
Will the Minister of Civil Aviatiom:
be pleased to state:

(a) whether it is a fact that the
Indian Airlines Corporation propose to
open Sales|Reservations offices in some
important places abroad;

(b) whether Government have ap-
proved of this proposal; and

(c) if so, where these offices will be
located?

The Minister of Civil Aviation (Shri:
Kanungo) (a) Yes, Sir.

(b) and (c). The matter is under
the consideration of the Government.

Social Welfare Extension Projects im
Punjab

482. Shri Daljit Singh: Will the
Minister of Social Security be pleas-
ed to state:

(a) the amount of Central assis-
tance given to the Government of Pun-
jab during 1964-65 so far, for social
welfare extension projects, social and
moral hygiene and aftercare pro-
gramme; and

(b) the actual amount spent in re-
gard thereto?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
(a) The requisite information is given
below:—

Scheme

Assistance given ( upto 31-12-1964)

1. Welfare Extengion Projects .

2. Social and Moral Hygiene and Aftercare
programme.

A sum of Rs. 93,595/- has been given to
the implementing agencics in the State
of Punjab.

A budget provision of Rs  13.000/- existt
during 1964-65. Central assistance 1o
the extent of §0%, of the expenditure
will be rcleased on receipt of the figures
of actual expenditure frem  the | State
Government.
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(b) 1. Welfare Extension Projects:

The requisite information is being
.collected and will be laid on the Table
of the Sabha ag soon as possible.

2. Social and Moral Hygiene and
After-care Programme

Does not arise.
Agricultural Production

483, Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the names of the States which
achieved the targets of agricultural
production in the country during
1964-65;

(b) the names of the States which
did not achieve the targets during the
same period; and

(c) the main reasons for their

failure?

The Deputy Minister im the Minis-
try of Food ang Agriculture (Shri
Shahmawaz Khan): (a)” amd (b).
Year-wise targets of agricultural pro-
duction have not been laid down un-
der the Third Five Year Plan and
estimates of production of different
crops for 1964-65 are not yet avail-
able. However, a statement indicat-
ing the Third Plan targets of agricul-
tural production in regard to food-
graing and the principal commercial
crops for cach of the States, as also
the actual production for the years
1961-62, 1962-63 and 1963-64 is en-
closed. [Placed in Library. See No.
LT 3888165]. The overall agricultural
production during the first three years
of the Plan has remained steady al-
though there have been spurts in pro-
duction of varioug crops in different
areas. The year 1964-85 holds out the
promise of a substantial improvement
in agricultural production in the coun-
try.

(c) The main factor responsible for
the situation indicated in reply to
parts (a) and (b) above has been
adverse weather which has a profound
impact on production in our country

MARCH 2, 1865

Written Answers 1932
where less than one-fifth of the crop-
ped area has assured irrigation facili-
ties. Briefly, the crops that have
been damaged and the major abnor-
malities in weather conditions during
the last three years have been as un-
der:

1961-62: The production of jowar
and tur suffered a severe setback es-
pecially due to excessive rains during
September-October, 1961 in Madhya
Pradesh, Maharashtra and Uttar Pra-
desh. Cotton production also declin-
ed heavily in these States as also in
Gujarat. The production of gram
marked a decline due to severe cold
wave and frosty conditions during
December, 1961—January, 1962 in
Punjab and Uttar Pradesh.

1962-63: The production of rice and
sugarcane suffered heavy losses due
to widespread drought conditions in
Madhya Pradesh, Gujarat and West
Bengal and ill-distributed rainfall in
Andhra Pradesh, Bihar, Orissa, Uttar
Pradesh and Maharashtra and floods in
Assam. Sugarcane production also
suffered in Punjab due to inadequate
rains. The production of wheat,
barley, gram and rabi oilseeds suffer-
ed damage due to failure of winter
rains in the Northern States particu-
larly Uttar Pradesh, Punjab and
Rajasthan during January, 1963.

1963-64: The production of wheat,
barley, gram and other pulses and rabi
oilseeds suffered heavily due to inade-
quate winter rains and the cold wave
followed by the frosty conditions gene-
rally over the whole of north India
in January, 1964. Production of
jowar and bajra also decline due to a
prolonged drought in Rajasthan and
parts of Gujarat.

Grand Trunk Road

( Shri Subodh Hansda:
484. 0 Shri S. C. Samanta:
| Shri Mohammad Elias:

Will the Minister of Tramsport be
pleased to refer to the reply given to
Unstarred Question No. 304 on the
2nd June, 1964 and state the up-to-
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date progress made in constructing
the bye-passes of the G.T. Road and
other works to reduce the heavy pres-
sure of traffic along the Grand Trunk
Road in West Bengal?

The Minister of Transport (Shri
Raj Bahadur): The following four
bye-p are pr d to be cons-
tructed by the Central Government as
one of the measures to relieve conges-
tion along the Grand Trunk Road in
‘West Bengal:—

(i) Bye-Pass from the Viveka-
nanda Bridge at Bally in
Howrah District to Saptagram
in Hooghly District.

(ii) Bye-pass from Saptagram to
Silamgarh.

(iii) Bye-puss at Burdwan.
(iv) Bye-pags at Asansol.

2. The bye-pass at (i) as 25.2 miles
in length and is estimated to cost
Rs. 382.40 lakhs as per the recent
assessment. It is proposed to have a
four lane divided highway in the first
3.9 miles, upto its junction with the
Durgapur Expressway, and a two-lane
wide road in the remaining length.
For facility of execution, the roaq is
divided into the following six sub-
sections:—

(1) Vivekananda Bridge to Bally
Railway Station.

(ii) Bally Railway Station to Joy-
purbeel.

(iii) Joypurbeel to Dankuni.
(iv) Dankuni to Nabagram.
(v) Nabagram to Baidyabati.
(vi) Baidyabati to Saptagram.

The progress of work on this bye-
pass is given below:

The acquisition of land in the sub-
sections Vivekananda Bridge to Bally
Railway Station and Joypurbeel to
Baidyabati has been completed while
part acquisition has been done in the
remaining length,

Earth work to the extent of 31 mil-
lion cubic feet, out of the total re-
quirement of 71 million cubic feet, has
so far been done and the progress
achieved is about 44 per cent.

The road crust has been laid in the
sub-section Dankuni to Nabagram and
the work of laying and consolidation
of soling and metalling is in progress,
in the reach from Nabagram to Sapta-
gram. The collection of materiuls re-
quired for the roadq crust is in pro-
gresg in the remaining portions. The
overall progresg achieved on the cons-
truction of culverts and structures is
45 per cent.

While work in the sub-section Dan-
kuni-Nabagram has already been com-
pleted, the work in the remaining
length is e d to be completed by
the end of April 1966.

3. A survey is being carried out to
finalise the alignment of the byepass
from Saptagram to Silamgarh. The
alignments of the remaining two bye-
passes have been finalised and the
estimates therefor are expected to be
sanctioned shortly. No work has,
however, been done on the byepasses
so far.

4. Another measure intended to re-
duce the heavy pressure of traffic along
the Grand Trunk Road is the cons-
truction of the Calcutta Durgapur Ex-
pressway running parallel to the
Howrah-Burdwan Chord Line of the
Eastern Railway. This is a State road
and the Government of West Bengal
are primarily concerned with this
work.

New Bridge over Ganga

Shri Kapur Singh:
Shri P. K. Deo:

485. < Qhri Narasimha Reddy:

| Shri Yashpal Singh:

Will the Minister of Tramsport be
pleased to state:

(a) whether it is a fact thal a new
bridge over Ganga is proposed to be
constructed to connect Lucknow and
Kanpur;



193§ Written Answers
(b) if so, when it is likely to be
completed; and

(c) the estimated cost thereof?

The Minister of Transport (Shri Raj
Bahadur): (a) The proposal for cons-
tructing a new bridge over the Ganga
at Kanpur on Kanpur-Lucknow
National Highway is under examina-
tion. Subject to availability of funds,
the work will be taken up for exe-
cution in the next Plan ‘period.

(b) The completion of the work
will take 34 years after its commence-
ment,

(c) The estimated cost of the work
is about Rs. 4 crores.

Road Transport

[ Shri S. C. Samanta:
486. { Shri M. L. Dwivedi:
Shri Subodh Hansda:

Will the Minister of Tramsport be
pleased to state:

(a) whether it is a fact that the
total revenue from road transport was
Rs. 194 crores in 1961-62 and Rs. 220
crores in 1962-63;

(b) it so, whether this aspect will
be taken into consideration for the
allocation of Fourth Plan provision
for road development both in the
Central and State sectors; and

(c) the demands from the state sec-
tors for the Fourth Plan?

The Minister of Transport (Shri Raj
Bahadur): (a) According to the in-
formation available, the total revenue
earned by the Central and State Gov-
ernments from taxes on motor vehi-
cles (excluding sales tax on motor
vehicles, spare parts and lubricants,
import and cxcise duty on lubricants
and excise duty on asphalt and bitu-
men) in the vears 1961-62 and 1962-
63 was Rs. 194 crores and Rs. 232
erores respectively.

(b) Plang for road development are
formulated as integral parts of the
sverall plans for development of trans-
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port as a whole in different regicns
of the country and have to be closely
related to the economic developmeny
of the region. The allocations for road
development are determined in the
light of the overall objectives and
priorities in the plan and not with
reference to the revenuc earned by
Government from road transport.

(c) The detailed proposals of the
State Governments in thig behalf have
not yet been received by the Centrat
Government.

Research in Plant Mutation

487. Maharajkumayr Vijaya Ananda:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) the result of research work
done in plant mutation by the use of
isotopes in Indian Agricultural Re-
search Institute; and

(b) the extent to which the result
gained thereby is going to be used in
the agricultural sphere in the near
future?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shah Nawaz Khan): (a) Extensive
research on plant mutation has been
done at the Indian Agricultural Re-
search Institute. A note, summaris-
ing this work, is attached.

[Placed in Library. See No. LT-3889}
65]. 1Tl

(b) The induction of mutationg is
only a supplement to the other methodg
of plant breeding. It is a valuable
research tool and it can be safely an-
ticipated that the use of this tool
would help to accelerate the pace of
progress in plant breeding in India.

Labour Contract and Constructiom
Socleties

488. Shri Sivamurthi Swamy: Will
the Minister of Community Develop-
ment and Cooperation be pleased to
state:

(a) the number of labour contract
and construction socicties in the coun=-
try working at present;
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(b) whether any of them has got the
licence of ‘A’ clasg contractor and if
50, the number of such cooperatives;

(c) if not, the difficulties to deve-
lop the labour societies for taking up
large construction works of the State
and Central Governments; and

(d) the special facilities given to
these cooperatives?

The Deputy Minister in the Ministry
of Community Development and Co-
operation (Shri B. §. Murthy): (a)
The number of labour contract and
construction cooperatives as on
30-6-1963. was 3409.

(b) 12 societies have been awarded
licence of ‘A’ class contractors. (This
information pertains to 9 States and
6 Union Territories).

(¢) Does not arise.

(d) A statement indicating the spe-
cial facilities and concessions avail-
able to such societies is given below.

Statement

Reservations—In Orissa, Gujarat
and Kerala works upto the value of
Rs. 50,000]- may be allotted to labour
cooperatives without call of tenders.
In Punjab all unskilled works, in
Mysore works upto the value of
Rs. 25,000)- in Rajasthan, Delhi, Maha-
rashtra and Central P.W.D. upto
Rs. 20,000- and in Andhra Pradesh,
Himachal Pradesh and Manipur upto
the value of Rs. 10,000]- are allotted
to labour cooperatives without call of
tenders.

Exemption.—Labour cooperatives
are exempted from payment of earnest
money ang secruity deposit in Madras,
Mysore, Kerala, Orissa and Rajasthan,
while in some other States qualified
or limited exemptions are available.
In Madhya Pradesh, Assam and Hima-

chal Pradesh exemption from earnest
money is given; in Maharashtra secu-
rity deposit and solvency certificates
are not insisted upon; while in Guja-
at there is no security deposit for
minor works.

Initial advance.—25 per cent of ini-
tial advance is given in Mysore and
Orissa.

Price preference.—In Gujarat 5 per
cent weightage is given to the tend-
ders in respect of works exceeding
Rs. 50,000 to Rs. 1 lakh. In Rajas-
than the same weightage operates for
works exceeding Rs. 20,000 to 1 lakh,
in Maharashtra between the limits of
Rs. 20,000 and Rs. 2 lakhs, in Orissa
between the limits of Rs. 50,000 and
Rs. 1 lakh.

Food Department Cafeteria Stores

ago, J Shri Dajl:
89.  Shrimati Vimia Devi:

Will the Minister of Community
Development and Cooperation be
pleased to state:

(a) the present financial position of
the Food Department Cafeteria Co-
operative Stores Ltd., after its liqui-
dation;

(b) the action taken by the Regis-
trar, Cooperative Societies, Delhi
against the Secretary of this Store for
his various malpractices and mis-ap-
propriation of money;

(c) whether the shareholders of the
Stores have been informed of the pre-
sent position by the Deputy Registrar,
Cooperative Societies; and

(d) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Commaunity Development and
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Cooperation (Shri B. S. Murthy): (a) A statement is given below:
. Statement
The present flnancial position of the Store as on 13-2-1865 is as under:
Lasbilities Assets
Rs. Rs.
1. Share Money . 2,774'75 Cash in Bank 2,348-67
Cash in hand 51 66 \  sorée
Cheque 450°00 f
2. Sundry Creditors 8,102-40 Shares recoverable from 100°00
Delhi State Central Coop.
Stores.
3. Rent payable to Ministry 4,344°00 Cash balance recoverable frem 2,.288-32
of Food and Agriculture Shri V.N. Gulati, Stores
incharge.
4. Security payable to Sh. 100-00  Sundry debtors 4,317°87
Jetha Nand, an employce.
§. Audit fee payable 1,505:00 Recoverable from Sh. Jetha 24471
Nand an employce.
Losses 7,024°92
1682613 T 16,826 15
(b) So far the liquidator has not oftaea 7 5 awg 7 fra an A

come across any instance of malprac-
tice and mis-appropriation of funds as
such by the Secretary of the store.

(c) and (d). No, Sir. The members
shall be informed of the final position
in a general meeting to be called by
the liquidator after the conclusion of
the liquidation proceedings as pro-
vided under the Rules.
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Cultivation of Mustard Seed

491. Shrimati Remuka Ray: Will the
Minister of Food and Agriculture be
pleased 1o state:

(a) whether in view of the shortage
of mustard oil, steps have been taken
to increase the production of mustard
seed where the mustard oil is con-
sumed; and

(b) if so, the extent of new area
put under mustard cultivation?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shah Nawar Khan): (a) In West
Bengal, which ig the largest consumer
of mustard oil, the State Government
has intiated an Emergency Scheme for
stepping up production of mustard
in seven districts of the State. This
increased production is sought to be
achieved by extending the acreage,
fertilisation of the crop in Dcep Tnbe-
well areas and protecting the crop
against pests. In other States, which
are smaller consumers of mustard oil,
such as Punjab, Uttar Pradesh and
Rajasthan, “Package” programmeg for
intensive cultivation of rape-seed and
mustard have been initiated apart
from the normal Oilseeds Develop-
ment Scheme.

(b) The area under rape-seed and
mustard in India during the Second
Five-Year Plan wag on an average 65
lakh acres. As against this the area
under these cropsg in first three years
of the Third Plan varied between 74
and 77 lakh acres. Area figures for
1964-65 are not yet available.

Raw Jute

493. Shri Indrajit Gupta: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether there are any signs of
substantial improvement in the ave-
rage yield per acre of raw jute;
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(b) whether India is now more than
self-sufficient in her requirements for
jute industry; and

(c) if so, the possible repercussions
on the price-support policies to pro-
tect the interests of the farmers?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri Shah
Nawaz Khan): (a) Despite annual
fluctuations, the yield per acre of jute
gradually improved from an average
of 2.46 bales (of 180 kilograms each)
during the First Five Year Plan period
to 2.56 bales during the Sccond Five
Year Plan and further to an average
of 2.73 bales during the first three

yen‘rs_of the Third Five Year Plan
period.
(b) No. .
(c) Does not arise.
Reclamation of Land
494. Shri Shashi Ranjan: Will the

Minister of Food and Agriculture be
pleased to state:

(a) the target for land reclamation
and land development during the Thiad
Five Year Plan and the achievement
so far in regard thereto; and

(b) the cultivated area, production
of crops and the yield per hectare of
the main crops in the country from
1849-50 to 1963-64?

The Deputy Minister in the Minis-
try of Food andg Agriculture (Shri
Shah Nawaz Khan): (a) The Third
Plan target for land reclamation and
land development is 3.8 million acres,
against which the anticipated achieve-
ment for the first four years is 3.49
million acres.

(b) Available information regard-
ing cultivated area is given in the
statement given below. The remain-
ing information is available in the
publication, “Area, production and
average yield per hectare of principal
crops in India 1949-50 to 1963-64
(Summary Tables)” issued by the
Economic and Statistical Adviser to
the Government of India (Ministry of
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Food and Agriculture).
tion is available in the
Library.

The publica-
Parliament

STATEMENT

Cultivated area in India from 1649-50

MARCH 2, 1965

to 1963-64

Net Total

Area cropped

Year sown Area
(in thous- (in thous-

and and

acres) acres)
1950-51 . 293,429 325,914
1951-52 . 295,044 329,227
1952-53 . 305,034 340,202
1953-54 . 315,350 352,081
1954-55 . . 315,904 356,024
1955-56 . . 318,239 362,509
1956-57 . 322,460 368,378
1957-58 . 317,849 359,189
1958-59 . . . 324,442 373,160
1959-60 . . . 327,239 376,219
1960-61 328,009 376,218
1961-62 334,066 384,611
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Development of Fallow Land

Shri P. K. Deo:
486. { Shri Kapur Singh:
Shri P. K. Ghosh:

Will the Minister of Food and Agri-
culture be plcased to state:

(a) whether a Japanese study team
visited India in January last;

(b) whether they made any speci-
fic suggestion for the development of
fallow land for agricultural purpose;
and

(c) if so, the salient features there-
of?

The Deputy Minister in the Minls-
try of Food and Agriculture (Shri
Shah Nawaz Khan): (a) No.

(b) and (c). Do not arise.

Pension to Craftsmen

J Shrimati Johraben Chavda:
2\ Shri Yashpal Singh:

Will the Minister of Social Security
be pleased to state:

497.

(a) whether it has been decided to
give a monthly pension to craftsmen;

(b) if so, the amount of the monthly
pension; and

(c) the procedure for the selection
of craftsmen?

The Deputy Minister in the Minls-
try of Law (Shri Jaganatha Rao): (a)
No decision has been taken yet

(b) and (c). Details have not beea
worked out so far.
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Fokkar Friendship Service on Calcutta-
Imphal Route

499. Shrimati Jyotsna Chanda: Will
the Minister of Civil Aviation be
pleased to state:

(a) whether Governmenty  propose
to inirod ce Fokker Fricndship ser-
vice on tue Calcutta-Agartala-Silchar-
Imphal route; and

(b) if not, the reasons therefor?

The Minister of Civil Aviation (Shri
Kanungo): (a) and (b). A Friead-
ship service on the Calcutta-Agartala-
Silchar route will be started with
effect from 1-4-1965. Imphal ig not
operationally fit for thig type of air-
oraft.

2280 (Ai)LSD—4
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Central Institute of Horticulture

( Shri Rameshwar Tantia:
S“.( Shri Vishwa Nath Pendey:
LShrlnnﬂ Renuka Barkataki:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to set up a Central
Institute of Horticulture;

(b) if s0, when it is likely to be set
up; and

(c) the main outlines of the propos-
ed scheme?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri Shah-
nawaz Khan): (a) to (c). The Gov-
ernment of India are considering a
proposal to set up a Central Institute
of Horticulture. The details of the
scheme have not yet been finalised.

Co-operative Member Education
Programme

501. Shrimati Ramdulari Sinha:
Will the Minister of Community Deve-
lopment and Co-operation be pleased
to state:

(a) the names of the States which
have not yet implemented the revised
cooperative member education pro-
gramme and also have not made any
provision for enforcing Provident
Fund Soheme for Cooperative Instrue-
tors; and

(b) the reasons thercfor?

The Deputy Minister in the Minis-
try of C t

ity Develor and
Cooperation (Shri B. 8. Murthy): (a)
and (b). (i) The revised cooperative
member education programme has not
vet beecn implemented in Bihar, Maha-
rashtra and Uttar Pradesh. The State
Governments of Bihar and Uttar Pra-
desh have not yet sanctioned the re-
vised programme. In Maharashtra,
the State Cooperative Union is yet to
take a decision to implement it.

(ii) Information regarding the Pro-
vident Fund Scheme is being collected.

)
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Espresso Coffee Units

502. Shri J. N. Hazarika: Will the
Minister of Tramsport be pleased to
state:

(a) the number of espresso coffee
unitg allowed to be imported since
1962 for restaurants recognised by the
Department of Tourism;

(b) the number of such units im-
ported by the restaurantslhotels not
-recognised by the Department, but
whose import applications were
sponsored by the Dcpartments; and

(c) the total foreign exchange in-
volved for giving assistance to Hotels/
+Restaurants by way of import licenses
for (i) provisions and (ii) capital
equipment since 1961-62?

The Minister of Transport (Shri Raj
Bahaduar): (a) to (c¢). The informa-
tion is being collected and will be
laid on the Table of the House.

MARCH 3, 1066
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Warchouses in Orissa

( Shri Ramachandra Ulaka:
503. { Shri Dhuleshwar Meena:
Shri Rama Chandra Mallik:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the number of warchouses at
present in Orissa and the nameg of
places where they are located;

(b) the capacity of each; and

(c) the number of warehouses pro-
posed to be opened in Orissa during
1965-66 and where they will be locat-
ed?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri D. R.
Chavan): (a) and (b).

Warehouses functionirg under Central
Warehousing Corporation

Warehouses functioning under Orissu State

Warehousing Corporaticn

Name of centres Capacity Names of Centres Capacity

1n tons in tons

1. Bargarh . 3,200 1. Jatni 1,353
2. Berhampur 1,422 2. Khariar Road 2,117
3. Jeypore . 359 3. Kantabanji 2,432
4. Bhadrak . 800 4. Titlagarh 1,692
5. Sambalpur 606 s. Gunupur 3,356
6. Angul 609

7. Kesinga 1,421

8. Balangir . 325

9. Rayagads 423

10. Bhanjanagar 280

11. Padampur 300

13. Junagar 487

13. Jharsugada 405

14. Chandbah . . . 19C




1949 Written Answers PHALGUNA 11, 1888 (SAKA) Written Answers 1950

3ot Armiasihl

(c) The Central Warehousing Cor~

to various State

poration proposes to open one ware-
house during the current year at
Jajpur and one at Cuttack during the
year 1965-66. The Orissa State Ware-
housing Corporation proposes to open
eight warehouses at Kendrapara,
Jagasinghapur, Nimapara, Birapratap-
pur, Nowrangapur, Ramapur, Padma-
pur and Bamara during the year 1965-
66. No final decision has yet been
taken on the proposals.

Agricultural Research Projects

Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Rama Chandra Mallik:

504.

Will the Minister of Food and Agri-
oulture be pleased to state:

(a) the number of agricultural re-
search projects in progress at present
in Orissa State; and

(b) the total amount spent on such
projects during 1964-65?

The Deputy Minister in the Minis-
try of Agriculture (Shri Shahnawaz
Khan): (a) and (b). The requisite
information is being collected and
will be laid on the Table of the Lok
Sabha in due course.

Grow More Food Campaign

(Shri Ramachandra Ulaka:
805. { Shri Dhuleshwar Meena:
| Shri Rama Chandra Mallick:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the amount of grant actually
given to the Orissa State for Grow
More Food campaign during 1964-65;
and

(b) the amount proposed to be given
to that State for the purpose during
1965-667

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawas Khan): (a) Under the re-
vised procedure for rendering assis-
tance to State Governments introduc-
ed from the year 1968-39, Central

Governments is sanctioned in bulk
for schemes under the head ‘Agricul-
tural Production’ which covers Grow
More Food Schemes and also Minor
Irrigation and Land Development. A
grant of Rs. 58.67 lakhs together with
an additional allocation of Rs. 25.00
lakhs was released to the Government
of Orissa during 1964-65 for schemes
under the Head “Agricultural Produc-
tion”.

(b) The Planning Commission have
approved an outlay of Rs. 2.34 crores
(both Centra] Loans and grants as
well as State share) for 1965-66 for
‘he Schemes under the Head “Agri-
cultural Production” including Grow
More Food Schemes and Minor Irri-
gation.

Supply of Wheat to Orissa

(Shri Ramachandra Ulaka:
506. { Shri Dhuleshwar Meena:
[ Shri Rama Chandra Mallick®

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the quantity of wheat and sugar
supplied to the State of Orissa during
19864-65; and

(b) the quantity of wheat and sugar
allotted to that State for 1963-66?

The Deputy Minister in the Ministry
of Food and Agriculture
(Shri D. R. Chavan): (a) A
quantity of 51.0 thousand metric tons
of wheat has so far been issued to the
Fair Price Shops and the flour mills
in Orissa from Central Government
stocks during 1964-65 (1st April, 1964
to 81st January, 1965).

The total quantity of sugar allotted
to Orissa during the period April, 1864
to February, 1865, was about 44
thousand metric tons.

(b) No allotment of wheat and
sugar has so far been made for 1065-
66.
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‘Welfare of S.C. and 8.T. in Orissa

J Shri Ramachandra Ulaka:
* \ Shri Dhuleshwar Meena:

Will the Minister of Social Security
be pleased to state:

(a) the total amount allotted and
actually spent on the Welfare of agri-
culiurists belonging to Scheduled
Casteg and Scheduled Tribes in Orissa
during 1964-65; and

(b) the amount proposed tq be
given for the said purpose during
1065-66?

The Deputy Minister in the Depart-
ment of Soclal Security (Smt. Chan-
drasekhar): (a).

Amount Bstimated
allotted  Bxpdr.
for for

1964-65 1964-6S

(Rs. in lakhs)
(8) Sch. Castes 1:00 0°50
Sch. Tribes 708 763
() Sch. Castes 0'so
Sch. Tribes . 11-78
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Election Expenses

510. Shri Vishwa Nath Pandey:
Will the Minister of Law be pleased
to state the total election expenses
incurred by Government in three
Gencral Electiong in the country i.e.
1951-52, 1957 and 19627

The Deputy Minister in the Mints-
try of Law (Shri Jaganatha Rao): The
total election expenditure incurred by

the Government in the three Genersl
Electiong is as follows:—

1. 1951-52 General Elections—
Rs. 10,45,47,099-5-4.

2. 1957 General Elections—
Rs. 5,90,21,786.00.

3. 1962 General Elections—

Rs. 5,29,28,210.00.

Cyclone Research Station

511. Shri A. V. Raghavan: Will the
Minister of Civil Aviation be pleased
to state:

(a) whether there is a proposal to
establish a cyclone research station
in the South;

(b) if so, where the same will be
located; and

(c) when the same will be commis-
sioned?

The Minister of Civil Aviation (Shri
Kanungo): (a) to (¢). A scheme for
establishing a Cyclone Research
Centre at Madras is under considera-
tion. Details of the Scheme have not
yet been decided.

Tuticorin-Colombo Boat Service

512. Shri A. V. Raghavan: Will the
Minister of Transport be pleased to
state:

(a) whether the Shipping Corpora-
tion of India propose to introduce a
regular boat service from Tuticorin
direct to Colombo; angq

(b) if so, when the service will
commence?

The Minister of Transport (Shri Kaj
Bahadur): (a) Yes, Sir.

(b) Every possible effort to sccure
a suitable vesscl for the service is Le-
ing made and the service would com-
mence as snon as a vessel is available
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Indian Penal Code

Shri R. Barua:
613. { Shri P. R. Chakraverti:
Shri R. S. Pandey:

Will the Minister of Law be pleased
to state:

(a) whether Government propose
to revise the Indian Penal Code in
order to include various other Acts
covered by a variety of special enact-
ments; and

(b) if so, when the Law Commission
is likely to finalise the matter?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
(a) Yes; there is a proposal to revise
the Indian Penal Code for the purpose
of including therein certain social and
economic offences contained in seve-
ral enactments, in pursuance of the
recommendations of the Committee on
Prevention of Corruption (the San-
thanam Committee).

(b) The Law Commission to whom
the proposal has been referred is
likely to take some time to finalise
the matter.

Coastal Shipping

514. Shri Maheswar Naik: Will the
Minister of Transport be pleased to
state:

(a) whether Government are con-
templating that the public sector
should have substantial share in the
coastal shipping of the country;

(b) whether it is now being shared
between the private sector and thc
public sector; and

(¢) the manner in which it will be
shured in future?

MARCH 2, 1965
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The Minister of Transport (Shri Raj
Bahadur): (a) Yes, Sir. The publie
sector ig expected to have an increas-
ing share in the coastal trade.

(b) The public sector has at present
only a small share in the coastal trade,
the tonnage owned by them constitut-
;ng only about 7 per cent of the coastal

eet.

(c) There is no proposal to allot any
fixed share of the coastal trade to
shipping in the public sector.

Road Transport Development
Programme

515. Shri P. C. Borooah: Will the
Minister of Transport be pleased to
state:

(a) whether the National Develop-
ment Council Committee on Industry,
Power and Transport has submitted
a ten-year road transport develop-
ment{ programme;

(b) if so, the salient features of the
programme; and

(¢) Government’s decision thereon?

The Minister of Transport (Shri Raj
Bahadur): (a) to (c). The National
Development Council’'s Committee on
Industry, Power and Transport, which
met on the 12th and 13th February,
1965, recommended that an outline
plan for transport for the ten-year
period, beginning from 1966, should
be prepared, alongwith a detailed pro-
gramme for the Fourth Plan period.
The Committee also suggested that
the proposed plan should provide for
the development of the various forms
of transport services as an integral
part of a composite transport network
in the country. The details of the
outline plan, as recommended by the
Commitiee, will now be worked out
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LARL

516 J 8Shri Dinen Bhattacharya:
* . Shrl S, M. Banerjee:

Will the Minister of Food and Agri-
wulture be pleased to state:

(a) whether it is a fact that Indian
Agricultural Research Institute is be-
ing shifted out of Delhi; and

(b) if so, the place to which it i
being shifted and when it is likely to
be shifted?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) No.

(b) Does not arise.

Research Scientists in LARI

517 J Shri Dinen Bhattacharya;
* 7\ Shri 8. M. Banerjee:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the seniority of the
Research scientistg in various cadres
of the Indian Agricultural Research
Institute, New Delhi, is fixed on the
basis of their general seniority in the
Division or the date of selection by
the U.P.S.C. to a particular post; and

(b) the guiding principles followed
in this behalf?

The Deputy Minister in the Minis-
try of Feod and Agriculture (Shri
Shahnawas Khan): (a) and (b).
‘Where more than one post exists in a
Division, with the same designation
and pay scale, seniority among in-
cumbents of these posts is determined
by the date of selection or approval
by the U.P.S.C. and where more than
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one incumbent i selected on the same
date, by the order of merit assigned
by the Commission. This is accord-
ing to the general principles laid
down by Government in regard to
seniority.

Kovalam as a Tourist Centre

18 f Shri Pottekkatt:
s18. | Shri A. V, Raghavan:

Will the Minister of Transpert be
pleased to state:

(a) the progress made to develop
Kovalam in Kerala as a tourist cen-
tre;

(b) the details of the schemeg ap-
proved for developing Kovalam; and

(c) the amount proposed to be spent
during the year 1965-66?

The Minister of Transport (Shri Raj
Bahadur): (a) The Central Gov-
ernment have prepared a Land Use
Plan for this area and have furnished
a Working Group Report for the
guidance of the State Government in
developing Kovalam as a sea-side re-
sort. Detailed drawings and cost esti-
mateg of the scheme are being worked
out. In the meantime, the State Gov-
ernment has acquired the Palace and
the surrounding arca which is propos-
ed to be developed for residential pur-

poses.

(b) Details of the scheme approved
for the development of Kovalam are
as follows:—

(1) A road along the sea
Trivandrum to Kovalam;

from

(2) Accommodation in the form
of cottages centred round
the Palace providing Dining
Room, Lounge and Cafetaria
facilities; and

(3) Recreational facilities such as
a swimming pool, change and
shower rooms, Amusement
Park, Tennis Courts and a
shopping centre.
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(c) The expenditure will be incur-
red by the State Government in the
first instance. The exact estimate is
not yet known.
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All India Vegetable Show

520, Shrimati Maimoona Sultam:
Will the Minister of Food angd Agri-
culture be pleased to state:

(a) whether an All India Vegetable
Show was recently organised by Gov-
ernment;

(b) if so, the salient features there-
of; and

(¢) how many prizes were awarded
to participants and to whom?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes. An All-
India Vegetable Show was organised
at New Delhi from 29th to 31st Janu-
ary, 1968.

(b) There were about 1,300 exhibits
for practically all the vegetables of the
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vegetabl and vege-
table product.s. The participants in-
cluded Commercial Growers, local
Kitchen Gardeners, School Gardens
under Applied Nutrition Programme of
UNICEF, Government Institutes and
Jail Gardens. The exhibits were re-
ceived mainly from Delhi, Punjab,
Uttar Pradesh and Rajasthan.

(¢) A list giving the required infor-
mation is attached. [Placed in Lib-
rary. See No. LT-3891/65].

Wheat from U.S.A.

Shri Balkrishna Wasntk:
521. { 8hri D. S. Patil:

| Shri Tulsidas Jadhav:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Government of
Maharashtra requesteq the Central
Government to allow them a free gift
of wheat from the United States un-
der their “Food for Peace Plan” for
scarcity and famine areas of the State
under P.L. 480; and

(b) if so, the action
matter?

taken in the

The Deputy Minister in the Ministry
of Food and Agriculture (Shri D. R.
Chavan): (a) Yes.

(b) Assistance could be requested
from the United States to meet the re-
quirements of needy people and to
promote economic development in un-
der-developed areas. This could take
the form of supply of free wheat for
payment in kind of part wages for
work performed on Economic Develop-
ment Projects. Maharashtra Govern-
ment was asked to furnish detail, of
the relief measures|schemes started by
them in scarcity areas so that the re-
quired quantity of wheat could be ob-
tained. Detailed information is being
awaited.
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CALLING ATTENTION TO MATTER

OF URGENT PUBLIC IMPORTANCE

(i) UNREST AMONG MEDICAL OFyi-

CERS OF THE CENTRAL GOVERNMENT
HEALTH ScHEME

Shri D. C. Sharma (Gurdaspur): I
call the attention of the Minister of
Health to the following matter of ur-
gent public importance and I request
that she may make a statement there-
on:

“The unrest among the Medical
Officers of the Centra] Governmerit
Health Scheme over their promo-
tion, emoluments etc.”

The Minister of Health (Dr. Sushila
Nayar): The Central Health Service
Rules which were under discussion for
about 7 years were issued on the Ist
May, 1963. These rules provide for the
formation of a Service with 5 catego-
ries of officers with pay scales as fol-
lows: —

Category ‘A’—Rs. 1600- 100-2000
Category ‘B'—Rs, 1300-60-1600
Category ‘C'—RS. 675-35-850-40-1050-50-
1300
Category ‘D’—RS. 42 §-25-450-30-600- 15~
705-EB 35-950
Category ‘E’'—Rs. 325-25-500-30-590-EB-
30-800

In addition to these scales, the post
of D'rector-General of Health Services
carries a salary of Rs. 2,750|-(non-I.
M. S.). All the posts in the Service
carry a non-practising allowance of
25 per cent of pay subject to a mini-
mum of Rs. 150 p.m. and a maximum
of Rs. 400|. The Service consists of
about 2,300 posts which includes posts
under the Ministry of Health includ-
ing posts under Central Government
Health Scheme, Ministry of Labour &
Employment, Ministry of Community
Development & Co-operation, Ministry
of External Affairs, the Ministry of
Home Affairs, the Delhi administration
and other Union Territories, Delhi
Municipal Corporation, the New Delhi
Municipal Committee, the Lady Har-
dinge Medical College and Hospita] etc.
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The posts include teaching posts as
well as genera]l posts and .the officers
are liable to be posted anywhere in
India to serve the needs of the diffe-
rent agencies mentioned above. The
Ruleg provide for promotion of officers
in the various scales in addition to a
small quota of direct recruitment. The
posting of officers to different posts
will be based upon the requirements
of the Services from time to time.

The Central Government Health
Scheme Medical C. G. H. S. Officers’
Association submitted a representa-
tion on the 30th July, 1963 raising
certain pointg in regard to the Cen-
tral Health Service Rules, 1963. The
points were examined in the Ministry
of Health and a reply was sent to the
Association on the 31st March, 1964.
A statement showing the points raised
by the Association and the reply given
is laig on the Table of the Sabha.
[Placed in Library. See No. LT-3878
65]. The Association wished to dis-
cuss the matter further and the
Health Secretary received a deputa-
tion on the 24th December, 1964 and
discussedq those points with them. The
D. G. H. S, also met the doctors.

The notification announcing the
Central Health Service and appoint-
ment of 1300 medical officers to the
different categories of the Central
Health Service was issued on 1-1-85.
The representativeg of the Association
desired to have an interview with me
after this and I had a meeting with
them as well as with some other
Central Government Doctors in Delhi,
on the 18h February, 1965. The main
points represented by the representa-
tiveg are ag fo'lows: —

(i) There should be two main
classes of medical officers—
the general practitioners
and the specialists—while

there may also he¢ supertime
or g sclection pgrade above
these two.

(ii) Class II Service was started
for licentiates and has been

abolished by some State
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Governments, It should be but that the decision on most of

removed and entry to the these points would need consulta-

Central Health Service
should be only to Class I
Service,

(iii) There should be running time
scales for genera]l practi-
tioners and specialists which
should be substantially higher
than the present scales in the
Central Health Service.

There should be no transfers
from one post to another or
from one organisation to
another except in very gpe-
cial circumstances.

(v) There shoulq be post-gra-
duate allowance at Rs, 150|-
p.m. to post-graduate degree
holders and Rs. 75|-p.m. to
post-graduate diploma hol-
ders among general practi-
tioners.

(vi) Non-practising allowance
should be at 50 per cent of
pay and not at 25 per cent as
at present, and

(vii) There should be a teaching
allowance for teachers.

The represenatives were informed
that their demands regarding pay
scales and other conditions of ser-
vice will be considered in consulta-
tion with the Ministries concerned.

The Medical Officerg feel that the
pay scales particularly in the lower
categories are inadequate and com-
pare unfavourably with the pay
scales of the Indian Administrative
Service and those fixed for C. P W.
D. Engineers under the Central
Government. There should be run-
ning time scales for general practi-
tioners and specialists keeping in
view the fact that the medical course
is much longer and a doctor begins
to earn much later than an Engineer
or an Indian Administrative Service
Officer.  *

There was free and frank dis-
cussion and I assured them that the
points raised by them wil] be con-
sidered in a sympathetic manner,

(iv)

tion with the Ministries of Finance
and Home Affairs. I also explained
to them that the Central Health
Service was formed to cater for the
necds of certain groups and no re-
cruitment was being made to any
specific posts any more. It was one
service, They desired that if they
were sent to far away places and
difficult terrain, they should be com-
pensated for it. I told them that
this point top will receive careful
consideration.

In parting, one of them said that
pending the examination of the va~
rious points raised by them, the im-
plementation of the Central Health
Service scheme should be guspended.
1 explained to them that Central
Health Service scheme haq already
been implemented when the notifica-
tion was issued on 1-1-65. It was my
impression that they eft the meeting
well satisfled,

An hon. Member:
terruption).

Dr. Sushila Nayar: [t was my im-
pression. I have a right to have my
impression. Hon. Members must hear
me.  (Interruption).

Misleading  (In-

Mr. Speaker: Order, order, She has
got the perfect and legitimate right to
make her statement.

Dr. Sushila Nayar: I left for In-
dore by the Grand Trunk Express the
same evening.

I was, therefore, sorry to learn
on my return on the 23rd morning that
they had starteq observing the pro-
test week from the 22nd by wearing
black arm bands round their over-
coat sleeves.

It seems that they had intimated to
the Director General of Health Ser-
vices that unless they were given
an assurance that the Central Health
Service rules will not be implement-
ed, they would be observing the pro-
test week. The Director General had
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informed them through the Superin-
tendents of the various hospitals etc.
that in view of their meeting with
the Health Minister and her catego-
rical assurances to give a sympathe-
tic consideration to the difficulties
and grievances pointed out by them,
there was no reason for them to ob-
serve the protest week. He also
pointed out that such a conduct
‘would not be worthy of the dignity
of the Medical profession and Gove-
rnment servants of their status. (In-
terruption)

Some of them have met me infor-
mally yesterday and told me that the
resolution reported in the press to
have been passed on Sunday, the
28th February, was based on some
rumours to the effect that the exa-
mination of their representation may
take six months to six years and that
in the meantime a list of 120 names
has been prepared for transfer to
Nagaland, NEFA etc, I wish to take
this opportunity to convey to my
Colleagues, the medical men and wo-
men of the C. H, S, that these ru-
mours are completely baseless. I wish
they had come to me for verification
before they believed them.

We shall examine the points raised
by them as soon ag possible. May I
submit Sir, that I am a member of
the medical profession myseltf (In-
terruption) .. and the interests and
and the dignity of the noble
profession are as dear to me as
to nay one else in or outside the
profession, I hope in view of thi:
statement my colleagues in the C.H.S.
will exercise a little more patience
and agree that agitation is not neces-
sary.

Shri Kapur Singh (Ludhiana): On
a point of order, Sir. While she was
making the statement, thrice if not
more, she performed the abhaya
mudra like this towards the House,
indicating the House need not have
any fearg from her and she intends
no injury to us. This was impermis-
sible while making a highly contro-
versia) statement.

Shri D. C. Sharma: While congra-
tulating the members of the medical
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gervice for the dignified way they
have shown their protest and the way
they have been atending to their pa-
tients all these days, I would like to
know from the Minister whether she
has made up her mind on any of the
points or not and whether she is going
to give them a running scale which
is at par with the scales of IAS and
members of other professional and
technical services?

Dr. Sushila Nayar: So far as the
scales being comparable with scales
of IAS, engineers, etc, is concerned,
when the doctors met me, I placeqd im
their hands a statement that had
been prepared giving the pay scales
of the various groups. The pay scales
of doctors are not inferior to those
‘'of IAS or engineers if non-practising
allowance is included. But they said
that “the scales that have
been worked out by adding the non-
practising a'lowance were not com-
parable. Practice is doctor’s prero-
gative and the non-practising allo-
wance should not be included in
comparing the scales.” Secondly they
said that doctors start earning at a
much later age and as such whatever
are the earnings of IAS officers and
doctors if divide over the number of
earning years. The doctors scales
will have to be higher.

=t weqe (TEt) - & wAw
st off ¥ qAT STEaT £ .

e wENaE ;TR X AT §Y
o Jfea dr aq@ HA DX

st wrefie : TRT FIEAT aaet
ahif ® mfagds @ R & 1 IT A
Tt &rF & e oF gfte ¥ 2 o o
ag Zfez st wot e g @t
& 1 ¥feT o 7w 2w A fafawar =Y
WER A I FX A a8 AT
weTA wAET . ATFEET A, AT
am arA faaz & 1 g g aw
AT w70 W 777 AT [ A
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T A qF e ¥ fag 6 wE
wwg wfgg | w9 qEE gfey |

gt off W SER wwr 5 oo
T X G QXA W owT A
a9 §3 ¥ QT W T 9 AR FT
/|

oft aTee : wErE ARy, qaTof
N AWy F Wy g w1 oA
g fear o owd fee w1 AT oA
Tgar ...

wsaw wAAw - WET, e |
FFNER FoEE |

st gew w7 weAw (W)
# o SEar € 5 0T e
ara W faw ay ny § I frawt
N T A & fow @ oD g
v g fza oy § dee T g
qa fxir T &, 97 9 F @ gl
o @ # Aw § s ey
ag Wt wg Wi fed wAw Al
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¥t o R &, A T § e
e frada g W 8 forw ¥
fis ag A feafa dar g ?

o gt A ;- fed & @

@ W F I § A iy aw
I9 IT KT 9@ AT 99 WAl I9 &
a8 & feqi a2 & ¥ 37 ¥ qAWE
*1, 3T & qrava ¥ | ¥@ § g A4
¥ fadea frar IR A% & WK
TR I B 9@ TRg WX G
T 37 A oy I arEsia o e
I T 9T

Shri Kapur Singh: Do the Govern-
ment concede that CHS doctors are
genuinely dissatisfied with the mate-
rial and professional satisfaction
available to them at the present mo-
ment?

o gyt AT A, @ A

FE HHT FIA FT JFA A § 1 TfeT
t oAz ww & Ew € oWt @1 ag
@I @R

Shri Kapur Singh: I said:
uinely dissatisfied.” Do they concede
that they are genuinely dissatisfled?

Once they concede that the position
will alter (Interrupton).

“gen-

Shri Buta Singh (Moga): May I
know whether the hon. Minister
would like to meet the representa-
tives of the Action Committee of doc-
tors and explain to them the steps
that the Ministry propose to take so
as to clear any misunderstanding or
misapprehension on the demands that
they have submitteq or whether she
only likes to meet individual mem-
bers so as to soothen the agitation
that they are going to start?

o qsﬂmam:m,xmﬁ
1 GANE FAS W IR WAV H
X ¥ v & X gEar § o Wi &
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MATT AW A v g . .

Shrl Buta Singh: It is not true.

o gafver ATaT : ¥ A
7% ®ifan wiuq Afew o @ o
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FET I IO T PN ¢ ww T
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WY % w8 @I § Wk g9 Ted
FI¥ A F7 IA W WA W AE &
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¥ ggi Wl AT AL § GGAT FAT §
f& ag 39 feafa &1 w7 2§ wew
F A qgan #1 |

s wa fam@ (9i7) Ll
wq 7z ? ¥ 97 A Fafw Awav
& 3 F1 urAr 057 ¥, 3T & 9fA-
fafaqi % A FEE@TT AArieE g
A A AE AT TF FATX F AR
F4 N 47 & AT WEAT §, W
A E A ZT AT EH AT ITA A
a7 ¥ fF 39 F g T AT
Hd1 WRIRT I F AT WIAE T
JFIAAFAA IT F7 F9qr & wfg-
st sfafafa & 37 & a9 qaa
N J17 NT T A ¥ @ AT A6Y
w1 w1 o g fw=n Wy ?
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o g ame ;. dar & XA
frdza fegr @ & gt folRfess

Shri Ranga (Chittoor): Sir, are we
going to ask the Minister on what
dates she is having her consultations
with the other Ministers? She ig sup-
posed to be speaking for the whole
Governmeat. It is her special res-
ponsibility with whom she consults
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[Shri Ranga)
among her colleagues and when she

consults. We are not expected to go
into that,

Mr. Speaker: I thought he was
going to ask about consultation with
her employerg or doctors and not
with her colleagues.

ot quTd : wegw wERw . . .

wETR WA AEAE qEEd
e 1o foar Wk sl wgeT 7 s
T

The Minister of Home Affairs (Shri
Nanda): There is a lot of feeling on
the subject, and it is very natural
I thought the essence of the reply of
the Health Minister wag that there
would be very sympathetic conside-
ration of the matter, there would be
consultation with these friends and
the earliest possible efforts will be
made to settle this matter. Let us
take it at that. I say this on behalf
of the whole Government and not
simply on behalf of the Health Minis-
try. I am saying it on behalf of the
Government that steps will be taken
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to consult these friends and try to-
arrive at a satisfactory gettlement as.
soon as possible or at the earliest
possible moment.

ot amarw feg ($TAT) oW
FOT TE TR A A & ¢
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Dr. Sushila Nayar: There is no
union of any kind, I wish to assure
the hon. Members opposite, and there
can be no union of doctors, There is
an association of the C. G, H. S. doc-
tors—the CGHS which was originally
called CHS—Contributory  Health
Scheme, and now is named Central
Government Health Scheme to pre-
vent confusion with Central Hecalth
service which is alsg calleg C. H. S.
The C.GH.S. have formed an asso-
ciation. Their representation was
also received. We felt we have to
call the Employees State Insurance
doctors and others in the service as
well, and we did.

=t wy fowr? : W wRET A
T2 om & fag fs 97 & qer
TR

"Wy wiETT W AT 9w

wow AT . W Wi |
Wt wEEg ¥ A T vAaw 2
fear & fe zed ¥ or€ gfrme 7
¢t

Wiwy fawd : gfma 8

Shri 8, M. Banerjee (Kanpur):
That is one of the reasons why there
is going to be trouble. Here is the
booklet given by them. They wanted
to meet the Minister and the Secre-
tary of that Ministry, Shri Rama-
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dhyani, an ICS officer.
that booklet on the table of
House?

Shall I lay
the

Mr, Speaker: It is not necessary.

Shri S. M. Banerjee: The Minister
1s not supposed to mislead the House
by :aying that therc is no associa=
tion...... (Interruptions). There is an
association, This is not the way of
dealing with employces.

Mr. Speaker: Order, order. I am
surprised at the way in which some
members are bchaving,

Shri Nath Pai (Rajapur): This fis
a rccognised association.
Mr. Speaker: The hon. Minister has

said thrice that there is an associa-
tion but no union of doctors.

Shri S. M. Banerjee: There

union.

is a

Mr, Speaker: Order, order. The
Members in their excitement do not
listen to the words that are being
uttered and that is how confusion is
created. She has admitted that there
is an association. Yet she is being
accused that she is not telling the
whole truth. She has said that there
is an association, But she added that
there is no regular union and a union
cannot be created by such services . .
(Interruptions).

4

ot A fomyg :
2w @Ay}
¥ gfafafadl ¥ g I
araff g ?

@ qA
fw

i

oW wERT WA AgEd -
QW IR -AR TwEed W gEr
vy ¥

Shri Kapur Singh: Sir, on a point of
order. Shri Banerjee during his
heated conversation has mentioned
by name Shri Ramadhyani, an ICS
officer, and has said that he has insti-
gated . . .

Shri S. M. Banerjee: Not instigated.
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Shri Kapur Singh: Perhaps he said
that he was responsible for influenc-
ing the Government.

Shri §. M, Banerjee: Yes, he said
that no commission should be ap-
pointed because soon another com-
mission will he appointed and then
it will lead to

Shri Kapur Singh: My submission
is that such a reference is not per-
missible and ought not to have been
permitted,

Mr, Speaker: No, it is not permissi-
ble. We should not mention by name
any civil servant even though he
‘might be here in the gallery. There-
‘fore, no name can be mentioned. It
is the Minister who is responsible to
the House, by whomsoever she might
be advised.

Bhri S. M. Banerjee: Sir, | rise on
a point of order about your ruling
about the reference to Shri Rama-
‘dhyani by name,

Shri A. P. Sharma (Buxar): Sir, on
8 point of order.

Mr. Speaker: Shri Banerjee
raised one first. I will hear
first.

Shri S. M, Banerjee: Sir, I rise on
8 point of order on your rulirg. I
bow to your ruling. You wanted
that the reference to the name
should be expunged and you said
that we are not entitled to mention
the officers by name, 1 mentioned
the name of the Secretary of the
Hecalth Ministry by name because it
was actually he who asked these re-
presentatives to see him. Later on
when they demanded that a com-
mission should be appointed, he asked
“what is the use of appointing a com-
mission when another commission is
to be appointed.” So, I wanteq to
mention the name of the Secretary,
Health Ministry, to say that he was
responsible for the trouble, I sup~
pose T can legitimately mention it
especially when . . .

has
that

Mr. Speaker: No, he cannot men-
tion it.
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8hri 8. M, Banerjee: Why?

Mr. Speaker: Why? B
80. That is the position,

1 say

Shri S. M. Banerjee: But an ICS
officer is not higher than Parliament.

Mr. Speaker: Order arder. In Par-
lament we have to follow our pro-
cedures laid down in the rules.

Shri S, M. Banerjee: I know the
procedure. When an official is direc-
tly responsible .

Mr, Speaker: Even then it cannot
be mentioned in that manner. Here
is a Minister who is responsible to
the House. Whoever advises here,
whatever advice she gets from what-
ever source it might be, whether
she i3 guided by that advice or not,
she alone is responsible to the House
and nobody else.

Shri 8. M. Banerjee: She is not
the custodian of the House.

Mr. Speaker: Order, order. Now,
what is the other point of order?

Shri A, P. Sharma: Sir, you have
given a ruling in this House that un-
less and until you permit, no mc:
mber will speak. There have been
many occasions when even if we
catch your eyes you do not call us
and so we do not speak. But this
ruling is not strictly obeyed and is
in fact misused by certain members
on the other side of the House. So,
1 suggest that something should be
done about it,

Shri S. M. Banerjee: He scems to
be more royal than the king himself.

Mr. Speaker: There is no point of
order,

Shri Nath Pai: Mr. Speaker, Shri
Nanda was gracious enough to come
forth and claim that on behalf of
the government he gives the assu-
rance that they would speak with the
representatives of the association
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angd the Government would consider
those demands. May I know in what
exact capacity Shri Nanda volunteers
to give this assurance because he is,
so far as we know, only the Home
Minister unless there has been any
change recently. Is he officiating as
the Deputy Prime Minister? 1 seek
some clarification on this matter.

Mr. Speaker: Sometime ago Shri
Nath Pai himself demanded that
either the Prime Minister should be
here to represent the government
and if he is preventeq from being
present on account of preoccupation
some senior Minister should be here
to represent Government. ‘Shri
Nanda, as the Senior-most Minister
is here on behalf of the Government.

it ety el (feeir)
w71 qg arfadar § fe sed #Y oy
ag wafedwa ¢ s@ &  wfafafam
AXT @ g A A e T
A I W I & fawmr 7 ag wgr fr
| RN W wafadna Y qrgar
foraar St @Y a8 fawr gwar & @Y o
AT 9 I AT qAE I gwr &
g AR § e wreedi ¥ fadtea:
800 TRA F T FFR & faiw wwe
@ AT AR AT T IR AAT A
FTH! ATIF T § A1 FT TCHRIT AH
xu feafa & § 5 37 warfqdwal &
sfafafedt & o #3 & arg fawr ey,
g Welt A7 WA et WA IT W qY
wreaTEA fear 79 v oF qag ¥ W
JT N AN | fEAr wHE arow
sfamm faor &1 7

o garar Amae : F @ v A
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(Interruptions).

Mr. Speaker: Order, order. I am
taking action,

Dr. Sushila Nayar: I withdraw the
word Q7" (Interruptions).

Mr. Speaker: Order, order. Now,
hon. Members, all of them, shall sit
down, Every one should sit down.
That was not advisable. It was in-
discretion. She should withdraw
thoge words.
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Dr, Sushila Nayar: Sir, as soon as
I uttered it, I realised it 'myself and
I said, “1 withdraw it".

Shrimati Renu Chakravartty (Bar-
rackpore): This is a matter which is
agitating the entire House and it has
to be delicately handled. In view of
the assurance given by the Home
Minister, would it not be a good thing
if the hon. Health Minister talks
with all others including this Asso-
ciation and come to some settlement?
That is the main point.

Mr, Speaker: That is what she is
promising.

Dr. Sushila Nayar: What my sister
says I have already done and will do
a huncf\zd times, if necessary.

Dr. Ranen Sen (Calcutta East): In
the course of the statement the hon.
Minister said that she would consi-
der favourably the demands put forth
by them which shows that the Gov-
ernment and the Ministry have ac-
cepted the justness of their demand.
1f that is so, why did it take so long
to come to a conclusion immediately?

Mr. Speaker: Discussion does not
mean that they will concede the de-
mand.

Dr. Ranen Sen: What is the answer,
8ir?

Mr. Speaker: She has only said
that she would discuss it with them,
consult them.

Dr. Ranen Sem: In the course of
the statement she hag definitely said
that she will favourably consider it.

Dr, Sushila Nayar: The hon, Mem-
ber has not heard the statement. I
said that 1 will consider it sympa-
thetically.

Shri S. M. Banerjee: After the as-
surance of the hon, Health Minister
and the hon. Home Minister I would
like to know whether the final nego-
tiations will take place with the re-

MARCH 2, 1965

Medical Officers (CA) 1980
presentatives of the Association also.
Will they be consulted?

Shri Ranga: That is what she has
said.

Dr. Sushila Nayar: They have dis-
cussed certain points, They have
placed their points before us and we
will consider them. There is no
question of negotiations. The labour
union experience of Shri Banerjee
does not mean Shri Banerjee . . .
(Interruptions).

Shri S\ M, Banerjee: She is again
angry . . . (Interruption).

w vy foad : @, fag At awar
famrzar a1 w81 & w7 gL @ra gar
A §, A T & g @ gar?

Mr, Speaker: Dr. Singhvi.

Dr. L. M. Singhvi (Jodhpur): Sir,
the hon. Minister is engaged in &
convergation,

Mr. Speaker: | will convey that
to her. The hon, Minister should
listen now,

Dr. L. M. Singhvi: Is it a fact that
the Government had failed to obtain
sufficient doctors to go to farflung
areas and, thercfore, when these doc-
tors were asked to be a part of the
Service, they were assured of large
compensatdéry benefits and adequate
channels of promotion? If that is so,
what is coming in the way of impile-
menting that assurance or at least of
giving them a quid pro quo for going
to farflung places as compensatory
benefits if they are sent—not as a
measure of punishment, I hope, but
because the natlon needs it?

Dr. Sushila Nayar: I have already
stated that any question of compen-
sation for difficult areas ig one of the
points which was discussed and which
will be considered.

Dr. L. M, Singhvi: She has said
nothing ebout channels of promotiom
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Mr. Speaker: Only after consulta-
tion. She cannot promise everything.

Shri Narendra Singh Mahida
(Anand): There has been an exodus
of doctors from this country to the
UK, USA and other places and if the
Ministry takes such a view on doc-
tors, there will be a further exodus.
Therefore I request the Government
to pay earliest attention to this pro-
blem and see that there are no trans-
fers or harassment of doctors.

Shri 8. C. Samanta (Tamluk): May
I know whether the hon. Minister
will also take into consideration the
remarks made by the last Pay Com-
mission about these doctors, their re-
muneration, work and other things,
for coming to a comclusion abo
their demands?

Mr. Speaker: That suggestion might
be taken into consideration.

Shri Sezhiyan (Peramnbalur): Just
now the hon. Home Minister was
pleased to say that ag early as possi-
ble a settlement will be made. 1
want to know whether any time limit
can be given on a categorical basis
for an early settlement, namely, one
month, two months, six months or
one year. What does “earliest” mean?

Dr. Sushila Nayar: I have said that
we shall try to do it as soon as possi-
ble. I am not in a position to lay any
time schedule.

1244 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER ESSENTIAL Com-
MODITIES ACT

The Deputy Minister tn the Minis-
try of Food and Agriculture (Shri

PHALGUNA 11, 1888 (SAKA)
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D. R. Chavan): I bez to lay on the
Table: —

(1) a copy each of the following
Notifications under sub-section (6)
of section 3 of the Essential Commo-
dities Act, 1955: —

(i) The Madras Coarse Grains
(Export Control) Amend-
ment Order, 1964, published in
Notification No. G.S.R, 1832
dated the 26th December,
1964.

(ii) G.S.R. 1843 dated the 24th

December, 1964.

The Southern States (Regu-
lation of Export of Rice)
Second Amendment Order,
1964 published in Notifieation
No. G.S.R. 1846 dated the 26th
December, 1964.

(iii)

(iv) The Roller Mills Wheat Pro-
ducts (Price Control) Order,
1965, published in Notification
No. G.S.R. 1860 dated the 31st
December, 1964.

The Maharashtra and Gujarat
Rice (Export Control) Second
Amendment Order, 1965, Pub-
lisheq in Notification No.
G.SR. 22 dated the 22nd
January, 1965.

(v

The Delhi Roller Mills Wheat
Products (Retail Price Con-
trol) Order, 1965, published in
Notification No. G.S.R. 39
dated the 2nd January, 1968.

(vi)

(vii) The Inter-Zonal Wheat and
Wheat Products (Movement
Control) Second Amendment
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(viii)

tix)

Ax

-

£xi)

(xil)

(xiit)

(xiv)

Papers Laid

D. R. Chavan]

Order, 1965, published in
Notification No. G.SR. 176
dateq the 9th January, 1885.

The Madhya Pradesh
Procurement (Levy)
ment Order, 1965 published
in Notification No. G.S.R. 77
dated the 9th January, 1965.

Rice
Amend-

The Roller Mills Wheat Pro-
ducts (Price Control) Amend-
ment Order, 1965, published in
Notification No. G.S.R. 87
dated the 5th January, 1965.

The Andhra Pradesh Coarse
Grains  (Export Control)

Order 1965, published in Noti-
fication No, G.S.R. 88 dated
the 5th January, 1965.

The Rajasthan Foodgrains
(Restrictions on Border Move-
ment) Amendment Order,
1965, published in Notification
No. G.S.R, 89 dated the 5th

January, 1865.

The Inter-Zonal Wheat and
Wheat Products (Movement
Control) Amendment Order,
1965, published in Notification
No. G.S.R. 90 dated the 6th
January, 1965.

The Dethi Wheat and Wheat
Products (Prohibition of Ex-
port) Order, 1965, published in
Notification No. G.S.R. 91 dat-
ed the 6th January, 1965.

The Orissa Rice Procurement
(Levy) Amendment Order
1965, published in Notification
No. G.S.R. 92 dated the 11th
January, 1965.
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(xv

(xvi)

(xvii)

(xvili)

(xix)

(xx)

(xxi)

(xxil)
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The Andhra Pradesh Rice and
Paddy (Restriction on Move-
ment) Order, 1965. published
in Notification No. G.S.R, 93
dated the 11th January, 1965.

The Madhya Pradesh Rice
(Movement Control) Amend-
ment Order, 1965, published
in Notification No. G.S.R. 158
dated the 21st January, 1965.

The Madhya Pradesh Food-
grains (Restrictions on Bor-
der Movement) Amendment
Order, 1965 published in
Notification No. G.S.R. 159
dated the 21st January, 1965.

The West Bengal Rice (Move-
ment Control) Amendment
Order, 1965, published in
Notification No. G.S.R. 180
dated the 30th January, 1865.

The Indian Maize (Tempor-
ary Use in Dextrose Manufac-
ture) Order, 1965, published in
Notification No. G.SR. 182
dated the 23rd January, 1965.

The Pondicherry Coarse
Grains  (Export Control)
Order, 1965, published in
Notification No, G.S.R. 184
dated the 27th January, 1965.

The Andhra Pradesh Rice and
Paddy (Restriction on Move-
ment) Amendment Order,
1965, published in Notification
No. G. S. R. 214 dated the 3rd
February, 1965.

The Southern States (Regu-
lation of Export of Rice)
Amendment Order, 1965, pub-
lished in Notification No.
G.S.R. 214A dated the 3rd
February, 1965.

(xxiii) G.S.R. 215 dated the 5th Feb-

ruary. 1965.
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(xxiv) The Rice (Southern Zone) Shri Sezhiyan (Perambalur): At

Movement Control Amend-
ment Order, 1965, published in
Notification No. G.S.R. 217
dated the 8th February, 1965.

(xxv) The Southern States (Regu-
lation of Export of Rice) Se-
cond Amendment Order,
1965, publisheq in Notification
No. G.S.R. 218 dated the 8th
February, 1965.

(xxvi) The Orissa Rice Procurement
(Levy) Second Amendment
Order, 1965, published in Noti-
fication No, G.S.R. 244, dated
the 10th February, 1965.

[Placed in Library, see No. LT-
3879/65).
(2) a copy of Notification No.

G.S.R. 1842 dated the 24th December,
1964. under .section 12A of the Essen-
tial Commodities Act, 1855.

No.

{Placed in Library, see LT-

3880/65].

ANNUAL REPORT OF EMPLOYEES' STATE
INSURANCE CORPORATION

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): I
beg to lay on the Table a copy of An-
nual Report of the Employees’ State

Insurance Corporation, for the year

1963-64, under section 36 of the Em-

ployees’ State Insurance Act 1948,
[Placed in Library, see No. LT-

3881/65].

12.46 hrs.

RE: CALLING ATTENTION TO
MATTER OF URGENT PUBLIC IM-
PORTANCE
Mr. Spraker: There was another

calling attention notice but because
only one can be taken up now, that
will be taken up at 4 P.M. today. That
concerns the hon. Minister of Rail-
ways and is by Shri Limaye, Shri
Ram Sewak Yadav and others.

4'25 the hon. Prime Minister is reply-
ing to the debate.

Mr. Speaker: This would be at 4
o'clock. We will finish it before 4-15

12.46} hrs.
RE: RESIGNATION BY MINISTERS

Mr. Speaker: The House will recall
that on the 18th February, 1965, Shri
Nath Pai raised a point that in accord-
ance with the traditiong of the House
of Commons, UK. the Minister of Food
and Agriculture should make a state-
ment in the House about his resigna-
tion from the Council of Ministers, I
promised to look into the matter and
let the House know my reactions.

I have looked into the matter and
I find that under rule 189(i) it is not
obligatory on the part of a Minister
who has resigned from the Council of
Ministers to make a statement in the
House. Further in this case we do not
have any official information whether
the Minister tendered. his resignation
and whether it was not accepted by
the Prime Minister or it was with-
drawn by the Minister himself. All
those details are the internal affairs of
the Cabinet.

In the circumstances, I do not think
that it -ig obligatory on the part of the
Minister to make any statement in the
House.

Shri Nath Pal (Rajepur): Sir, I
have to bow down to your ruling, but
may I urge only one thing because
you said that what happens in the
Cabinet as such internally we cannot
demand a right to know fully? May I
point out that the Prime Minister
issued a statement saying, “It all hap-
pened all of a sudden: I am taken by
surprise; Shri Subramaniam rushed to
the press with his resignation™”
These three sentences are verbatim
quotations from the statement, after
the alleged resignation by Shri Subra-
maniam, given by the Prime Minister.
In these circumstances vou will per-
haps consider once again whether Pur-
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liament is the only body which is to
Dbe left out when such events are
teking place and all that we are to be
'satisfied with is just looking into the
next day’s press and get any announce-
ment on these important matters.
Shri Subramaniam ought to have been
persuaded by you, though it may not
be obligatory, to give an explanation
as to why he felt tempted upon to
‘tender his resignation and what led
‘him later on to withdraw it. In view
of the backgrounq of the resignation
‘this wag a fair enough proposal that
I made.

1987

Shri Ranga (Chittoor): I have only
one submission to make in adidtion to
what my hon. friend, Shri Nath Pal,
has said. If they had not said any-
thing at all themselves, either of them,
to the public, your ruling would be
considered to deal with this problem
completely and satisfactorily; but, un-
fortunately, I shoulg say, to weaken
that ruling what they have done is
that no less a person than the Prime
Minister came out to the public giv-
ing out whatever had happened as
amongst themselves. Under those cir-
‘cumstances, either you suggest to them
that they should conform to the usual
conventions that, whatever happens
amongst themselveg as Ministers, they
‘should not be talking about it in pub-
lic; or, when they do it, they should
be prepared to come to the House and
make a statement giving all the de-
tails.

Shri Nath Pal: Only as a healthy
convention.

Mr. Speaker: I cannot make & gene-
ral rule. I have no powers to direct
any minister to make a statement
when he tenders his resignation, as is
reported, and withdrawg it or his re-
signation is not accepted. I have no-
thing further to do in that... (Interrup-
tion) Our rules only enjain upon. or
rathcr.give one privilege to, a Minis-
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Bill introduced 1988

ter that if hig resignation is accepted
and he goes out, he has a right to
make a statembent. That is the only
thing that is containeq in our Rules;
otherwise, we have nothing that we
can enforce. Particularly, the Speaker
cannot ask the Minister that because
he tendered his resignation to his chief
or boss, to the Prime Minister, he
must make a statement here as to
what were the reasons. I cannot do
that.

12.50 hre.
ELECTION TO COMMITTEE
ANIMAL WELFARE BOARD

The Minister of Foud and Agricul-
tare (Shri C. Subramaniam): I beg to
move:

“That in pursuance of Section
5(1) (i) of the Prevention of
Cruelty to Animalg Act, 1960, the
members of Lok Sabha do proceed
to elect, in such manner as the
Speaker may direct, four members
from among themselves to serve
as members of the Animal Wel-
fare Board, subject to the other
provisions of the said Act.”

Mr. Speaker: The question is:

“That in pursuance of Section
5(1) (i) of the Prevention of
Cruelty to Animalg Act 1860, the
members of Lok Sabha do proceed
to elect, in such manner as the
Speaker may direct, four members
from among themselves to serve
as members of the Animal Wel-
fare Board, subject to the other
provisions of the said Act.”

The motion was moved.

1251 hrs,
INSURANCE (AMENDMENT) BILL*

The Minister of Finance (Shri T, T.
Krishnamachari): I beg to move for
leave to introduce a Bill further to
amend the Insurance Act 1938

toin6h.

Published in Gazette of India Extraordinary Part I Section 2, dated
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Mr  Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Insurance Act, 1938.

The motion was adopted.

Shri T. T. Krishnamacharl: I intro-
duce the Bill.

12.52 hrs,

DEMANDS* FOR SUPPLEMENTARY
GRANTS (GENERAL)—1964-65
Mr, Speaker: We will now take up

the discussion and voting on the Sup-

plementary Demands for Grants in
respect of the Budget (General) for

1964-65.

DemAND No. 1—MINISTRY OF CoM-
MUNITY DEVELOPMENT AND COOPERATION

Mr. Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 40,000 be granted to
the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1865, in
respect of ‘Ministry of Community

X

Development and Cooperation’.
DremanD No. 3—MINISTRY OF DEFENCE

Mr. Speaker: Motion moved:

“That g Supplementary sum not
exceeding Rs. 1,28,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1965, in
respect of ‘Ministry of Defence'.”

DemAnD No. 6—DerFENCE  SErvicES—
EFFECTIVE—AIR FORCE

Mr. Speaker: Motion moved:

“That g Supplementary sum not
exceeding Rs. 2,9570,00 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending

PHALGUNA 11, 1886 (SAKA)
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the 31st day of March, 1965, in
respect of ‘Defence (Services—
Effective—Air Force'.”

1990

DemMAND No. 19—MINisTRY or FINANCE
Mr. Speaker: Motion moved:

“That g Supplementary sum not
exceeding Rs. 3,08,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1965, in

oy

respect of ‘Ministry of Finance'.

Demanp No. 21—UnroN Excise Duries

Mr. Speaker: Motion moved:

“That g Supplementary sum not
exceeding Rs. 55,50,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 81st day of March, 1965, in

respect of ‘Union Excise Duties'.

Demanp No. 22—Taxes oN INcome
INCLUDING CORPORATION Tax, Erc.

Mr. Speaker: Motion moved:

“That g Supplementary sum not
exceeding Rs. 28,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1865, in
respect of ‘Taxes on Income in-

cluding Corporation Tax, etc.’.
Demanpd No. 23—STtAmPs
Mr. Speaker: Motion moved:

“That a3 Supplementary sum not
excoeding Rs. 8,19.000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1965 in

]

respect of ‘Stamps’.

*Moved with the recommendation of the President.
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Demanp No. 24—Avubpit
Mr. Speaker: Motion moved:

“That g Supplementary sum not
exceeding Rs. 55,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1985 in
respect of ‘Audit’.”

DeEMAND No. 26—MiINT
Mr. Speaker: Motion moved:

“That g Supplementary sum not.
exceeding Rs. 20,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1965 in
respect of ‘Mint’.”

Demanp .No.
PoLrTicCAL PENSTONS

Mr. Speaker: Motion moved:

“That g3 Supplementary sum not
exceeding Rs. 80,000 be granted to

the President to defray the

charges which will come in course
of payment during the year ending
the 31st gay of March, 1965 in
respect of ‘Territorial anq Political
Pensions'.”

DemanD No. 30—Orrum

Mr. Speaker: Motion moved:

“That g Supplementary sum not
exceeding Rs. 39,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 81st day of March, 1965 in
respect of ‘Opium’.”

DemMaND No. 33—GRANTS-IN-AID TO

STATES

Mr. Speaker: Motion moved:

“That g Supplementary sum npot
exceeding Rs. 50.00,000 be granted
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29—TERRITORIAL  AND:

to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1965 in.
respect of ‘Grants-in-aid  to
States’.”

DeMAND No. 36—MINISTRY OF Foop AND

AGRICULTURE
Mr. Speaker: Motion moved:

“That g. Supplementary sum not
exceeding Rs. 2,82,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending.
the 31st day of March, 1965, in
respect of ‘Ministry of Food and
Agriculture’.”

DeMAND No. 37—AGRICULTURE
Mr. Spealler: Motion moved:

“That a Supplementary sum not
exceeding Rs. 29,35,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1965 in
respect of ‘Agricuiture’.”

DemaND No. 40—FoRkst
Mr. Speaker: Motion moved:

“That g Supplementary sum not
exceeding Rs. 1,000 be granted to
the President to defray the
charges which will come in course
of paymrent during the year ending
the 3lst day of March, 1865 in
respect of ‘Forest’.”

DeEMAND No. 42—MiNisTRY oF HeaLTe

Mr. Speaker: Motion moved:

“That 3 Supplementary sum not
exceeding Rs. 1,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1965, in
respect of ‘Ministry of Health".”

D.S.G. (Genl.) 1964-85 rgg9z
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DemAND No. 45—Mmistry or Homr to the President to defray the
A¥FAIRS charges which will come in course

Mr. Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 13,43,000 be granted
to the President to defray the
charges which will come in coursc
of payment during the year end-
ing the 31st day of March, 1965,
in respect of ‘Ministry of Homw
Affairs’.”

Demanp No. 46—CABINET
Mr. Speaker: Motion moved:

“That g Supplementary sum not
exceeding Rs. 2,20,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1865, in
respect of ‘Cabinet’”

DemAND No. 47—ZoNAL CouUNCILS
Mr. Speaker: Motion moved:

“That g Supplementary sum not
exceeding Rs. 23,000 be granted to
the President to defray the
charges which wil] come in course
of payment quring the year ending
the 31st day of March, 1965, in

respect of ‘Zonal Councils’.”

DeMAND No. 48—ADMINISTRATION OF

JusTice

Mr. Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 16,000 be granted to
the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1965, in
respect of ‘Administration of
Justice’.”

DeMAND No. 51—STATISTICS
Mr. Speaker: Motion moved:

‘“That a Supplementary sum pot
exceeding Rs. 24,21,000 be granted

of payment during the year ending
the 31st day of March, 1965, in
respect of ‘Statistics’.”

Demanp No. 53—DxLin
Mr. Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 20.00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending.
ing the 31st day of March, 1965, in
respect of ‘Delhi’.”

DEMAND No. 54—ANDAMAN AND
NicosAr IsLANDS

Mr. Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 14,12,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1865, in
respect of ‘Andaman and Nicobar
Islands’.”

DeMAND No. 55—LAccabive, Minicor.

AND AMINDIVI ISLANDS

Mr. Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 4,02,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1865, in
respect of ‘Laccadive, Minicoy and
Admindivi Islands’.”

Demano  No. 60—OrHer  Revenue

EXPENDITURE OF THE MINISTRY oOF
INDUSTRY

Mr. Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 27,000 be granted to
the President to defray the
charges which wil] com, in course
of payment during the year ending
the 31st day of March, 1965. in
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respect of ‘Other Revenue Expen- of i
R payment dquring the year endin,
diture of the Ministry of Indus- the 31st day of Marc)},l, 1965, ig

try’. i
Ty respect of ‘Ministry of Irrigation
DEmMAND No. 61—MINISTRY OF INFOR- and Power'
MATION AND BROADCASTING DEmaND No. T78—OtuEr REVENUR

DEMAND

Mr. Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 98,000 be granted to
the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1965, in
respect of ‘Ministry of Information
and Broadcasting'.”

No. 63—OTHER REVENUE
EXPENDITURE OF THE MINISTRY OF
INFORMATION AND BROADCASTING

Mr. Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 1,97,000 be granted
to the President to defray the
.charges which will come in course
of payment during the year ending
the 31st day of March, 1965, in
respect of ‘Other Revenue Expen-
diture of the Ministry of Infor-
mation anq Broadcasting'.”
Demanp No. 64—MINISTRY OF

INTERNATIONAL TRADE

Mr. Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 2,50,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 81st day of March, 1865, in
respect of ‘Ministry of Interna-
tional Trade'.”

Demanp No. 67—MINISTRY OF
IRRIGATION AND POWER

Mr. Speaker: Motion moved:

“That a Supplementary sum not
cxceeding Rs. 1,46.000 be granted
to the President to defray the
charges which will come in course

DEmMAND

EXPENDITURE OF THE MINISTRY oOF
PETROLEUM AND CHEMICALS

Mr. Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 86,11,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1965, in
respect of ‘Other Revenue Expen-
diture of the Ministry of Petro-
leum and Chemicals’.”

Demanp No. 79—MINISTRY OF STEEL,

MiNes AND Heavy ENGINEERING

Mr. Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 13,47,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1965, in
respect of ‘Ministry of Steel, Mines
and Heavy Engineering'.”

No. 85—COMMUNICATIONS
(INCLUDING NATIONAL HIGAWAYS)

Mr. Speaker: Motion moved:

““That a Supplementary sum not
exceeding Rs. 1,89,66,000 be grant-
ed to the President to defray the
charges which wil' come in course
of payment during the year ending
the 31st day of March, 1965, in

t of ‘C ications (In-
cluding National Highways)'.”

DEMAND No. 88—AVIATION
Mr. Speaker: Motion moved:
“That a Supplementary sum not

exceeding Rs. 20,00,000 be granted
to the President to defray the
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charges which will come in course
of payment during the year ending
the 31st day of March, 1965, in
respect of ‘Aviation’.’

DemAND No. 90—MINISTRY oF WORKS,

HoUSING AND REHABILITATION
Mr. Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 88,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1965, in
respect of ‘Ministry of Works,
Housing anq Rehabilitation’.”

Demanp No. 91—PusLic WoRKs
Mr. Speaker: Motion moved:

“That a Supplementary sum not
cxceeding Rs. 6,68,31,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1965, in
respect of ‘Public Works’.”

DemMAND No. 92—STATIONERY  AND

PRINTING

Mr. Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 1,62,30,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1965, in
respect of ‘Stationery and Print-
ing'”

DemaND No. 93—EXPENDITURE ON

DrsprAcep Persons

Mr. Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 1,15,89,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1865, in
respect of ‘Expenditure on Dis-

o

placeq Persons’.
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DEmanp No. 94—OTHER REVENUE

EXPENDITURE OF THE MINISTRY OF
WORkS' HOUSING AND REHABILITATION

Mr. Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 86,000 be granted to
the President (o defray the
charges which wil] come in course
of payment during the year ending
the 31st day of March, 1965, in
respect of ‘Other Revenue Expen-
diture of the Ministry of Works,
Housing and Rehabilitation’.”

DEmanp No. 96—ATtomic ENERrcY
RESEARCH

Mr. Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 9,75,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March 1965, in
respect of ‘Atomic Energy Re-
search’.”

DEMAND No. 97—DEPARTMENT OF

PARLIAMENTARY AFFAIRS

Mr Speaker: Motion moved:
-

“That a Supplementary sum not
exceeding Rs. 20,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1965, in
respect of ‘Department of Parlia-
mentary Affairs’”

DeMAND No. 98—DEPARTMENT OF

PosTs AND TELEGRAPHS
Mr. Speaker: Motion moved:

‘“That a Supplementary sum not
exceeding Rs. 64,000 be granted to
the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1965, in
respect of ‘Department of Posts

and Tclegraphs'.
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Demanp No. 100—Posts aNp TeLE-

Demanp No. 120— : ;
GRAPHS (WORKING EXPENSES) : CommuTey Varue

Mr. Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 2,98,16,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1965, in
respect of ‘Posts and Telegraphs
(Working Expenses)’.”

DemaND No. 103——DEPARTMENT OF
SuppLY

Mr. Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 1,42,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1965, in
respect of ‘Department of Supply'.”

DEMAND No. 104—SUPPLIES AND
DisrosaLs

Mr. Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 4,91,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1965, in

respect of ‘Supplies and Dis-
posals’.”
Demanp  No. 107—OtHer REVENUE

EXPENDITURE OF THE DEPARTMENT OF
TECHNICAL DEVELOPMENT

Mr. Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 72,000 be granted to
the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1965. in
respect of ‘Other Revenue Ex-
penditure of the Department of
Technical Development'.”

Demanp  No.

oF PENsIONS

Mr. Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 46.79,000 be granted
to the President ‘to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1965 in
respect of ‘Commuted Value of

Pensions’.

Demanp No. 122—-CariTAL OUTLAY ON

GRANTS TO SrtATE  AND  UNION
TERRITORY GOVERNMENTS FOR DEVE-
LOPMENT

Mr. Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 1,07,26,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1965, in
respect of ‘Capital Outlay on
Grants to State and Union Terri-
tory Governments for Devclop-
ment’.”

123—LoANS  AND
ADpVANCES BY THE CENTRAL GOVERN-
MENT

Mr. Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs.  34,00,00000 be
granteq to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1965, in respect of ‘Loans and
Advances by the Central Govern-
ment'.”

DeMAND No. 125—PurcHAsE of Foop

GRAINS
Mr. Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 86,81,00,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
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ending the 31st day of March, the President to defray the
1?65. in Arespect of ‘Purchase of charges which will come in course
Fooq Grains'. of payment during the year ending
the 3Ist day of March, 1965, i
Demany  No.  126—OTuer  CAPITAL oo in

respect of ‘Capital Outlay of the
Minis.ry of Steel, Mines and
Heavy Engineering’.”

OQuTLAY OF THE MiNisthy oF Foop
AND AGRICULTURE

Mr. Speaker: Motion moved: Demanp No. 137—CarrraL OuTLAY ON

RoaAps
*“That a Supplementary sum not

"exceeding  Rs.  4,20,00,000 be
granted to the President to defray

Mr. Speaker: Motion moved:

Demann No.

the charges which will come in
course of payment during the year
ending the 3Ist day of March,
1965, in respect of ‘Other Capital
Outlay of the Ministry of Food
and Agriculture’.”

132—CaPrTAL OUTLAY ON
Murripurrose RIVER SCHEMES

Mr. Speaker: Motion moved:

“That a Supplementary sum uot
excceding Rs.  6,67,00,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
andibg \the 31st day of March,
1965, in respect of ‘Capita] Outlay
on Multipurpose River Schemes'.”

“That a Supplementary sum not
exceeding Rs. 2,57,05,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the yecar ending
the 3Ist day of March, 1965, in
respect of ‘Capital Outlay on
Roads".”

DEMAND No. 138—Caprra. OuTLAY ON
PorTs

Mr. Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 60,75,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1965, in

S t ‘Capital Outlay on
DemaND No. 135—CAPITAL OUTLAY oOF ;:,rpt:.c.t’ o P y
THE MINISTRY OF PETROLEUM AND

CrEMICALS Dxmanp No. 140—OTHER CAPITAL

OUTLAY OF THE MINISTRY OF TRANSPORT

Mr. Speaker: Motion moved:

“That a Supplementary sum not
excceding Rs. 1,000 be granted to
the President to defray the
charges which will come in course
of payment during the year ending
the 81st day of March, 1965, in
respect of ‘Capital Outlay of the
Ministry of Petroleum and Chemi-
cals”.”

Drmanp No. 136—CaprraL OuTrAy or
THE MINISTRY OF STEEL, MINES AND
Hravy ENGINEERING

Mr. Speaker: Motion moved:

“That a Supplementary sum not
cxceeding Rs. 1,000 be granted to

Mr. Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 3,000 be granted to
the President to defray the
charges which will come in course
of payment during the year ending
the 3lst day of March, 1965 in
respect of ‘Other Capital Outlay
of the Ministry of Transport’.”

DrmAnD No. 141—Caprrar OuTLAY ON
PusLic Works

Mr. Speaker: Motion moved:
‘“That a Supplementary sum not

exceeding Rs. 1,50,00,000 be grant-
ed to the President to defray the
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charges which will come in course
of payment during the year ending
the 31st day of March, 1965, in
respect of ‘Capital Outlay on
Public Works'.”

DemanDp No. 145—CaPITAL OUTLAY ON
Posts AND TeLEGRAPHS (NoT MeET
YROM REVENUE)

Mr. Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs 5,10,00,000 be grant-
ed to the President to defray the
charges which wil] come in course
of payment during the year ending
the 31st day of March, 1965, in
respect of ‘Capital Outlay on Posts
and Telegraphs (Not met from
Revenue)'.”

Mr. Speaker: The following cut
motions have been admitted which
may be moved by the hon, Members:

1,7, 8 12, 13, 14, 17, 24, 25, 18,
22, 26, 40, 42, 43, 29, 30, 31,
32, 35, 36, 37, 38, 39, 44, 46
and 46,

Other cut motions are out of order.

S8hri Kapur 8ingh (Ludhiana):
What about my other cut motions?

Mr, Speaker: I will look into them.
If they are found in order, I will allow
them.

Shri Alvares
move:

1 beg to

(Panjim):

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 86,81,00,000 in respect
of purchase of foodgrains be re-
duced by Rs. 100.”

[Advisability of purchase of large
quantities of foodgrains (1)].

Shri Kapur Singh: I beg to move:

(i) “That the demand for a Sup-
plementary Grant of a sum not
exceeding Rs. 6,68, 31,000 in res-

[Formation of Agricultural

pect of Public Works be reduced
by Rs. 100",

[Extravagance, wastage and misuse of

public funds and corruption and
overhead administrative wastage
(M1

(i) “That the Demand for a
Supplementary Grant of a sum not
exceeding Rs, 86,81,00,000 in res-
pect of purchase of foodgrains be
reduced by Rs, 100",

[Need for assuring the producers that

the creation of Foodgrains Corpo-
ration will not in any way work
as a dis-incentive to them (8)].

Shri S. M. Banerjee (Kanpur): I

beg to move:

(i) “That the demand for a Sup-
plementary Grant of a sum noi
exceeding Rs. 3.08,000 in respect
of Ministry of Finance be reduced
by Rs. 100".

[Immediate need to revise the dear-

ness allowance Formula (12)].

(ii) “That the demand for a
Supplementary Grant of a sum not
exceeding Rs. 3,08,000 in respect
of Ministry of Finance be reduced
by Rs, 100”.

[Need to revise the dearness allow-

ance in case of lowpaid employees
13)].

(iii) “That the demand for a
Supplementary Grant of a sum
not exceeding Rs. 3,08,000 in res-

pect of Ministry of Finance be re-

duced by Rs. 100"

[Need to grant dearness allowance to

employees getting Rs. 600 to 1200
per month (14)].

(iv) “That the demand for a
Supplementary Grant of a sum not
exceeding Rs. 29,35,000 in respect
of Agriculture be reduced by
Rs, 100",

Prices
Commission, (17))
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(v) “That the demand for a
Supplementary Grant of a sum
not exceeding Rs. 86,81,00,000 in
respect of purchase of food grains
be reduced by Rs. 100",

[Import of foodgrains from USA under
P.L. 480. (24)].

(vi) “That the demand for a
Supplementary Grant of a sum not
exceeding Rs, 86,81,00,000 in res-
pect of purchase of food grains be
reduced by Rs. 100",

[Distribution of imported food gruins
to various States (25)].

‘Shri  Narendra Singh

(Anand): I beg to move:

(i) “That the Demanq for a
Supplementary Grant of a sum not
exceeding Rs. 1,000 in respect of
Forest be reduced by Rs. 100”.

[Need to preserve forest wealth of the
country (18)].

Mahida

(ii) “That the demand for a
Supplementary Grant of a sum not
exceeding Rs. 1,89,66,000 in respect
of Communications (including
National Highways) be reduced
by Rs, 100"

[Need of more roads (22)].

(ifi) “That the demand for a
Supplementary Grant of a sum not
exceeding Rs. 86,81,00,000 in res-
pect of purchase of foodgrains be
reduced by Rs. 100".

[Need of purchasing large quantities
of foodgrains (26)].

Shri Hukam Chand Kachhavaiya
(Dewas): I beg to move:

(i) “That the demand for a
Supplementary Grant of g sum not
exceeding Rs. 86,11,000 in respect
of other Revenue Expenditure of
the Ministry of Petroleum and
Chemicals be reduced by Rs. 100".

[Payment to M/s. Bechtel Corporation
of US.A. (40)].

(i) “That the demand for a
Supplementary Grant of a sum
not exceeding Rs. 64,000 in respect
of Department of Posts and Tele-
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graphs be reduced by Rs. 100".
[Purchasing of additional staff car for
the Department (42)].

(iii) “That the demand for a
Supplementary Grant of a sum not
exceeding Rs, 34,00,00,000 in res-
pect of Loans and Advances by
the Central Government be re-
duced by Rs. 100".

[Renewal of loans to Khadi & Village
Industries Commission (43)]

Shrimati Renu Chakravartty (Bar-
rackpore): I beg to move:

(i) “That the demand for a
Supplementary Grant of a sum
not exceeding Rs. 2,95,70,000 in
respect of Defence Services, cffec-
tive—Air Force be reduced by
Rs. 100",

[Revision of rates of D.A. to civillan
employeeg and service personnel

of I.LAFF. (29)].

(ii) “That the demand for a
Supplementary Grant of a sum
not exceeding Rs, 3,08,000 in res-
pect of Ministry of Finance be re-
duced by Rs, 100”.

[Revision of rates of D.A. granted to
Central Government employees (30)].

(iii) “That the demand for a
Supplementary Grant of a sul
not exceeding Rs. 3,08,000 in res-
pect of Ministry of Finance be re-
duced by Rs. 100".

[Setting up of Bureau of Public Enter-
prises (31)].

(iv) “That the demand for a
Supplementary Grant of a sum
not exceeding Rs. 3,08,000 in res-
pect of Ministry of Finance be
reduced by Rs. 100".

[Revision of rates of City Compensa-
tory Allowance (32)).

(v) “That the demand for a
Supplementary Grant of a sum
not exceeding Rs. 28,35,000 in res-
pect of Agriculture be reduced by
Rs, 100".

[Setting up of Agricultural
Commission (35)]).

Prices
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(vi) “That the demand for a
Supplementary Grant of a sum
not exceeding Rs. 16,000 in respect
of administration of justice be re-
duced by Rs. 100".

[Study of the Working of the Mono-
polise Law in U.S.A. (36)]
(vii) “That the demand for a

Supplementary Grant of a sum
not exceeding Rs. 14,12,000 in res-
pect of Andaman and Nicobar
Islands be reduced by Rs., 100".

[Extra expenses on staff of Andaman
and Nicobar Islands and timber
felling operations (37)].

(viii) “That the demand for a
Supplementary Grant of a sum
not exceeding Rs. 27,000 in respect
of Other Revenue Expenditure of
the Ministry of Industiry be reduc-
ed by Rs, 100",

{Extra expenditure in Patents and

Designs Department (38)).

(ix) “That the demand for a
Supplementary Grant of a sum
not exceeding Rs, 197,000 in
respect of other revenue expendi-
ture of the Ministry of Informa-
tion and Broadcasting be reduced
by Rs. 100”.

[Setting up of Committee on Broad-
casting and Information Media (39)].

(x) “That the demand dfor a
Supplementary Grant of a sum
not excceding Rs. 86,81,00,000 in
respect of Purchase of food grains
be reduced by Rs. 100",

{Imports from U.S.A. under P.L, 480
(4)].

(xi) “That the demand for a
Supplementary Grant of a sum
not exceeding Rs. 4,20,00,000 in
respect of other capital outlay of
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the Minisiry of Food and Agricul-
ture be reduced by Rs. 100",

[Procurement of rice by Food Corpo-
ration of India (45)].

(xii) “That thc demand for a
Supplementary Grant of a sum
not exceeding Rs, 3,000 in respect
of other capital outlay of the Min-
istry of Transport be reduced by
Rs. 100"

[Investment in the shares of Rivers
Steam Navigation Company Limi-
ted (46)].

Mr. Speaker: The cut motions are
now before the House.

Shri §. M. Banerjee: Sir, how much
time has been allotted?

Mr. Speaker: No time has been
allotted yet. It is for the House,

Shri S. M. Banerjee: It should go
upto 4.00 P.M.

Mr. Speeker: Two hours will be
enough. Let us begin and then we
will see.

Shri Harish Chandra  Mathar
(Jalore): There are fairly important
things which will have to come up
for discussion. Please do not bind us.
When you allot 2 hours and after-
wards, when you leave, there is no-

body to change it and extend the
time.
Mr. Speaker: I leave it to the

House to decide that.

Shri Prabhat Kar (Hooghly): Three
hours may be allotted on this.

Shri S. M. Banerjee: Three hours.
Mr, Speaker; That means it will

go upto 400 p.m. All right, Shri-
mati Renu Chakravartty.
Shrimati Renu Chakravartty: Mr.

Speaker, Sir, I do not know which of
my cut motions are in order.
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Mr. Speaker: She can speak on all  Simla. Even the Das Commission has

of them.

Shrimati Renu Chakravartty: Sir,
one of the most important items in

the Supplementary Demandg for
Grants has been with regard to the
revision of the dearness allowance

permitted by the Das Commission.
With regard to that matter, the most
startling thing which comes before
us is the fact that those who are in
the lower income bracket, that is,
clerks and others, are not getting
hundred per cent neutralisation which
has been demanded by employees
and the rate at which they are given
the dearness allowance is much less
than that which js being permitted to
the higher categories of employees.
Actually, what we have emphasized
in Parliament again and again upon
the Government is that it is the
lowest category employees whose
real income hag eroded and that they
are the worst sufferers.

Sir, the Das Commission has ad-
mitted that both the index figures of
cost of living and working class jndex
numbers were very unsatisfactorily
computed. As a matter of fact, only
today during the Question Hour, I
was very surprised to see that the
computation, when it comes to the
cost of living index figures, is worked
out on figures which have absolutely
no relation to reality whatsoever.
The all-India average given today,
during the Question Hour, has shown
that there is over hundred per cent
increase with regard to such things
ag edible oils and that here is 6.4 in-
crease in regard to foodgrains, The
figures which have been given in this
House with regard to those very items,
other than foodgrains, show that in
edible oils, throughout last year, there
has been a slight increase and during
the last four months of the year,
in regard to mustard oil, a fantastic
figure is given, the figure of Rs. 3-890
which is the controlleq price at
which it was not available anywhere
in India. It is on this basis that the
cost of living index is comouted in

2280 (Ai) LSD—6.

admitted that both these cost of
living index figures ang working
class index figures have been com-
puted in a way which does not have
any relation to the reality as it pre
vails in the market. Therefore, if on
top of that, the computation is done
not to neutralise the rise in the cost
of living by giving hundred per cent
neutralisation to the lower categories
of staff but to give them a lower rate
of reliet than that which is given to
the higher categories of employees,
I think, that is not right and proper.
As a matter of fact, the Das Commis-
sion has referreq to the Bank Award
and therc he has been forced to say
that the neutralisation awarded to the
Bank employees works out at 75 per
cent in the case of clerical staff and
hundred per cent in the case of sub-
ordinate staff. Therefore, the point
to notice is that employees in the
lowest pay ranges should be given
hundred per cent neutralisation for a
rise of every 4 points. As a matter
of fact, the Das Commission has also
admitted that the Second Pay Com-
mission’s award of an increase only
it there is a ten per cent rise on an
average for the whole year by itself
has worked very adversely as far as
the employees are concerned. There-
fore, T would urge a revision in the
D.A formula and that there must be
100 per cent neutralisation of dear-
ness allowance in the case of the
lower grade employees. As such, I
would urge that the amount which is
being given already has got to be
further increased if we are to bring
about any social justice as far as the
Government emp'oyees are concerned.
This is one of the biggest items in
these Supplementary Demands for
Grants.

13 hrs.

Now, 1 would like to say some-
thing on the amount which is being
asked for with regard to the Bechtel
fertiliser plants. Five fertiliser fac-
torles are going to be set up by an
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American firm, and we find that the
total cost of the programme ig very
high. Already they have said that
they would want ga Rs, 200-crores
project, while it is reported that our
own Indian experts have said that
such fertiliser factories can be set up
by them within Rs. 150 crores. Even
the technical know-how which is
being offereq to us does not seem to
be, according to our own experts, of
a very high calibre and of a type
which cannot be made available by
our own people. Yet, we are told that
severa] conditions have been attached
to this by the Bechtel Corporation of
the USA, inasmuch as they have made
proposals regarding pricing, market-
ing and the distribution of the pro-
duct.

Even regarding the feasibility re-
port, for which we have already paid
Rs, 3 lakhs, they want a very high
amount which may be something of
the order of Rs. 50 lakhs. With re-
gard to the financial structure also,
the Bechtel report is quite vague.

that Bechtels
they are un-
to Government

There are reports
have suggested that
willing to accede
majority shares in equity participa-
tion. ., Another report suggests that
there has been some discussion where
the Bechtels want 40 per cent of the
shares and they. want to overcome
the resistance there is amongst the
public against majority participation
by foreigners, by asking for 20 per
cent participation by the Indian pub-
lic so that the Government shares
could become reduced to 40 per cent
as against private foreign and Indian
private capital totalling to 60 per
cent. )

The fertiliser industry is the weak-
est link in our agricultural produc-
tion. So, we would like that there
must be a very clear pricing policy
whereby we shall be able to give to
the farmers the nitrogenous and
other fertilisers that we want to pro-
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duce in these five fertiliser factories
at a cheap rate. Therefore, the
question of production pricing and
distribution cannot be left in any
way in the hands of those who are
foreigners and who belong to the pri-
vate sector and who have, in the past
as well as even at present not shown
a very good record as far as produc-
tion, distribution and pricing policy
goes. We should make it very clear
that Bechtels or any other foreign
concern which is being brought into
India will have to accept minority
participation. Already this erosion
has started, and we do not want it
in such a strategically important
sector as the fertilised jndustry. We
are further worried that the Bechtel
Corporation is associated with the
name of Gen Clay, and we are
already familiar with the Clay Com-
mittee report to the Kennedy Ad-
ministration on US Foreign Aid Policy
regarding India which had sabotaged
our Bokaro deal.

Therefore, on this question of the
Bechtel Corporation, we want to be
very clear that anything which we
sanction by way of supplementary
grant will be entirely within the
competence of the Government of
India to handle and anything which
erodes into the management of the
price policy or the question of distri-
bution will not be permitted As s
matter of fact, there was an item in
the newspapers to the effect that not
only is it that the costs are pitched
very high, but Bechtels have sug-
gested holding the prices at the pre-
sent high levels to guarantee high
profits on their investment. If that is
the way we are thinking, it that is
the way we are going to deal with it,
T feel that in this critical situation
concerning our foreign exchange
crisis, it will be of no use for us to
take upon ourselves the duty of
granting this money which could be
used for other better purposes.

Therefore, again T say that this
whole question of fertiliser factories
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being built by these foreign com-
panies has to be looked into very
thoroughly and there must be no
erosion of our strategically impor-
tant sectors of production specially
agricultural  production, and we
should not allow anybody to have
managerial control, pricing control or
any hand in the distribution of such
an essential commodity as fertilisers.

With regard to some other items, 1
would like to urge certain other
points. Regarding the supplementary
demands for grants in respect of the
Ministry of Finance, there is the
question of the setting up of a
Bureau of Public Enterprises. I am
not quite clear what is the reason
for having such a Bureau, We
already have g Committee of Parlia-
ment going into the affairs of public
undertakings. We also have the
Estimates Committee. Now there is
to be an extra expenditure on this
Bureau. We would like very much
that public enterprises should be
made more efficient and more free
from bureaucratic control, because
today it is very very clear that if we
have to go on with our policy of
development and defence, if we have
to realy ensure and guarantee our
continuing economic independence,
it is necessary, in a poor country like
ours, that the public sector must
function in such a manner as will be
able to contribute a good amount of
resources for our budget and for our
plans.

Shri Ranga (Chittoor):
making monopoly profits.

Without

Shrimati Renu Chakravartty: My
hon, friend ig all for the private
sector.

Shri Ranga: No, certainly not. 1
said ‘without making monopoly pro-
fits'.

Shrimati Renu Chakravartty: We
have always stressed that unless we
can plough back resources from the
public setcor in a substantial quanm!
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done if there is more efficiency and
more economy—unless we can do
that, we are afraid neither will the
private sector come to your help to
find a good solution to our problems;
rather they will help stifle our plan
and bury it at an early date. But the
unfortunate part is that uptill now
these public enterprises have been
riddled and burdened with these
civilians at the topmost posts.

Shri Himatsingka (Godda):
will you place?

Shrimati Renu Chakravartty: In
the steel industry or in the highly
technical petro-chemical industry, for
instance, it is not possible for any-
body except those highly technical
people who know the latest know-
how, the latest techniques, to be able
even to scrytinise the project reports
or give sanction for indenting any
machinery for the latest processes.
Yet we find that it is these ICS and
IAS officers who are always put to
examine these project reports. We
have this whole galaxy right from
the Joint secretaries in the depart-
ments to man these technical depart-
ments. In the Steel Ministry, in the
Petro-chemical industry, in the oil
industry. we have this same pheno-
menon from the top downwards.

Secondly, I won'd also like to say
that it ijs not right to have so many
duplicating bodies which will be
entering into a post-mortem or pre-
mortem of these public sector enter-
prises. The private sector always
say that they can do these things
more efficiently. But not a bit of it.
They do not do it efficiently at all.
What they do is to keep many of
their rather shady deals away from
the public eye. In the public enter-
orises, it i{s not possible to do that;
nor do we want it to be so done. At
the same time, there should be no
such duplication as now envisaged
through the Bureau of Public Enter-
prises, the Parliamentary Committee
an Public Undertakings as also the
Estimates Committee of Parliament.
With these, I think it would be im-

ibl for these enterprises to

2014

‘Whom

into the public heq! and exp
the public sector—which can only

function properly.
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On the question of revision of rates
of city compensatory allowance,
again 1 would urge that in big cities
there should be inclusion of the en-
tire urban areas for this purpose, not
only particular corporation areas
which are notified. For example, in
the city of Calcutta, the Corporation’s
city limits are notified, and also just

small little municipalities just ad-
jacent to it, like Dumdum. But the
City of Calcutta today spreads out

right from Kalyani to Birlapur, which
is a large arca in which the cost of

living is very high, equal to, and
sometimes more than that of,
Calcutta. So this question of city

compensatory allowance to the em-
ployees of Government has to be
looked into in this context, and the
cntire question which has been hang-
ing for very long should be imme-
diately taken up and finally decided.

The last point is with regard to the
Agricultural Prices Commission and
state trading. This is one of the
most important things needing our
attention. This morning also during
question hour, the question of agricul-
tural price policy came up. Parity
prices are what are needed now, if we
really want to give a fair deal to
the farmer.

With regard to this terminology,
there is the small peasant whom we
always like to call kisan. But in the
case of the big peasants I find they
are being termed ‘farmers”., With
regard to these gentlemen, the rich
farmers they have not only the capa-
city to hold their stocks, they have
really the capacity to control the
entire market today in many cases.
The rich farmer actually inflates the
prices while the small farmer owning
upto 3 bighas of land, whose frater-
nity constitutes really the majority
in our country, the small poor pea-
sant is at the complete mercy of the
richer farmer as well as the urban
consumer and the industrialist,
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Therefore, this whole question of
parity between prices of manufac-
tured goods and foodgrains is a very
complicateq one, There can be only
one answer—there can be no two ans-
wers. Agricultural prices on a parity
basis cannot be fixed until Govern-
ment is prepared to control the prices
of all essential commodities entering
into the consumption of the ordinary
person; cloth, housing all these things
have to be gone into. Otherwise,
there can be no parity of prices.

Here we are going {o sanction
these supplecmentary demands, but I
would like to know whether this is
going to be backed up with the pur-
pose and firm commitment of Gov-
ernment to set up a machinery for
distribution and control of prices of
all essential commodities consumed
by the common man

Shri Kapur Singh: I am going to
confine myself particularly to three
demands, Nos. 3 (Ministry of
Defence), 53 (Ministry of Home
Affairs) and 61 (Ministry of Infor-
mation and Broadcasting).

13.14 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

I am sorry that Shri Chavan is not
here. 1 am going to strike a some-
what jarring note which I wanted to
do in his presence, 1 am going to
urge that the House should reject the
entire Demand of Rs. 61,78,000 on the
ground that this Ministry has failed
to dispel the widespread public sus-
picions that under the present Def-
ence Minister, the functional powers
of our armed forces are sought to be
perverted towards parochial and
narrow ends, and thus the national
policy of India is in danger of being
subverted.

1 would, with a view to illustrate
my point, give two instances, not for
what they are, because the instances
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‘“It might now interest our
present Defence Minister to know
that as far back as 1609, the first
Sikh militia was recruited by the
6th Nanak, Guru Hargobind, him-
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in themselves are trivial, but the

tendencies which they indicate are so

dangerous that I have, after careful

thought, come to the conclusion that

they must be placed on record.

self, which inflicteq a crushing
The first instance relates to the defeat on an imperial Mughal
Republic Day Pageant Parade, about Army at Gurusar (Ferozepur), in

which 1200 Sikhs were killed and
6000 Mughal troops including the
veterah Mughal General Lalla Beg,
the favourite of two Emperors,
Jehangir and Shah Jahan. It was
in 1707 that the Sikhs, under the
incomparable Banda Singh Baha-
dur, set up their first sovereign
Republic, after liberating the heart
of northern India, the province of
Sirhind. It was on March 29,
1748, that after capturing Jullun-

which recently I sent a communica-
tion to the Defence Minister himself
saying tnat when this parade of the
period soldiers was seen by the pub-
lic, they particularly noticed that al-
most all the martial classes of India
were represented, with just one ex-
ception, and they were the Sikhs, In
the communication I said, and I am
quoting:

“A printed hand-out by the

Defence Ministry explained that
only the period-soldiers appearing
in Indian History upto the 18th
century had been included in the
Pageant and it was added in the
colophon that the magnificent
Sikhs, as soldiers, appeared in
History only in the 19th century.”

The communication proceeds:

“Previously, ever since 1962,
ang earlier, the Ministry of Ex-
ternal Affairs of the late Nehru
had been consistently asserting
in its numerous publications that
Ladakh was taken by the im-
perial Dogras in 1834, and that
the Treaty of Lhasa took place
in 1842 between the Emperor of
China and Maharaja Gulab Singh
of Kashmir. It wag after I re-
peatedly cornerned our flate
Prime Ministey with contempo-
rary historical documents that
Ladakh was conquered by Maha-
raja Ranjit Singh, that the treaty
of Lhasa itself cites that the
parties are ‘“the Sikh People”,
the Khalsajio on one side and the
Emperor of China on the other,

that the Prime Minister gententi-’

in writing with
the observation that ‘after all,
Colonel Zorawar Singh (dogra)
was leading these expeditious’.”

ously relented

1 went on:

—

Minister

dur Doab, the Khalsa declared
itself a State, and in 1789 Lahore
itself was made the capital city
of the Sikh Commonwealth.

The Defence Minister and his
historian: may now prepare a com-
parative chart of the emergence
of Maratha soldiery and the rise
of Sivaji.”

concluded by saying:

“In George Orwell's “1984", we
hear of the Ministry of Truth
which alters past History to comply
with the ecver-changing Party
moods and behests of the Big
Brother. Poul Anderson's stories,
The Guardians of Time, show
beautifully how time-travel, retro-
jection into the past, necessitates
Time Police to protect History
against meddlesome time travel-
lers, but the notion that a thing
which once existed might be
caused simply and absolutely not
to have existed is one which we
cannot give a sence to.”

To this communication, the Defcnco
has sent me a reply—this

reply is in the form of a D.O. Icttet
dated 24-2-65—in which he says, and

I quote;
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“For this purpose seven differ-
ent periods ffrom earlier historical
times to the end of the eighteenth
century were chosen. The selection
could not be exhaustive and it was
not possible to include all warrior
classes in the first display.”

I have the following observations and
comments to make on the reply which
the Defence Minister hag sent.

My first comment is that the hand-
out definitely said that Sikhs were ex-
cluded because they emerged on the
historical scene after the perioé cover-
ed, i.e, up to the 18th century.

My second comment is that if all
“warrior classes” could not be includ-
ed, would it not have been more tactful
and expedient to exclude Marathas
instead of Sikhs?

My third comment is that if the
selection could not be exhaustive, the
selection still must have been very
meticulously partial since only one
class, i.e. Sikhs, wag excluded.

Lastly I would like to add that in all
inclusion and exclusion there is
always a basis for selection, whether
it is a well-formulated rule or an un-
spoken prejudice. If there was a rule,
this House has the right to know what
rule it wag by which the inclusions ana
exclusions were made. If the whole
affair was regulated through freakish
chance, Shri Chavan owes an expla-
nation in justification of his compe-
tence as a Cabinet Minister.

I want to conclude this point by
saying that no good can come out of
an attempt to write off the Sikhs from
the pages of History.

I would like to add that by personal
enquiries I am convinced that  Shri
Chavap himself is perhaps not so
parochially inclineq as some of his
advisers like to make him out to be.
1 would, therefore, caution him in the
intrests of national golidarity and in
tde interests of the good of the nation,
to be careful in matters of this kind
for they can have very far-reaching
consequences.
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The second instance which 1 want
to cite is that of a short notice question
which I ang four or five other hon.
Members of this House tabled during
the last session. This question wan-
ted to know whether there was any
substance in the generally spread sus-
picion that ever since this Defence
Minister had taken over this port-
folio, there had been some kind of
order, written or oral, which necessita-
ted that Rajputs and Sikhs should not
be posted to their own regiments and
that Maratha officers should invariably
be posted to Maratha regiments.

Shri Narasimha Reddy (Rajampet):
Most unfair.

Shri Kapur Singh: Thiz question
was rejected by the Defence Minister.
Then I wrote to him a latter asking
him to let me know what the true
state of affairs was, because this sus-
picion was widespread and it was do-
ing no good to the morale of our arm-
ed forces. To that he did not sent
any reply till I tabled a cut motion
on the general defence policy. This
reply has been received by me in the
form of a D.O. letter dated 22nd Feb-
ruary, 1965, in which he tells me, and
I quote:

“I have no hesitation in stating
that this has no basis whatever.”

He says that officers are posted to
various regiments of infantry on cer-
tain grounds, and that the first post-
ing of an officer is governed by rules.
Then he gives four rules. These rules
are unexceptionable, and I have no
quarrel with them, but at the end of
thig letter he has added certain statis-
tics. He says that in the Maratha Re-
giments the percentage of officers of
the same class is only 18:9, i.e., ubout
19 per cent.; in the Rajput Regiments.
this percentage is 18°1, and in the
Sikh Regiments this peroentage is 36°1.
Since the hon. Minister of Defence has
taken his stand on statistics, I would
like to say something about statistics,
because more than one theory is cur-
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rent on this subject. I do not sub-
scribe to the theory that it belongs to
a class which is generally described as
lies, other kinds of lies and statistics.
I do not agree that that is a proper
description of statistics, particularly,
Government statistics, but I do favour
another definition of statistics which
states that statistics are like bikinis,
they are most exciting in not what
they reveal but what they conceal, In
the statistics which he has given, he
has not told us as to what wag the
state of affairs before he took over
charge and whether there have been
any instructions, written or unwuritten,
which are responsible for the present
state of affairg or for any divergences
which have come into existence ever
since he took over charge.

2021

Dr. M. 8. Aney (Nagpur): Do you
dispute the statistics given there?

Shri Kapur Singh: No, Sir, I do
not dispute the statistics, but I say that
these statistics do not meet the point
which I had tried to raise, This is the
point I am trying to make.

I therefore say that I am perfectly
satisfled on the basis of my personal
enquiries that the relations between
the Maratha officers and their Sikh
subordinates in our armed forces are
most excellent, Every soldier and
every officer whom 1 have met has
told me how considerate and how fav-
ourably inclined a Maratha officer is
towards the welfare and towards the
comforts and towards the interests of
the Sikh soldiers,

Shri Ranga: As well as the others.

Shri Kapur Singh: Secondly,
there exist very deep and very good
historical connections between the
Sikh soldiers and the Maratha soldiers.
Those links should be strengthened in
the interests of pot only Indian unity
but in the over-all interests of the
nation which is now faced with extra-
ordinary danger. I have brought these
two instances on record so that 1 mnay
request Mr. Chavan to make sure that
he gives no order, he drops no hint
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and encourages no tendency which
tends directly or indirectly to weaken
these links which must be strengthen-
ed in the interest of the nation. There-
by, I finish my observations on De-
mand No. 3.

2022

I now take up Demand No. 53 which
relates to the Home Ministry. Mr
Nanda is also not here.

‘The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
am here,

Shri Kapur Singh: [1r Hathi Singh
is here.

The Deputy Minister in the Ministry
of Health (Shri P. S. Naskar): Not
Singh: Singh is there; Mr. Hathi is
here,

Shri Kapur Singh: 1 wou'd like to
preface the criticism which I wunt to
make on the demands of his Ministry
by saying that Mr. Nanda is, I know,
a Punjabi Kshatriya and he is known
for hig devotion to causes and he has
rightly earned the nicknames of ‘Plan-
ning Nanda' and ‘socialist Nanda’. 1
say this with a certain amount ot hesi-
tation, but when he is placed side by
side with his neighbours from the
Gangetic Doab or with our country-
men from beyond the Narbada. he is
somewhat at a disadvantage where it
is a matter of sharp-wittedness. There
is an exp!anatory note under Explana-
tion (b) of this Demand which says:

“Certain land was acquired dur-
ing the year 1859-60 for the estab-
lishment of an Agricultural Farm
for mulliplication of improved
seeds, The compensation payable
to the land owners as assessed by
the Land Acquisition Authority
was paid to them but surh of them
as were not satisfled with the
award flled suits against Govern-
ment. In some of the cases the
decision of the Court was an-
nounced during the yecar 1962-63
and enhanced compensation am-
ounting to Rs. 34,000 was paid.”
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In this connection, I would like to
draw the attention of the Home Min-
ister that in the debate on Supplemen-
tary Demands for Grants in Novem-
ber, 1963, my hon, friend the Maha-
rajah of Kalahandi, Mr. P. K. Deo, had
pinpointed a case where the authori-
ties had determined Rs. 42,000 as the
market value for a piece of gequired
land but on appeal, the High Court
awarded Rs. 3,11,000, exactly seven
timeg the originally determined com-
pensation. It wag the opinion of the
most competent lawyers that if the
Supreme Court had been approached,
this compensation woulq hnhave been
enhanced to Rs. 15 lakhs. But for that
purpose the resources of a black-
market millionaire and a lifetine of
litigation would have been necessary.
There is another case pending and it
is within the notice of the Government
where the Delhi authorities have
awarded Rs, 2 per sq. yard for land
which is situated near ‘the Frank
Anthony Public School in the Kailash
Colony where the market value of
land is Rs, 100. Although it has come
to the notice of the Government, they
do not seem to be anxious to do justice
or to redress the wrong that has been
done. Their attitude seems to be:
where bread is not available, let the
hungry eat the cake, where a person
has no shelter over his head, let him
make reservations in the Asoka Hotel;
where the executive authorities have
done wrong to the citizen and depriv-
ed him of his means of wherewithal,
let him seek the help of the courts,
the doors of which are open to every
citizen. I would like to point out to
them that socialism is not random loot
of individuals, nor is it all-out pro-
tection to Government officers. These
practices are not leading towards a
socialist pattern of society but towards
tyranny and corruption rackets It
the Government are not aware of the
practices which are being ndopted by
the Delhi authorities in the matler of
acquisition of land of the voor citi-
zens, if the Government are not aware
of the type of practices rampant here,
then God have mercy upon the soul
of this Ministry; if they are aware but

they do not care, then I say: God have
mercy upon the soul of this nation.

Since my time is out and the bell is
being rung again and again, though I
would like to go on in this vein with
regard to the other Demands, I would
end by saying just this. I conclude by
urging upon this House that the Sup-
plementary Demands should be denied
to this Government which is so care-
less about the interest of the citizens,
which is so heartless with regard to
the troubles of those whose govern-
ance is under it, which has shown in-
compeience in appreciating the proper
principles by which a rignt govern-
ment should be carried on,

Shri Harish Chandra Mathur; Mr.
Deputy Speaker, the supplcmentary
demands cover a very wide range and
there are quite a few demands which
need a very thoughtful consideration
from this House. But it would not be
possible within the few minutes at my
disposal to deal with more than two or
three points which 1 would have to
pick up in order of priority.

The hon, Finance Minister is by vir-
tue of his own office a very powerful
person. He seems to have the knack
of concentrating more and more power
into himself. Since he has taken over,
he is also in charge of the Company
Law Administration. A finance min-
ister who has all the sinews in his
hands, g finance minister who is also
in complete control over the industry
and commerce, is a person to be cared
for. I think his ambitions for more
and more power do not stay there,
and I find that since the lasi Budget
was passed he has set up a aew Bureau
in the Finance Ministry which will do
overlordship over all the public-sector
enterprises.

You will remember, Mr, Deputy-
Speaker, the hon. Finance Minister
staried his second career as the Minis-
ter of Co-ordination. I had to raise
several questions and points asking
the Prime Minister to define the
scope of his function and the control
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which he could exercise over the other
Ministries, although I was quite clear
in my mind that the arrangement in
itself was entirely unsatisfactory. It
is only the Prime Minister who could
be the co-ordinating authority because
co-ordination means overall control.
This special bureau which ig to bring
about certain co-ordination of public-
sector enterprises means the overlord-
ship of the Finance Minister in all the
Ministries, various Ministries, six or
seven, which have to deal with vari-
ous types of public enterprises. 1
would rather like the hon. Finance
Minister to define and to cxplain to
this House two things. What happen-
ed to the co-ordination machinery
which was built under him when he
was just a Minister of Coordination?
Who has taken charge of those controls
and responsibilities with his appcint-
ment as a Finance Minister and the
abolition of the Ministry of Economic
and Defcnce Co-ordination?

3a25

Sceondly, 1 would like him to define
what his relationship is with the other
Ministrics so far as these public-sector
enterprises are concerned, You know,
Sir, that we have also a Pariiamentary
Committee, namely, the Committee on
Public Undertakings. May 1 know
what would be the relationship of this
Bureau with the Committee on Public
Undertakings? In a sense, the Finance
Minister could argue that wherever a
single pie is spent he has got to put
hig finger in. For this, we have an
arrangement already. Why a special
sort of arrangement was nccded here,
that needs explanation,

I am quite clear in my mind that
public-sector enterprises which we
have been supporting all the time have
to give an excellent account of them-
selves, I am quite clear in my mind
that efficiency and commerciai atti-
tudes have got to be imjected, but 1
wish that this should be the function
of the Committee on Public Under-
takings, the Parliamentary Committee,
which is there, for overall control and
for pattérn and for all those matters.
We should not have too many guthori-
ties, and 1 see no justification what-
soever for a full-fledged organisation
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now with a Secretary to Government
with a fixed salary of Rs. 3,000 and
experts and all that. If there is any-
thing needed, it is the need for streng-
thening the Secretariat of the Commit-
tee on Public Undertakings which is a
Parliamentary Committee. That Com-
mittee must be strengthened; that
Committee should have not only one
of the Deputy Secretaries of the Lok
Sabha to assist it, but it should have
experts, and that Committee should
have a full, strong Secretariat, which
will be of real assistance to it in dis-
charging its duties and responsibili-
ties.

2026

1 then pass on to another point and
that is about our food administration.
A considerable amount of the supple-
mentary demands goes to the purchase
of food. I have, unfortunately, very
serious complainty against the food
administration, as it has been carried
on during the last few months. I hope
the hon. Minister of Food and Agri-
culture, whose mind was for quite a
few days preoccupied with certain
extraneous matters, not connected
with the Ministry and with the sub-
ject of food, will now return to his
real duties and see that the things are
set right. It is really a very strange
phenomenon that when we have such
a surplus of foodcrops, a record rice
crop, a recorq kharif crop, still, the
prices are rising so high. It is strange
that not only the prices should be ris-
ing so high but that food should not
be available in certain parts of the
country. I brought to the attention of
the Prime Minister and the Food Min-
ister at the end of December last, the
state of affairs in Rajasthan, saying
that Rajasthan had suffered twice, two
consecutive bud years of famine;
wheat wag not available, and that
something must be done immediately.
In g)ile of my inviting the personal
attention of the Prime Minister and
the Food Minister, nothing happens.

Then again, a month after I invited
their attention, the situation continues
to be serious and bad. Possibly, the
Food Minister does not feel concerned
about it. He feels that it was some-
thing of the duty of the Rajasthan
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Government to look after it. Then I
found that the second assessment was
made by certain independent people.
I could not go to Jodhpur again, Then,
the Statesman, onc of the respected
dailies, had conducted a survey all
over the country into the question of
fooq availability and the prices. On
the 13th February, there appeared a
report in the Statesman that in the
town of Jodhpur, there was a near
riot condition almost every day near
the fair-price shops. If this is the
condition, in spite of the money which
we are going to grant to the Ministry,
and if the Food Minister does not find
this worthy of his attention, then I do
not know what to do. It has grown
into a habit these days, a very unfor-
tunate habit, on the part of some of
our friends here to throw the blame
on the States, the States who are not
here to defeng themselves. (Interrup-
tion).

When 1 enquired of the Chief Min-
ister as to how the state of affairs
coulq be explained, and when I tried
to enquire intp the state of affairs 1
found that Rajasthan which was being
promised 50,000 tons of wheat had suf-
fered by g reduction and the quantity
was cut down to 20,000 tons. Still,
we go and blame the State Govern-
ment to make good the management.
Furthermore, the quantity was cut
down from 20,000 tons to 14,000 tons.
Even the 14,000 tons would not arrive
in the State. But here we stand and
say that the States do not go and im-
plement things properly! This is a
very unfortunate state of affairs.
hou.

Mr. Deputy-Speaker: The

Member's time is up.

Shri Harish Chandra Mathur: I
shall finish in another three or four
minutes, if you will permit me. This
is a very unfortunate state of affairs
which can no more be tolerated, in so
far as the food availability and the
law and order questions are concern-
ed.
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1 would next like to refer to one
more point, and that is the price-line.
We have all the time in this House,
for the last six years, been talking of
holding the price-line. I do not know
at what level we want to hold the
price-line. I collecteq statistics from
all over the world. I find that except
in South American countries like Ar-
gentina and Chile where the prices
have gone up very high, rocketing up,
and where the inflationary pressures
are such, there is no country in the
world where the priceg have run so
high ag they have run in this country,
namely, India. The Philippines comes
next, but in all other countries, if you
take it from 1953 onwards to 1964, the
price level is just varying from 100 to
117 or 118. It is only in this country,
as was made clear by the statement
made thig morning, that the prices go
to 153, 147 and so on. This is a big
rise which has taken place during all
these years. I do not see any effective
steps which have been taken. I think
the hon. Food Minister, while answer-
ing questions today, said that this is
a matter which will be answered by
the Finance Minister, namely, the
price-line, when it was pointeq out
that there are certain items in which
the prices have gone up to 103 or 104
per cent. ] think we must have a clear
cut policy and enunciation by the Fin-
ance Minister, and we must try and
make certain efforts to bring down the
priceg to the 1956 level. We would
like to know what are the steps that
will have to be taken, ang the Finance
Minister should stand or fall by his
performance on this price-line,

Again, while I refer to prices, I want
to refer to what the hon. Food Minis-
ter said this morning about sugar. He
says that now they are making efforts
to see that there are no black-market
prices in sugar. If you will remem-
ber, during the last session, he him-
self admitted that two prices were
common almost in all the places I do
not know, when thig feature is there
all these months ~hy it has not been
possible for him to take any steps dur-
ing all these months. He has not been
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able to tell us anything about it. Now,
he says that they are considering it.
It is my considered opinion that
wherever we have touched or inter-
fered, we have only created more diffi-
culties. Until ang unless a clearer
picture and better performance is pro-
mised and a better account is given, it
will not give satisfaction to any of us
here.

Shri Himatsingka: Sir, I want to
confine my remarks to some demands
regarding agriculture. In that con-
nection, there are a number of
schemes which can be taken up and
should be taken up immediately, so
that food production may increase
considerably. ] mentioned that a few
days ago and I want to repeat it be-
cause I feel it is very important that
we take up some schemes which can
be completed within 12 months, which
will not cost much. I have already
given a list of such schemes in my
constituency which will give imme-
diate results. If they are taken up,
they will help Government in cutting
down imports a considerable extent. I
have no doubt there are a number of
schemes in other places also like these
which will not cost much, but will
give immediate results. It is time
that we take them up and complete
them as quickly as possible. There
are a number of other things regard-
ing similar matters anq I hope action
will be taken in that connection.

I would invite the attention of the
Minister in charge of Community
Development to the fact that at pre-
sent sufficient money is not being
given to the BDOs and so whatever
money is there, it is being spent only
on the salaries of the officers and prac-
tically no work is being taken up for
the improvement of roads or anything
that can be done in those places. I am
speaking of Santhal Parganas district
and I think it applies to almost all
places. The grant hag been cut down
to a large extent.
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Mr. Depuly-Speaker: The bell is

being rung.

Now there is guorum. He may con-
tinue.

Shri Himatsingka: | wag saying that
the cut that has been imposed has
affected the useful work tha; was
being done to some extent in the dif-
ferent blocks. Therefore, Govern-
ment should either reduce the num-
ber of blocks and save the money that
is being spent only on the salaries or
give them some more money so that
the officers who are there can do some
work.

Coming to health, a number of steps
are being taken to eradicate malaria
and leprosy and also TB. Malaria has
been controlled to a very great ex-
tent almost all over the country. but
leprosy is still eating into the vitals
of the country anq makes even the
members of the family not to have
much with the patient. Santhal Par-
ganas is a district where the inci-
dence of leprosy in certain areas is
more than 2 per cent. There are cer-
tain institutions which are working for
the control and eradication of leprosy.
It is time that the Government take
notice of such institutions and help
them so that they can continue their
useful work more vigorously and effec-
tively. They have been able to con-
trol the disease to the extent that they
have taken up the work in those areas,
but if some more finance is made
available to them, they would be able
to control the disease in the whole dis-
trict. Similarly abouy TB, there are a
number of institutions which are help-
ing the activities of the Government.
I feel that some more funds should be
made available to those institutions
which are¢ run by private bodies, be-
cause you spend much less that way
than doing it through Government
bodies, which on account of various
things cost more.

8hri 8 M. Banerjee:

cancer?

What about

Shri Himatsingka: 1 io not know
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about it. Mr, Banerjee speakg on all
subjects. I confine myself to such
subjects as 1 know something about. I
know that cancer is a serious disease,
but not more; rather not enter into a
field which I am not concerned about.

I am concerned with some institu-
tions doing useful work about anti-
leprosy and TB. I am glad to tell the
House that the twg institutions—San-
thal Paharia Sewa Mandal for Leprosy
and Brij Sewa Samiti T.B. Sanatorium
at Vrindaban—are being very well
spoken of even in Government reports
and also in different conferences. They
have been recognised even by foreign
countries which have been helping us
with grants.

Shri P. S. Naskar: Are they nol
getting assistance from Government?

Shri Himatsingka: They are get-
ting a lot of assistance from Govern-
ment, but they deserve more so that
they can lighten the burden of the
Government. They can do more work
with less expense. Apart from these
two institutions there are a number
of other institutions which are doing
such useful work ang they deserve
greater help from Government.

Shri Alvares: I would like first to
refer to the demand for the repay-
ment of debt. A sum of Rs. 28 crores
has been asked for by the Finance
Minister in order to meet certain obli-
gations. After looking at the total
amount of debt that the Government
of India has to pay and the yearly
disbursement it hag got to make, one
gets the impression that the Govern-
ment of India is the magnificent deb-
tor not only in volume, but it also
succeeds in conveying the impression
that the Government of India by ask-
ing for debts and loans is doing a
favour to the creditors all round the
world. Yet, some explanation is
necessary as to the plea made by the
Finance Minister last year before the
annual conference of the IMF at
Japan, whereby the Finance Minister
suggested amortization of the debt for
a period of two or three years, be-

MARCH 2, 1965

D.S.G. (Genl) 1964-65 2032

cause the Government of India was in
difficulty in making its loan repay-
ments. There hag been no news there-
after from the IMF and therefore,
we would be right in presuming that
that plea for amortization has been
turned down. Therefore, the Finance
Minister stated last time that he had
asked for a fresh short-term loan from
the IMF in order to meet the external
financial obligations. The matter is
rather serious and I hope the Finance
Minister in his reply will clarify this
position in regard to the payment of
debts.

Another issue, a small one, is that
on page 79, under Demand No, 79(B)
a sum of Rs. 88,700 has been asked for
a car for the Ministry of Steel and for
two other items. It would have been
better if the Finance Minister had
given ug a break-up of the demand
against each item. The car is to be
bought from the State Trading Cor-
poration. As far as we are aware, the
State Trading Corporation deals only
in prestige cars and not other cars. If
this is so, where ig the necessity for
going in for such expensive cars when
indigenous models would have served
the purpose of the Ministry of Steel.
If my presumption is wrong. it would
have been better if the Finance Minis-
ter would have shown a break-up
and allocated a reasonable figure
against that item (B) in respect of a
car for the Ministry of Steel.

The third item is in respect of De-
mand No. 125 on page 116. This is
in respect of purchase of foodgrains.
Many other hon. Members have refer-
red to it, and in referring to it they
have shown that this Demand needs
more explanation than has been put in
the short note at the bottom of the
Demand. Sir, if we refer to the Eco-
nomic Survey presented by the Fin-
ance Minister last year, we find that
the short-falls in wheat and rice from
expectations against the previous year
came to the extent, as far as wheat is
concerned, of 1,22,000 tong and 4,22,000
tons of rice. Against this we imported
almost an extra 26 lakh tons of wheat
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and 5'5 lakh tons of rice. Now, obvi-
ously, if in 1962-63 there was no food
crisis of any magnitude and if the
shortfall in 1964-65 was to the extent
of only 1 lakh tons of wheat and about
4 lakh tons of rice there would not
have been any need to import this
huge quantity of almost 26 lakh tons
of wheat and 5'5 lakh tons of rice.
From this it flows that there is some
bungling somewhere because the
shortfall is not as large as the quan-
tity imported.

That leads on to another analysis.
The Government of India without
making its assessment of the total pro-
curement of rice stated that it would
be able to procure, in the year 1963-
64, 7:5 lakh tons of rice. As against
this 7-5 lakh tons it was able to pro-
cure only 4:17 lakh tons. Here again
there is need for some explanation.
Why is it that the Government of
India wag not able to procure the full
amount? What are the circumstan-
ces that obtained at that time due to
which the Government was not able
to obtain the total quantity of rice
when iy has all the powers under the
DIR etc., available for this purpose?

Therefore, Sir, an explanation is
necded in respect of the following
points. Why is it that if the shortfall
was so low, the imports were of such
a high character? Was it a mistake
in assessment or was it a mistake in
demand? Since, as I have said before,
there has been nearly flve times extra
import more than the actual shortfall,
that needs one explanation. Secondly,
why was there no attempt made to
procure wheat? We importeq to the
extent of 26 lakhs tons of wheat as
against a shortfall of only 1 lakh tons,
If that is so,_ if the shortfall was so
little, there is obviously a need for an
explanation to find out why there was
no attempt to procure wheat. Wheat
was there all over the country.
1 do not say that wheat has not come
to the market. It may be argued that
because wheat is in short supply there
is no possibility of procuring it. We
know that wheat was not in such a
short supply, that the zonal system
of procurement, that each State wan-
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ted in order to protect its own local
agricultural classes, militated against
the equitable distribution of wheat
and rice all over the country. I do
hope that in future this zonal system
will be speedily done away with.
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Secondly, why was procurement at
such a low rate? That it was so is &
matter of fact. Nevertheless, now the
Food Corporation has come into exist-
ence, there is no justification for the
States to be given procurement rights
separately. This would necessarily
militate against the all India price
policy for which the Government has
now set up the Agricultural Prices
Commission under the chairmanship of
Shri Dantwalla. If the Food Corpo-
ration procures food at the producers’
level at certain prices and the States,
in order to protect their own interests,
are able to procure foodgrains at dif-
ferent prices, obviously there will be
disparity in prices. It is very neces-
sary in this country to establish or
set up the machinery for uniform food
prices all over the country. In the
matter of wages, both amongst Cen-
tral Government employees and others,
there is an attempt at uniformity. In
regard to other matters such as in-
dustrial prices also there is such uni-
formity. Therefore, we do hope that
this lacuna that has witnessed itself in
the policy of procurement will soon
be set at right.

There is one more point, and that is
about the demand for increased dear-
ness allowance. When the Das Com-
mission was appointed by Government
to investigate into the adequacy or
otherwise of dearness allowance, most
of the recognised Central Government
employees’ associations had suggested
that the formula for the calculation of
dearnesg allowance should be one of
the termg of reference. While reject-
ing this demand, Government had sta-
ted that the Das Commission would
be competent to consider it but not to
give a judgment. The Das Commis-
sion, while not making any specific re-
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commendation, has stated in its report
that the formula of the Pay Commis-
sion works disastrously against the in-
terests of the employees of the Cen-
tral Government. Therefore, while
agreeing to the payment of extra
dearness allowance, Government would
have done well to indicate that the
revision of the formula, as recom-
mended by the Das Commission. was
also engaging their attention.

Shri P. C. Borooah (Sibsagar): Mr.
Deputy-Speaker, this is the fourth
batch of supplementary demands pre-
sented during the course of the year,
involving an additional expenditure
of Rs. 475.01 crores. Judged by any
standard, it must be said that it is an
amount big enough to be demanded
as an additional expenditure,

Taking all the batches together, the
net additional out-go from the conso-
lidated fund has been stateq to be of
the order of Rs. 102,52 crores. Both
the number of times supplementary
demands have been presented and the
amount involved therein smack of lack
of foresight or planning based on in-
adequate data. Although I do not
grudge additional expenditure which
Government could not reasonably fore-
sce or which is indispensable for the
development of our economy, it s
high time that Government should
seriously consider reducing the sup-
plementary demands to the minimum/
extent possible both in number and
also in magnitude.

There are items of expenditure
which could have been avoideq or at
least very much reduced. An example
has been cited by my friend just now
of the purchase of a staff car for the
Ministry of Iron and Steel at a cost
of Rs. 88,700. This cannot be accept-
ed as a very legitimate demand. Five
Ambassador cars or three Willis Staff
cars could have been purchased for
much less than Rs. 88,700. It is hoped
that in future at least such extrava-
gany expenditure will not be incurred

MARCH 2, 1965

D.S.G. (Genl.) 1964-65 203¢

when the achievement of maximum
economy is the neeq of the hour.

With regard to dearness allowance
to low paid Government employees, it
has been paid on three counts, one
in July 1963, one in February 1964 and
the third in October 1964, amounting
to a sum of Rs. 5-82 crores. In spite
of these enhancements, the dearness
allowance has not been able to satisfy
the hard-hit employees, because of
the reason that dearness allowance
hag still been left unrelated to the
mounting cost of living. The higher
the price, the higher the wages, and
the higher the wages, the higher the
inflation. It is a vicious circle. It is
high time that we revise our policy
and Government give serious thought
to the proposal to pay the salaries to
the low paid employees partly in kind,
i.e., supplying essential articles of
every day necessity like foodgrains,
coarse cloth etc. at a fixeq subsidised
price. This will check inflation and
satisfy the low paid employees. This
proposal has the blessing of Acharya
Vinoba Bhave also.

A sum of Rs. 1'90 crores has been
provided for the maintenance of na-
tional highways and border roads.
Coming as I do from the border State
of Assam, I appeal to the Government
to assign top priority to the maximum
development and effective mainten-
ance of the national highways and
border roads in that State and in such
a manner that rapig and unhindered
movement of military traffic governed
by exigencies of defence and security
and the civilian traffic in all seasons
and under all weather conditions are
maintained in proper condition. The
bitter experience of military vehicles
being compelled to take one hundred
mile circuitous route, because of the
break-down of a bridge in the north
trunk road near NEFA border during
the last Chinese aggression, should not
be allowed to be repeated at any cost.
National highway No. 37 with 12
black topping is incapable of bearing
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the burden of the present day traffic
and the same in the strategic area
from Makum to Digboi is long left in
an impassable condition. It is indeed
a shame that the worn-ouy narrow
bridges over the Darika and the
Mitang rivers near Sibsagar town have
not been rebuilt to this date. These
bridges are likely to be broken or
washed away at any time. It is hoped
that the department will rise to the
occasion and see its way to keep the
trafic undisturbed in the areas 8o
close to the border.

Coming to import of foodgrains,
while nobody takes exception to occa-
sional imports to tide over a passing
crisis, it pains me to think of our
continued and chronic dependence on
food imports. It is a sad commentary
on our plans anq programmes of
agricultural development. I venture to
say that if our planners had diverted
a part of the heavy expenditure on
imports to productive investment in
agricultural development we would
have eliminateq this marginal short-
age of 5 million to 6 million tons of
foodgrains. Progressive reduction in
food imports, a larger investment in
quick yielding agricultural projects,
adoption of adequate flood control
measures, adequate investment in
pesticides etc. would go a long way
in the attainment of near self-suffi-
ciency in food. Cohesive thinking,
quick and correct decisions, capacity
to anticipate and avert a crisis—these
are the issues to which leadership and
Government shouldq address them-
selves.

With these words I give my support
to these Demands.

Shri Joachim Alva (Xarnara): Sir,
I have great respect for my hon.
friend, Sardar Kapur Singh, who has
gone away. His speech was centred
upon the pronouncements and activi-
ties of the Defence Minister. I would
implore him not to import any com-
munal consideration in the Defence
Services. The day we do it that will
be the end of the security of our land.
We have a large number of crises to
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face, internal and external. Sardar
Kapur Singh has been an eminent

member of the Indian Civil Service
and has maintained the highest tradi-
tions therein. So, when he referred
to the Defence Minister and said that
he was bringing in parochial views in
the matter of administration, I thought,
he was not quite fair to him.

The Defence Minister startedq his
career as Defence Minister with the
slogan that he would go anq die, if
necessary, on the heights of NEFA
when the crisis was at its highest in
November. 1962. We are still in the
period of emergency. I am the great-
est admirer of the Sikhs and I would
not like to say the slightest thing
against them. After our trip when we
MPs went to NEFA lasy year, I came
back with the greatest admiration for
the Sikhs and wherever I see a Sikh,
whether he be in the remotest town
of Mysore, I stand up and salute him
even if I do noy know him. You may
ask me, “Why?” It is because I have
seen Sikh soldierg standing guard on
the heights of NEFA all alone, away
from their families. So, even if the
Sikhs were not represented in the pro-
cession on the last Republic Day, they
are here, there and everywhere The
Sikh soldier in the Army or in the
Navy or the Air Force is here, there
and everywhere. They are the back-
bone of our Army Navy and Air
Force. So, when he tells that the De-
fence Minister has imported any paro-
chialism or partiality., I think. he fis
not being fair to him.

I have known the Defence Minister
when he was the Chief Minister of
Bombay. Once I went to him and told
him, “You have appointed 3 man to
the highest job who deserves to be
inside the jail” and he said, “Alva,
give me the name of the next man and
I shall appoint him.” 1 was taken
aback by the promptitude and res-
ponse in him. In Bombay he ran a
Ministry wherein he tried to put
cveryone of every community. So,
when he handles the most vulnerable
spot in the Defence Services, I implore
my hon. friend, Sardar Kapur Singh,
not to raise these issues.
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I have been taking some interest in
the Defence Services. I have been
aroung in a British submarine in
Portsmouth, near London. Wherever
T have been. I have taken some inter-
est in our soldiers, airmen and Naval
ratings. I have fought for these peo-
ple. I have fought for all those air-
men who die crashing. They die when
they go up in the planes forgetting
their wives and children. We, as
MPs. are not taking sufficient inter-
est about their widows and children.
We have got a solemn duty towards
them. Let us fight for their privileges,
their emoluments, for the widows and
children of the soldiers ang officers
who have to leave their quarters in
one month's time after the death of
these great soldiers. Let us fight for
them. Let us fight for the officers and
Jawans who have to live in rotten
quarters right in Delhi. We have not
yet given them decent quarters.

So, 1 would tell Sardar Kapur Singh
and hon. Members like him that they
should not make any reflection on the
Defence Minister. The Defence Min-
ister has a very tough and difficult
job. Let us strengthen his hands. I
am sure that no offence was meant to
the Sikhs or to anyone. As I said—
and I will repeat it—the Sikhs are the
backbone of the Army. 1 have told
my own people, the Christians, “You
think of the security of your job; you
do not want to be transferredq here
and there; you want to be with your
wives and members of the family;
you want to remain only in Mysore
and do not want to go to NEFA; go
and fight and die like the Sikhs for
your country”. That is the advice I
have given to Christians.

1 would not import these communal
passions at all, but there are two com-
munities which are still known as
minorities. If any minority is doing
a good job of Defence, it is the com-
munity of Sikhs and not Christians.
It is left for my own community of
Christians to say, “We shall fight and
die for our land, whether it be here,
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there or anywhere”. So, my hon.
friend, Shri Kapur Singh, having said
this, will I hope not raise this matter
again and not even friends on this
side or on the other side because the
Army is very vulnerable.

Today you have read that Ching is
training up nearly 250 or 300 million
men and women for her militia, That
warning has been delivered by a Unit-
cd States Army journal. I have seen
in China Chinese women and girls
being trained up for the militia. We
are a great nation, but if we are going
to throw stones here’ and there, we
cannot stand up against our foe. Unity
and integration is very essential and
I would implore every hon. Member
of this House to keep their hands off
the Army, the Navy and Air Force
and keep them away from the com-
munal character. The British did it
and produced the communal triangle.
Read the great book written by
Achyut Patwardhan and Asoka Mehta,
the Communal Triangle. 1 offered
to give a copy of the book to Mr.
Duncan Sandys, the British Minister
for Commonweatlh Relations ,when
he came here last time angq he said,
“I would like to read it; I shall get a
copy”. This book has depicted how
Hindus were pitted against the Mus-
lims, the Sikhs and others. We have
not yet got out of this communal tri-
angle. We are trying to bury it. So,
let us see that these things are not
aroused again.

In regard to the Demand regarding
the National Highways, I would like
to pay a tribute again to the people
who are doing the border roads and
who are working there. So many
young men, ordinary drivers. getting
only Rs. 150|- have perished driving
on the NEFA roads. Their nameg are
not known to us. Their nameg are
known only to their wives and child-
ren. Even that great photographer of
Life and Time Burkeperished on
those heights. He was blown down
by a huge piece of rock and fell down
thousands of feet below. We cannot
even trace the dead bodies. Unto all
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these men we owe the security of our
land. It has been mentioned in the
notes that these drivers who drive the
trucks are doing a great job in the
&now. Let us pay them a great tri-
bute and to those people who have
built most strategic border roads
which are so essential to move our
armies. They do the work in the
snow and do a very big job in less
than five monthg in a year. They do
the job which we had neglected for
vears.
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In regard to Demand No. 87 in res-
pect of the Department of Parliament-
ary Affairs, the representatives of the
Asian Republics of the Soviet Union
were entertained by the Minister of
Parliamentary Affairs. That is a very
good job done by the Minister of Par-
liamentary Affairs. We must be very
friendly with neighbours who still
want to be very very friendly with us.
The sum of Rs, 50,000 and odd which
has been granted for the Department
of Parliamentary Affairs for entertain-
g the representatives of the Asian
Republics in the USSR has been well
spent. They have been very happy.
They are still in our country. We
should bring people more close to us
specially those from South East Asian
countries.

In regard to Demand No. 19 regard-
:ng the Bureau of Public Enterprises,
the less said the better. What is the
use of this Public Enterprises Bureau?
No doubt, the Estimates Committee re-
commended it. But how many re-
commendations of the Estimates Com-
mittee have been fulfilled? One ICS
man retires and he finds a job in one
of the public enterprises. From oil
he goes to Hindustan Steel. I asked
one gentleman, “I saw you in Hindus-
tan Aircraft; from there you went to
Qil and from there you have gone to
ateel”. He is supposed to be the mas-
ter and jack of all trades and does no
<ervice to the country. How many
ICS men who retire offer their ser-
vites free for national service? There
are only two names that 1 remember,
the great names of Netaji Bose and
my hon. friend, Shri H. V. Kamath.
They threw away their careers to
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serve this nation. I would not like
the public enterprises to be just a
jumping off ground for all retired ICS
men, Chief Engineers and every kind
of man, except for first-class young
men who are about 35 or 40 years of
age and who do not get an opening.
They have been to Europe, America,
Soviet Union ang all kinds of places
for training but they have no opening.
They do not get the jobs because they
are not the sons of retired ICS men
or other high ranking officers. It is
time thai we started to staff the pub-
lic enterprises with first-class young
men. One of the great tragedies of
our national struggle was that first-
class young men and women Wwho
fought for Indian freedom, who spent
their lives abroad, were not anywhere
near the Government or any of the
national agencies. I have many friends
amongst them, I cannot even find
them. They have perished, frustrat-
ed and we cannot even trace them.
Very few of the young men who
fought for swaraj, who were inside
jails, who were trained abroad in first-
class universities have been taken in
requisite Government service after we
attaineq freedom.

Now, today we are going to commit
the second mistake. Public enterpri-
ses are going to be run by old fossils,
men who are too old to run them and
who cannot control labour. There is
such an amount of confusion in our
public enterprises. We have thrown
away Rs. 1000 crores in the public
enterprises and we have not even
Rs. 50 crores or 5 crores coming back
to our pockets. All this is because the
labour conditions are not permanent.
No recruitment is proper; the system
of appointment ig all wrong; there are
no consultations, no conferences,
nothing of the sort. And here is the
Burcau of Public Enterprises. That
means more appointments, more cells
and so on. However, I would like to
pay a tribute to the Burmah Shell Re-
finery. When we went there, we
found that it is the best-managed pri-
vate sector unit in India. I even men-
tioned to the ESSO people, “You are
not running so well as the Burmsh
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Shell people are doing.” If the Bur-
mah Shell can run it so well—they
have youngmen too—we should also
be able to do that. But there are the
retired ICS men and it is all like that,
“l want to favour this man or that
man; I must bring this man or that”
and the whole system is wrong. Hence
our public enterprises are suffering.

Mr. Deputy-Speaker: hon.
Member's time is up,

The

Shri Joachim Alva: I want to urge
one or twg points about the Ministry
of Health ang sit down. There is a
demand to provide for an honorarium
to a retired doctor who is the Chair-
man of the Board of Inspection for
Voluntary Medical Institutions—1 do
not know even hig name. Only this
morning there was a mention about
doctors going on strike. You are giv-
ing high class specialists a net sum of
Rs. 1100 or so. One such top special-
ist told me only today “I get Rs. 1100
and I have no children; thank God. I
can get a job of 4000 dollars in Ame-
rica per month. What am I to do here?

Am I to stay on or shall T go there?”."

We owe a moral duty to these men. If
he gets Rs, 1100 only, what can he do
with Rs. 1100—the man who has been
more than 10 years abroad? We are
not taking care of the specialists who
slowly and slowly walk out of our
land. The cream will thus be out of
our land. They do not want to come
back. How many of you have read
the letter of that poor engineer which
appeared in the Statesman last week
stating, ““I am a trained engineer in
England and I have ng job for the last
several months. I am going back to
Europe!”? Even the compounders say
“‘Please look after us. We have also
to work on Sundays and holidays
without extra payment.” They are
also a part of the profession, These
CHS doctors are very very important.
We deprive them of private practice
but then we give them nothing. How
can they live? How are the special-
ists to go on? I know of one or two
specialists in Delhi, a man who at
Harvard has had 5000 dollars per
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month and another man an ortheopa-
dist and Cardiologist. How are you
going to help these people it you give
them only Rs. 1100? That is wrong.
You must put them, the specialists, on
Rs. 3000 grade and thep Rs. 4000 so
on.

Mr. Deputy-Speaker: The hon

Member should conclude now.

Shri Joachim Alva: Just one sen-
tence and I sit down. On the last
occasion, when Rajkumari Amrit Kaur
was incharge of the Health Ministry,
I said, “You are putting old men in-
charge of the All India Medical Insti-
tute, men between 60 and 70, who can
neither do research nor teach, nor
give prescriptions.” And fortunately,
they were not appointed. One of them
wag very furious with me and I told
them that they were too old to be
appointed on the job, v

In conclusion, I say, we should put
youngmen and women and pay them
handsomely so that they can not only
look after their health but also the
health of other families.

i W qwFa (THIT) © IUTERW
wEeT, g8 faw fewis a7 30 ¥ At
¥ g &, S fr YT sifay dedy
Fa A wlewis ¥ go wur ar
FRETG Y 3 F faw A 38 T
I fRD F owEtid B e
e A & fog s Aramaaf
A amw A g i A v sTEA A
T[T FICETT | TR W @ A
g% § SqvaT weqEeqt §, °gi a% fE @
A ¥ dRlw R A § araw
W o @R, 9 i g e
ol ¥ ap § 1 ARt F wegd Wi
wwaE & AR # F 3w -
FeqT AT & W A ¥ fed s
Feraferarar 7 § 1 2gi %1 Aoz 37 918
a7 A W Tt S Y wE
¥ vt W< grafaa dfagl ¥ foarady
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g ¢ A e @ A s A
KL

Fq frda § e g faem g4t
X W &7 8 & frew g fawn @
W 39 ¥ A OF FEer @ A i &
AN B w9 2 gwar & AfeT fer
R ¥ I ¥ wfa It feard §
A FTEF HAH FY G777 § IT*!
i dar Ag faar g, oA ww R
o= Tl et # W I A A Ay
¥ um fFar omar & 1 T AT
a8 & o off S RW @ @t afew
I FE F AN FAE FEETE T
¥ q7 ¥ SqTET HaEqT JOH QA T Y |
I8 R " gwr a1 fv ¥ e
I TGN B G A @RI H
9\ wfa® TeRATES 2% e frar s
AfFw arz & ag W == g€ fr wrean
¥ oF W1 Fe@ET aqrfuq e smam
2T I¥ 9 FATET ¥ AT T @ v
AMRAT | W Q|T fomT T oA N e
¥ QUAT QAT AgT AW &1 g
AAET FW &Q@ § g qawg g Jvam
Y7 I8 ¥ ¥ A FH AEGHT @ AT |

A d wEgd B WiHe Ag
AQT 199 N A Ifqw o7 @
wrar & W fve e fear omar @
agf 9 dwelry qve an adt fear mn
& o @ A9 QAT w6 wTE R
agr ww AaT 2w fae i frdw
¢ f5 7T ag AT F—W qE
™ 997 A€ &7 g% § q WA T
¥ 57 —fw agi ¥ AAgQ F1 vy afaw
A I AT W F@E F AT qqEr
A 1 ATEIC A w a1 fE g Ay
@ FEm FoaEt WK oW
TR IF SR wGT e g A
wqRT & FqIERT A w w e qw
=re 39 = A T gT Y AN
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T@T AR e /17w AR
TEHT FA AT A LN F FOT ag
1 AAuic TE™ ¥ wW S
Tagdd Y T qE T w@w o
FIF 4g =aaeqr #L 5 ag7 T N
HIZL FTHFQ § I ¥Y qfafew qoive
Bl | SRR FCEHT I A A0 AEY 2wy
AT Y ™ AT BT I A few
IA | T THH FT & a1 Y
A ¥ NigA 2 arfe qgr A
TR F g7 w ¥ wgrEar fay

iy WieT W AT (¥T)
JTenw wgEd, A gT wEs  wiy
T %% Fe v fZA &1 " FeT 6 N
AT ¥ & f9g 2,95 70 000 T
N wir Ay w1 & qwe g fe A
atr 3w § afer i YA & faw
o} ft savET Ty [T wifgn wifs
forer vy & g w1 wwrE owh § 7w AW
q QY AW AT AT T | W7 AW
Bt A durhr w7 § N ag A
L e s G S B g
T NI AFAFTIASAE, M
g W] 9 Fa ¥ B, fo & avaew @
T e g1 Y § 1 W g &
HEATYE® TBTE ATAY &, @Y Toar Jamwy
¥ fia 7@ O T H o o ag w
i Tfegw

EATO §ETT AT % TF FEAT WqTE
¢ fgw aeeqan & Afa wow R &
afer ag Afq g & fag o faeger
T woArd ot gy W A feafy
LA LR LR G ol L S L
W & fog e Y yv@ ), AR gwrd
FAT A qEN qgrar w1 8, AR awan
Wt 23 W Aarr 2

AT AEE, sl WTRIT, A W
fir ofY Wy fag ) 77 FATA & AEEy
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# frefra v ) SaT Anfge ¥ gl
AT 9 ¥ ¥ ¥ oF oF Far 2 w7 2w
# ¥ fAU F@R A FgEar T @
¢ e mar & & 39 T Sw R
7 FREW FQ § | Fa fE s mrer
7 g fear }, §9 AWl A AW W)
AL § WEE aAT d Feowed o aEt
gt fag | gE g fw ¥
T WA B AN @7 A0 AT IF Y
TR & I W agd T¥ES F@qrs e §
St gvaq fed T, T oY T F AR
T AT FT A TG | 57T AT & Jaret
I Q¥ afaE @ awr g, @ fe
T W AT R @ ¥ AW W©
o § 7 feqmafaaish § ¥ a=
g aifen | R W A & ifar
EhiY, ¥7 ag ¥ W= gNT Ay gw
o & 5 qg ¥ 9% 9, g W
W @A WEAEF | T G
W g & N N T E T I
AT WA g | T 9 F IR
At Gar WA ag @ § § $9 @ ar
od, ag Ifva T R oW AR N
aTEl &Y aXF AT R o 3
arfgr |

WY a9 AR e
(AR FTAEIE 6 ot wRT Wy
arf & woAT &< ST R | Afed I
T & qeeaTg faee @ fF § R dR
AW oAl g § W FE I
i &< g1 9 &) T wEedy § Ay
1 Nearge fawr aFar § 1 I AR
A ¥ fafed) ¥ gwax § I TR
¥ ow W T & Q1 OF o S AT
A= g a9 Y I g A /7 q6aT B,
a9 a1 IAH! awest g awelr § Afww
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I AT T WK &Y &7 ) &)+ qqe
BY T 8, Y AT QYT ag qFAT @ |
WS F 4T § FF Iy 78 w1 HRR
ARATGEAT AR A T N fr F w21
wT R A | e o acg FAg A
TEF 9F 98 FL AT A § HR T3 I
o7 F §3 T §, I WY wga @wafam
I E ) WA W F A g
Y W Y IR o TG S ow
FAT N | T Y I T8 | I F Ay
A faurd &, S gaWER 2, S SwEr
2, SEE | W 9 g faen #+v
WA RIS AT ISRy ®
& P o gu & ) 9w @ IR
¥ faen @1 A S § f5 T on
Y & gl § T W 3B Wi fey
o 1 & A e § o6 1 ez § o
wiw 7 faar @ 1 gy e faar s
Afer W s faer afeg
st iR EEICAEIE ICE R kR
oz &Y fod 9@ | w=F F@A ¥
afg Fr o, @A § IRATE

FRT TG ¥ aa § Qg F7
T[AAAT AGATE | FO AW N
fafedt & Tree Fig N ¥ @ a= A
&7 d & faw & fear @m0 ¥
FHITET qHE AR F T T W I
¥ g f T &t & v A & wn
fear @ W WR & wT FEH
T 97 & ¥ 9 $W F @ w9
ARG N o oW
waw far mr fF o S
F I ¥ 97 a% foa’ Ag av sy @
AT A% TART 34 F A fear w@m
R 9 A A T ger faa soa
oq A N B AL a% T wH A WA
@ W 8 7 3 R & g9 i
o oA Yoo oy St g S F
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¥ @t &, W a0 F T FT T g www
HAgA A AAE 1 ol PN
afed | oar 7@ fEar s wifed

% ag WY g § e e & A fafadt
FiTTg TRT TE 4 IAFY FET T AQT T
Zfqr Gz @1 o TET & wrer oW
Fefezaa ofrar & agh aga vy NG
fafady €t 1 agi 77 Ty A d4 B,
aga FE™ g 23 & fawdr ¥ agA
AFTAM AZi A 3 ¥ oY W A
fafadY ger &7 7qd Tz wor A qw
T g7 g 7 2fqq G amt W w7
T n, I Ifaa ! gw A
N TF TN AW A ATA AT
Tfad

# argar § e o ofr =i v @
T 3gA F9 § M I 797 Fray st )
THT ATAUY AT OTH qgA WSS {AT
afgd 1 W g QN W AW AT
A AR TF qT AST AT ATCEY
#H I@ A9 TH 7 AT KL AT T FT,
g @l AT &1 g W AN AT &
g W &Y 7 g e & s g
g & far gur o ag wAw A
xfzd | @R XA AT A AW, T
FE A & | W ATAY AT & qATy
A W oF A AV TwHF |

I AT &g GAET T A
A A Wk ae # feegw
fafeams waw % 8, ag &1 @ &)
A o oA ¥ Ty H oAger dav
R & uig 1 A & awr o9 few
IEAT 97 I AR ¥ g AT A
qT % WIRY A1 qHOET W Am ¥
31 fear @ gwE g A & fag
AF om AT wrdd A A I3 w0 gH
FROET &1 egaT 3 Sifea fr far
qATE A & 13 gH 44 & faAr
ar o & a7 forfa & oA 2
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#H A amg ¥ e # aw
afed | gw Aoar @rTr IR &
wiwg ¥ € § ol 9wt A A wieu
72T & f& gETd AT A mry feafy
97 foeg e = fear &0 W Ag
g agT & faar Wy a1 3§F FaT W
IR B 79% 997 fe¥ &1 q@Er adan
ag gt & e A A a1 AT 7 T
& T @ A7 g ag WY famar qfeew
2 T | g R Agt 97 78 "t
# ux of@re #t oF w9 G W W
fosrar @1 TToegm w1 ofwn dan
afiar & wigt ST wga d7T AT § atea
TF TR I4T ATAT § W agi & am
9T WG W AT R AGT AT W
FT AT § TA ATAT KT IAE WA
TG R, M7 A Y q€ F7 AX
&1 Dar, v wifr R #1 ox
TEH AT T T GIAT FIR AN
q& 7 Afm 7 agrd aw A
I A F 9T AR FRE ) Faw
T WY faadt qfgd | w7 aw e
qzIqt 7 grag §, I 7 Jed) @H
orew fq 7 a7 AY wrforw F sofen
78 fadwi & ggro T A afea
o wWOwT gATa AR & Afea
TR AT & TEHTX # A7 F AT
T & WY g gam I &
R WE | W wwOFT A1 &iw fam
a1 fegem qg AT @ WA
wafag & qxidl & A ¥ g gAY
ar fodv aft vear wfgd

gq & ziw A7 fawm & ar* @
UF AT FFA AEAT { | g TE AT
1 fawmr 0 et w7 0% T w7
a8t 731 21 gz B fedt & @y ™
2 I Fa@ faar gae & vl e
R farwmit & Az frar o Al Wt Fe
o\ &7 famqy mar | 0F 7 A @O
IgEA faamn 17 gra ww A7 fram
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F1 o TEE fan oE ART & adn
¥ g A 102 FR GE & F, IAR
T &1 AT & | TG qAF TTH T AT
2 gEF) T # S 7 9xg 97 fow A
w1y & frT o =gl TF A g
79 &= ¥ QW e T g €, 7
T HY | oF fAEd o e &, e
o1 ufcay Ta ofan § 6 @y faed
T R A% A agE 30 9
A% T AT Ay g, dar A g
Ny AT A FL | G AR SATHA
feqréde &1 qrea® § F5 X gAA
wrar & f gt A A T ) FEW
i 7@ wmar & fx ag fawo fFesd agr
S TET &1 AN gAET WIHSA ERT @
ag famr waTem F e A @ A A
FITRY &9 AT T ATAT | IO TAFT
feara faea e w7 xS0 qEET
fema faana fas HAET q HAT G
a1 s 72 fE e # fEe
awa gt o faaety 7@ g€ #rE an
A wTSwe awar Ag S g1 W
g1 gy fawmr ¥ fasi fran smar @
T FW fae AarEg ¥ ) PTR wAT
v F< gaF 7 ¥ feaa fram
A1 Ay W ETAE A% § A
7q 1 fagqre | wE A qFAT 30

{ﬁmﬂ%mmmnﬁﬁ%
TR Y wa & gE W AEE | T
o1 q1 %< & AR Fw ¥ arfow qifee
< § A gt e o T e firea
¥ aamﬁﬁﬁaﬂ‘wmm&@
fegea™™ WONER W qE WIS T
gmztn-i\ﬂ!ﬁﬁﬁm?
R aiaR T § A oA TR
qfeem T 2 @ & 1 e
foreernfirai 1 WF AEST T A T
'cz_mﬁa'm,ruﬁiﬁaﬂzﬁwiﬁ
i T ot & Zm EE g
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FJATA F 7T A T ¥ ot fed o §
AN XEX I FT AT G 1 A A
g f& 7% =t ® owEl § ¢
& omg I =t forer &Y o e
wmH offa e A A ™
FAT AFN-F AT T FET AF TG v
1 A MW ¥ IR e g F
IYHT AT QGTE | A T ar
IAEFIAEATEIE | TR
W Fmar 9w g fe T N s
& o # o7 w7 Sfar w@ €
W gT ¥ FAT w9y w37 1 & wgew
g & fremfedt = wfes e fear
L

qTT GHET F g FIT AT W T
N Gerare @ & fog weomfadt @
T & T FAH agEar S o av o
fey AR s F FE F ¥ wfaw
B I FTH F GARY FATET ATC

Shri M, Malaichami (Periyakulam):
Mr. Deputy-Speaker, Sir, while thank-
ing you for giving me this opportunity
to speak on the Supplementary budget
1 would like to confine myself to De-
mands Nos. 37 and 40 relating to the
Ministry of Food and Agriculture, Al-
though at the moment, the pressing
problems of the country like food
shortage and the economic situation
have been relegated to the background
for some time, by the language ques-
tion which ig agitating the minds of
the people, the Ministry has done well
to tide over the food crisis by ar-
rangement of proper distribution of
foodgrains and affording remunerative
incentive prices to the farmers; and
action has also been taken to build
up a buffer stock by procurement
through the Food Corporation.

Initially some difficulties are being
experienced by the farmers in getting
immediate payment for the stocks sola
or the stocks procured, and they are
lying in wayside statlons for want of
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proper transport facilities. In Tanjore
district of Madras State which is said
to be the Granary of the South, large
stock of paddy purchased by the Gov-
ernment await transhipment for want
of wagons. Speedy steps should be
taken to transport the stocks to the
Tespective destinations.

The setting up of the Agricultural
Prices Commission to advise on the
price policy of agricultural commodit-
ies with a view to evolving a balanc-
ed and integrated price structure with
the perspective of the overal]l econo-
mic needs of the country and with du>
regard to the interesty of the pro-
ducer ang the consumer is a welcome
step. Even after the announcement
of the guaranteed prices for agricul-
tural products, we find some hesitancy
amongst the farmers to part with their
stock at the price announced. This
has to be taken into consideration with
a sympathetic attitude in view of the
pitiable econamic standard of the
farmers. Rice prices have increased
much less than the prices of other
commodities during the decade ended
1962-63, and wheat prices have dec-
lined during the same period. So the
guaranteed prices offered at present
are not sufficient to give some fillip
or economic incentive to the producers
to take up their profession enthusias-

tically.

Rural indebtedness exceeds Rs 3000
crores. 74 milllon rural families in
the country have an average debt of
Rs, 408, Suitable legislation should be
enacted to relieve the farmers of tanis
indebtedness and ways and mears de-
vised to provide cheap credit faci-
lities. In addition to the steps for re-
ducing the debt burden of the farm-
ers, the farmers should also be assured
that whatever increase in production
is achieved will actually go to their
benefit by the implementation cf the
lang reform measures. The stumbling
block in the proper implementation of
the land reform measures at present
is the defective cvstem of village ac-
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counts maintained by the hereditary
village officials who seem to have de-
veloped an irresponsible attitude, em-~
boldened by the hereditary rights.
This stumbling block should be remov-
ed and the village officials and the
accounts maintained by them must be
in a position to show the correct posi-
tion of the tenancy ownership and the
tillers of the soil.

2054

The Mahalanobig Committee has re-
vealed that 20 per cent of the rural
population has no land and 4 per cent
of the rural population keeps 33 per
cent of the land. It ig only if the
tillers of the soil are assured of own-
ership that there will be improvemeni
in production and enthusiasm will be
created amongst the farmers. Neces-
sary stepg should also be taken to see
that there is equitable ownership of
land in the country.

400 million tons of cow dung now
used annually for fuel, if nsed for
manurial purposes would help to bring
about increase in food production. By
the use of coke or second grade coal,
the burning of cow dung which could
be used for manurial purposes could
be avoided and thig could be uscd fur
improvement in food production.

Steps shoulq also be undertaken to
tap the sub-soil water in areas lack-
ing irrigation facilities, such as Sa'~m
and Ramnad districts in Modras
State. The package scheme for in-
creasing production must be extcnded
to areag having irrigation facilities

Till 1962-63 about 11 lakhs acres of
forest land are reported to have been
surveyed and 3 lakhs of acres de-
marcated for forests in the country.
In my constituency in the Madurai
district of Madras State, great hard-
ship has been caused to the poor
ryots on account of defective survey
having been carried out based on the
old faulty zamindari records, Pattas
have been issued to absentce land-
lords ignoring the tillers of the soil
who have been cultivating the lands
for generations, It would he of great
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help to increase food production if
the fears in the minds of the people,
that is, the ryots, are allayed by tak-
ing suitable steps far conducting a
a re-survey and re-demarcation, 1
would request Government to pro-
tect the ryots of the area by suitable
action for re-survey and re-demsr-
cation,

1f a proper climate is created by
ncreasing food production and good

progress ig achieved in that direc-
tion, then it would help the consumer
10 get foodgrains at reasonable
prices, it would provide re-
munerative incentive  prices to
the faimer and the consumers
would not be saddleq with

higher prices detrimental to the
overall needs of economy.

st vy fama ()
R ugvr‘tmﬁgmimﬁwfﬁ
37 % wgrd v & faw oY qorir
Ty wETE W e ¥ Uy
T AEA FAM WX A AR AT
I5ATE 1 & W FT A TW A FAR
feerma =mgaT § 5 #0770 25 W@
FAT FTHTC H AT § | O ITH T
qrwrdt & fore afeest &, A« ot
¥ otz ey draat & Aw o g frer
F a1 og geaT FOq 90 T & I §
A I F g & AW 37 o Pl v
&N g wer faem s Ay 4 FAw
N7 EY AT E | TTH WIS FA WA
NGRE ) o g ot 37 w1 sfraer 7
T §IF F I T ¥ afg Ay
¥ AT THAT AT AT WX I W
Haw w firar o wr & wh fag
wgmE W &1 g fear m
Q a7 9T W A g N q@ A WY
831 AR TF T W A §THIT & T
5, T a1 f wgaTe w1 A qew fdwiw
39 8 R w1 HwW W @ Fi-
@t g fear amar & W 9w A wT
i @R & ah A & o
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FAAET  qAgd F A AgAE W
framr afgg ag Adf frear &) W &
FR TEg § T AR q9 | |-
fafaoer aogd ¥ a7 y EA FEAE A
QY agY WU qvE wgw 399 F wmfe
T T 20 WET 1963 F T77%
me ¥ i g W ww ¥
TR R F g6 FAE fazart A qow
fdwris & 9@ #Y garA F faw 1
¥ ot Y g A ow e fasek wf
foa & afomrarsy wgaeEr Wt
vt # o g frdwiE o1 99 ¥ 3
UTT EHT | §F T FdraT ag g fF
wfas T qew fEwE @ 9w ¥ W
afEda g 9T 99 ¥ Te oY
THFR F AFT § IT F wgms W W
TS TATH g1 | AfeT I ae
F A w1 7S waT AW AT A wH"
ur & 3§ ¥ F anfagt § Wi I
A F GEARA Y W HEAeEEA
2 FA TE AN TE IT -
AR F @ ¢ 5 @ R aw
o e fdwE seaE 10 @ne
SYTRT &) AT A IEF AT FER A I
& 37 A £ Y g @ fe ag wgmk
waHafgRar T & @ g
fF ar e § 1 feaE o # § I
QuAr ¥ wgTE waT A T A dwe
aHR & 39 § g ofads v uv
O NA@HRERN T T FAT
qEAT & S F) g A7 AN &7 yww
frar o o SET W T@ @ATRE
st wgaTE fag i qgar § vt qr e
TR 99 & T faa s} 9w
2 AT FY I W ATET HT T7AATH
foar o

W 919 §19 0F A & 49 %
AT S T Srgat § 5 fagr &y
g & fiF oY A7 ar ot wogT wW AR
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o & ST wgE W surer faeen
afge 1 Tt v ® 39 A awEES
R T W@ & | IW F AL g
TATH IAT 30 To FAT § AGT I WE-
T AT QA AW AT AR
fomr A ¥ 1 AT AT WX
Ao saeqr I Fr e fwfoaw &
FHEEY AT §F ¥ 7T AT § A"
ot & AT & I wEME wew aga
*% faear & 1 5w fag & wgan § R ww
OTHTT BT q&AT Ay W AT AT A
# faare ¢ gt 99 31 A v fean
A, TET T A J JAHY T AT
farr o W Y Avg A v Aol
MNFT § S0 T SATRT AT A FT
o feqr a7 W o s
o faerer 9

qiq T § q§ IS AT FgaT §
fo Taf gfg a7 11 wfgarv ara
%3 a1 qfggm N FF @WETE W
fear war §, 39 48 swATqr - vfen
5 a7 wgrg k7 fadwis 7T JwAT A
AZA, faar A7 Y TG A Ji¥ TH-
ai fasre, A qEETd AET § IR
g wearr faerar afgm )o@ 76 7A
sqaEqt g Agt 373 § @77 6% |
w1 Wi aff w3 F6 aw &g @
T A7 Agr WA g e Ay AT N
=T § AN gW AR AT A g
Sfpa arFTT & avd £ fy® A ot g
# f5 fora & werraeq a7 o1 TTHL
1 AW & TN FE 3 1 wHEA L3
" TR o g W e o @
TR & TN ATETT A 7aY I30@T, AT IAA
X ST &A1 E IR W ATATEA o
g ¥ A et avE & A A
% fau SEAG R 92 & F9 FORA
ATz T FTC A WAETQ w7 a7
<y a7y AR A 1 T s
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tfFSE A g AT @@ AT W

q wafral &1 g ff @7 A
3
2
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zafaq & wod wrws faw may
¥ ag fadea s fF ag wot mw am
fifs aam faas wwvq wrEE B
A AF At § W A AT AN A
& 3 HoF foew a1 gwEle orew @Y
ol q7q @19 F1 AT T4 ® AW 8,
arZ & folt a & & a1 g S
A, af A W fgaw Naa @7
wgE #t a9 & firer §, wnfor garasn
A %71 wawg fawar s

o # q AT 3 F a ¥ a8 A
A1 W& § 6 W 1w faaman
Y | qREEA & 50w e e
&, 3f®T 77877 3% 900 31 1000 T
foret T F=et & 1Y g avE wad wm
T JATH &R AT FHIAETAT T
¥ 1 aw A g8 g @ f fee
T ga Aw #1ofr A7 qarfaw A
¥ T A & fan st fre
L4

N & oF a@ Wt w1 AR g fw
T qFA FT 9 7 TIT F0 J1 77w
¢ S /TFTT & AT Gy w19 ot
1 W siteTgw 7 & W7 O e %7
T a7, feaet F, wwgd B
oY w9 & F0i K Az wEW
< @ &1 wfaw ox qfr Afy a7
& foam & faad w7 S g

Shri S. M. Banerjee: I wish to
speak on my cut motions Nos 12 to
14 regarding dearness allowance. The
other day, on the 18th February
1965, a Question was raised in this
House regarding certain implications
of the Das Commission’s report and
two pertinent questions were asked
of the hon. Minister of Finance. One
was whether Government wag COR-
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templating revision of the dearness
allowance formula as per the recom-
mendation of the Das Commission.
The second was whether Government
was going to revise the quantum of
dearness allowance for those cate-
gories who are at the lowest level.

I may take this opportunity of
bringing to the notice of Government
that the total number of Centra] Gov-
ernment employees, according to
statistics available with us, is 22 lakh
and some thousands. Out of that,
14,76,000 are persons getting either
less than Rs, 100 or Rs. 100. This
category of employees, class TV main-
ly, are in the pay scale Rs. 70—109.
They should have been benefited morc
by the Dag Commission's recommen-
dations, with the recent rise in dear-

ness allowance. They have beer.
given only Rs. 7.50. These people
constitute the largest number. The

next largest ig thte category of em-
ployees in the pay scale Rs, 150—209.
lower division clerks, storemen, store-
keepers and so on. They have been
given Rs. 12 whereas Rs, 16 and Rs. 20
have been given to others.

1 expected even the Das Commission
1o take in to account the fact that thic
country is said to be moving towards
socialism and therefore the recom-
mendations of that body should also
be in that direction. 1 have a request
to make to the Finance Minister. The
other day, on 19th February, he gave
the employees’ representatives a pa-
tient hearing. 1 am thankful for that.

There are three questions. The all-
India consumer price index has reach-
eq 164 points in Dec. 1964, So we
demand that there should be revision
of dearness allowance and full neu-
tralisation of the rise as indicated by
the index figure. First of all, the in-
dex of the cost of living should be
rectified. The Lakhadawalla Com-
mittee was appointed, as pointed out
very ably by my hon. friend, Shri
Madhu Limaye. According to the
recommendationy of that Committee,
the flgures were corrected bv LIC.,
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the State Bank, Reserve Bank and
other bodies. But unfortunately, the
Central Government has not taken
any note of it. I would only request
the hon. Minister to consider this
while calculating the dearness allow-
ance on the basis of rise in cost of
living.

There are three points to be con-
sidered by Government First, 1 would
request the Finance Minister to give
an assurance to this House and
through this House to the 22 lakh
Central Govenment employees
that revision of the dearness
allowance formula will be taken up on
priority basis. If that is done, there
is no groung for this agitation to con-
tinue. The Central Government eni-
ployees were to stage a demonstra-
tion, unfortunately, before the house
of the hon. Finance Minister. The
moment he knew about it, he wrote
to me; he wag kind enough to do that.
In view of that, they cancelled thc
decision to demonstrate and they
came in deputation. T am thankful
for it.

My request is that irtimediately revi-
slon of the dearness allowance formula
should be taken up. I fully support
the contention of Shri Madhu Limaye
that instead of 12 month.. it should
be 3 months and instead of 10 points
ig should be 5. Or let us stick to the
old formula, the First Pay Commis-
sion formula,

Another point. Though it was not
included in their terms of reference,
the Das Commission has recommend-
ed revision of pay scale or grant of
dearness allowance to those drawing
between Rs, 600 and Rs. 1200. T
would request the hon. Minister to
kindly consider this point more ob-
jectively, as the Commission has re-
commended this. Those who are
working in various departmcnts in
the pay scale Rs 600—1200 tell us.
‘We get the dearness, but mnot the
allowance’. It is time their case was
also considered by Government more
sympathetically.
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Then 1 would refer to Demand No.
3. Unfortunately, my amendment, for
want of proper wording etc, had not
been allowed. ‘It relates to the func-
tioning of the ordnance factories, The

~ordnance factories have resorted to
retrenchment of casual workers, so-
called casual workers. I do not knov
whether the Government of India aic
going to repeat the same mistake
which they committed in 1956 when
trained artisans numbering 6,000 or
7,000 were retrenched and given alter-
native jobs in railways and other
departments, At the time when the
Chinese aggression took place, we
were ghort of technical hands. In the
EME warkshops which jis a productive
concern under the Defence Ministiy,
nearly 3,000 men are likely to be de-
clareq surplus., I do not know what
1s going to happen if these, 3,000 men,
trained artisans, are retrenched in the
context of our slogan ‘produce or
perish’. The Defence employees to-
day fee]l that they having produccd
are now being ‘perished’.

20A1

1 would request the hon. Minister
of Defence or the Deputy Minister of
Defence to kindly consider whether the
retrenchment of these trained person-
nel either in ordnance factories or in
the EME workshops or other defence
installations is necessary, at a time
when the Chinese forces are concen-
trated on our border, according
10 the Defence Minister, when
firing by Pakistan is going on cease-
Jessly on the cease-fire line. 1 know
that the regular permanent people are
not being retrenched, but after all.
those who have learnt the job should
not be retrenched.

Much has been said about holding
the price line. Even in the statement
laid on the Table today in reply to
Starred Question No. 198, we find that
the prices of all essential commodi-
ties have risen—rice 6:4 per cent.
wheat 39°8 per cent, pulses 63:7 per
cent, ghee 23.8 per cent, groundnut oil
39.4 per cent, mustard oil 104.7 per
cent, vanaspali 16.4 per cent—and still
we say that the price line is being
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held. I do not know how. Unfortu-
nately. it is like the elephant before
blind people. Nobody knows what
the price line is, ang still every effort
is being made to hold the price line, I
would request the hon. Finance Min-
ister to throw some light. State trad-
ing, more rigid controls, decontrol,
partial decontrol, whatever is neces-
sary should be taken into account;
otherwise, it is very difficult for the
common man to exist.

206-<

15 hrs,

1 am happy that the Agricultural
Prices Commission is being set up, but
I am surprised that Raj Kishan, a
professor who is working in the Ins-
titute of Economic Growth, University
of Delhi, is being nominated as one
of the members. This gentleman was
a witness in a case, in Suit No. 39 of
1964 against the New Age and he said
in an affidavit in favour of Shri Mul-
gaonkar, Editor of Hindustan Times . ..

Mr, Deputy-Speaker: H¢ i- not here
to defend himself.

Shri S. M. Banerjee: ‘Tlere is no
question of that. I am quoting from
an affidavit.

Mr. Deputy-Speaker: You should

not mention names.

Shri §. M. Banerjee: 1 have not
mentioned any names, but the parti-
cular person who gave evidence on
oath

Mr, Deputy-Speaker: How is that
relevant now?

Shri S. M. Banerjee That is rele-
vant. Kindly hear me. He is being
nominated as one of the members of
the Agricultural Prices Commission.
that is why 1 am mentioning. He said:

“l do not specifically remember
whether the Hindustan Times sug-
gested that the Government has
forfeited its right to continue in
office but it supported my own
views which were thay the Gov-
ernment wag very inefficlent in
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the fleld of defence. I was of the
view that the Government had
forfeited its right of continuing in
office.”

Then he said so many things defend-
ing the private sector and so on. I am
surprised that this gentleman who on
oath criticised the Government in the
Supreme Court and defended a paper
magnate for paper owner like Shri
Mulgaonkar, is being nominated as a
member. I do not know what is going
to happen.

The Minister of Finance (Shri T. T.
Krishnamachari): May I ask the hon.
Member who is the person who is
being nominated?

Shri\8. M_ Banerjee: Dr. Faj Kishan,
son of Shri Banwari Lal, aged 39
vears, occupation Professor.

Shri Narendra Singh  Mahida:
Generally the Opposition is charged
with having no constructive proposals.
The other day my hon. friend Shri
P. R. Patel compared us to Miss Mayo,
and I objected to it. So, without en-
tering into any argument I wish to
show that we have some constructive
proposals.

On Demand No, 3, I have a sugges-
tion to make to the Defence Ministry.
That we should establish more radars
in Ladakh and NEFA area because
without them we cannot defend our
country. Our capital ig so near to the
Himalayan region that in few minutes
a modern jet plane can fly from Lhasa,
capital of Tibet, to Delhi. So, I very
earnestly request the Government
to give top priority to this suggestion,
and take the help of all foreign coun-
tries that are prepared to help us in
this direction.

On Demand No. 6, I requested the
Defence Ministry to lay more em-
phasis on recruitment from martial
races. Martial races are not confined
to any particular State like Punjab.
Recruitment shoulq be encouraged by
good treatment pay attractive uniform
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etc. The British Government had ex-
tended recruitment to -the Bhils also.
Such backward communities should
also be encouraged to join Defence
Services.

On Demand No, 40, I wish v say
that we are losing forests very rapid-
ly in the country. In my State of
Gujarat forests are fast disappearing
from Sabarkanta and other districts.
Because of this destruction we are
having floods, and consequently we
have to make various schemes for
flood prevention. I very earnestly re-
quest the Ministry to give attention to
this problem.

On Demand No. 61, I wish to point
out that the hon. Minister of Informa-
tion and Broadcasting has abolished
the committee of Members of Parlia-
ment which was making very useful
suggestions. 1 was myself a Member.
I do not mind if the old Members are
not retained, but such a committee
should be revived,

Very powerful transmitters arc re-
quired on our borders, and our Gov-
ernment ig thinking of acquiring them
from Russia, Japan Poland and other
countries. This must be dealt with on
a priority basis.

On Demand No. 67. The other day
I have spoken on this in the House. In
Gujarat. in Kaira district we have
canals for the last 15 years, but with-
out any water. Thig deficiency should
be removed by giving assistance to

raising the existing dams, and new
canals should also bhe dug.
On Demand No. 78. The Gujarat

Refinery Project, I am afraid, will be
delayed because the laying of oil pipe-
line from Ankleshwar to the Koyali
Refinery over the Narmadad Bridge is
being held up owing to some difficulty
the Narmada Bridge at Broach. Gov-
ernment should pay immediate atten-
tion to this and avoid further delay
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On the need of Gujarat for roads. 1
shall simply draw attention to it while
reserving my detailed suggestions to
be taken up on the Demands of the
Ministry of Transport.

On Demand No, 88. I am glad that
the Civil Aviation Department has
- resumed the air service between Bom-
bay ang Baroda on the 23rd of last
- month. But if I want to go to Baroda
from hcre, 1 shall have to go to Bom-
bay first and from there to Baroda. So,
| request that Baroda and Ahmedabad
should be connected by air, which is
only a matter of 60 or 70 miles, in
which case it would be easier for us
to go to Baroda from Delhi via
Ahmedabad.

On Demand No. 125. 1 am ashamed
that even after 17 years of indepen-
dence, we have not becn able to pro-
duce enough fo d in the country, and I
do not know how long we shall depend
on foreign countries for foodgrains.
Serious efforts should be made in a
national way. All farmers traders
cte, should be got together, and im-
plementing a policy of self-sufficiency
in foodgraing production should be-
<ome the responsibility of all of us so
that we do not have to depend on
foreign assistance.

On Demand No. 132, of Ministry of
Irrigation and Power, I request the
Government to set up a corporation
for the Narmada Valley, on the lines
of the Damodar Valley Corporation,
as it is a matter which concerns more
than one State, namely, Gujarat,
Madhya Pradesh, Maharashtra and
Rajasthan. The matter is under con-
sideration of the Khosla Commitwce
1 earnestly hope that the Committee
may come out with such a proposal.
] also request the Government to pay
attention to the establishment of such
a corporation as it is a thing of vital
interest to various States.

Demang No. 45 relates to the Min-
is'ry of Home Affairs. I had said
about Civil defence in the Consulta-
tive Committee of the Ministry of
Defence. It was suggested that Civil
defence was a matter for the Home
Ministry. We are living in an emer-
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like civil defence. I have not seen
even in De'hi such an arrangement

Civil defence must be geared up.

2066

Lastly, I come to the Ministry of
Health, Demand No. 42. This morn-
ing I said about the exodus of doc-
tors from this country {o foreign
countries. Unless we look into the
subject very seriously, the problem
could not be solved. Our Army is
finding shortage of doctors; whatcver
doctors are available, will go to
South-east Asia, African countries or
the United Kingdom or the United
States. I request the Ministry to pay
attention to this.

Shri P. Venkatasubbajah (Adoni):
Sir, I shall confine myself to two or
three Demands. First, is Demand No.
123. The relevant para here reads:

“With a view to speed up the
pace of their Devlopment Plans in
certain sectors, the requirements
the States were reassessed in the
course of the year and after tak-
ing into account the  resources
available to them it was decided
to provide to them accelerated
Central assistance amounting to
Rs. 42'04 crores in the form of
loans for Missellaneous Develop-
ment purposes for utilization on

Plan schemes.”

It is stated in this note that to
such of the States which were not
able to implement the plan schemes,
additional assistance is being given.
Many schemes taken up by the Statee
were not being implemented because
of the huge financial out'ay involved.
Take, for ins'ance, Andhra and Raj-
asthan were Nagarjunasagar and Raj-
asthan Canal are taken up. They
are asked to finance these huge irri-
gation projects out bf their resources
and all the resources that they were
able to mop up in the State are being
diverted to the ecxecution of these
‘huge projects with the result they
are unable to find resources for other
development plans. It is  reported
*hat ‘payment of interest is insisted
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upon from the time of sanction of
the loan. It will be hard on the
finances of the States and I would
request the Finance Minister to see
if it could not be delayed till at least
they reach a stage when they begin
to give ceriain results. I would also
request that the Central Government
make up their mind to evolve a
scheme of All India nature so that
where there are irrigation and power
projecis of this magnitude, they may
be executed by the finances of the
Central Government and the State
Government might be left free to
execute the smaller projects involv-
ing less financial outlays.

The second point is about the Khadi
and Village Industries Commission.
As the Commission expressed its in-
ability to repay the amount of loan
given to it, the same amount is given
as a fresh loan to be repaid in five
annual instalments and the Govern-
ment have not yet taken a decision
whether to sanction or not the work-
ing fund that has been asked for by
it. This type of regularising an irre-
gularity—I am unable to understand.
The Commision is doing very good
work and give employment to many
people in the rural areas.But instead
of not collecting loans that are given
to the Khadi Commission, they can
as well create a working fund and
enable he Commission to go ahead with
their programmes, rather than regu-
larising an irregularity.

The present set up of the Commis-
sion having subsidiary bodies and
State Boards in various States is not
working very well and there are
many lapses. The amounts given to
these Boards are not usefully spent
and the Commission has not got com-
plete administrative = contro] over
these bodies. Government should
think seriously of bringing out, if

dment to the exis-
ting legislmon so that the Commis-
slon is able to exercise complete ad-
ministrative and financial control
over the working of the State boards.
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The measures taken about the Food
Corporation are good and I hope that
in times to come it will be able to
have a commanding position over the
procurement of foodgrains, if neces-
sary, they should take up State trad-
ing in foodgrains so that they may be
able to give equitable and remunera-
tive prices to the farmers and reason-
able prices for the consumer.

ot Ko Wo ®YT (faeww) © I
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Y feuedz & fow fear o w71 3
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#T o s fewes @ § 993 fagad wY
oA @7 W WX 39 faaw
SrTed faar argm | daw @ 9
WiFEw A1 § gw fmtr 1 Qs
® a7 & A =W A faar Ao
afer Ivd amrfow o7 wifgw o
AR &, ITHT WY ST TR AT |

Mr. Deputy-Speaker: Shri V. P.
Gandhi. I will give him flve minutes.

Shri V. B. Gandhi (Bombay Cen-
tral South): Sir, I will do the best
I can. I will begin with Demand
No. 19 which dea’s wi.h the creation
of the Bureau of Public Enterprises.
I do so because three other Members
who spoke today before me  have
found it necessary to criticise these
proposals. They have not accepted
these proposals. I am afraiq that
they have perhaps introduced a cer-
tain slant for their view of these pro-
posals, if I may say so, with all res-
pect to the Members.

So far as I am concerned, 1 wel-
come the creation or the setting up
of this Bureau of Public En.erprises
It was the Estimates Committee
which, in March, 1964, made these
very important recommendations.
This Bureau is going to be entrusted
wi.h important tasks and with respon-
sibilities which are very heavy. The
Bureau is going to provide centralised
control of policies and overall guid-
ance in all maters, technical as well
as administrative; and also the Bureau
is considered responsible for setting
up a centralised coordinating  unit
which will continuously make objec-
tive and comprehensive appraisal of
the performance of the plants.

Sir, I am sure, the House would like
to compliment the Ministry for having
taken such prompt action on such an
important matter and in fact this has
come within a year sice the recom-
mendation of the Estimates Committes
was made. I would also like to place
on record our appreciation of the great
services rendered by the Estimates
Committee. Not much of coordination



2071 D.5S.G. (Genl) 1964-65 MARCH 2, 1965 D.S.G. (Genl.) 1964-65 207
: 2

[Shri V. B. Gandhi]

was being done at present, or any-
thing worthwhile being done at pre-
sent; and I hope that the setting up
of this new Bureau will usher in a
new era. So far, it seems each Min-
1stry considers itself responsible for
its own sphere and precious little of
co-ordination could be possible in such
circumstances. The Ministry of In-
dustry, of course, used to do some little
effort but not much to talk about. So
also the Ministry of Finance has what
is called, a centralised co-ordinating
unit, but I do not think even that
touches the heart of the problem.

It was said in this House today that
we have certain Parliamentary Com-
mittees like the Commitee on Public
Undertakings and also the Estimates
Committee I need not elaborate here
that the Estimates Committee has
functions which do not fit in in this
case. So far as the Committee on Pub-
lic Undertakings is concerned, I am
sure that that Committee would not
like to be saddled with the tasks, tech-
nical and administrative tasks, which
require 3 who'e-time attention of skil-
led personnel. I do not think that
that Committee would be willing to
accept such further responsibilities. 1
am glad that we can now say that the
important fact that matters today is,
I should say, better late than never,
and that such a co-ordinating effort
has at least been made.

1 should like to say one more word
before 1 sit down and that is about
Demand 27. I welcome the appoint-

ment of the Chairman of the Agricul- .

tura] Prices Commission; that is a very
important job done and I am glad to
say, well done, because Shri M. L.
Dantewala is an eminently qualified
person for the very responsimle assis-
ment that has been given to him.

Shri T. T. Krishnamachari: Mr. De-
puty-Speaker, Sir, I would like to pre-
face my reply with drawing attertion
of the hon, Members to the introduc-
troy remarks appended to the supple-
mentary demands for grants. The

tformidable ance that it pres

is not quite so formidable in reality,
beacuse the net amount of additional
grants that have been asked for is
only in the region of about Rs, 62
crores odd. I have also referreq in
presenting the estimates for 1965-66
to the review of the revised estimates
for the current year, wherein I had
men.ioned the considerable amount of
saving which has been done under
various heads of expenditure budget-
ed for during the current year and
also a substantial improvement in the
revenue position has been offset by
a number of new demands, particu-
larly, an amount of Rs. 85 crores that
has had to be provided as loan to the
States. That is why perhaps we might
have otherwise a balanced budget for
the current year, and these additional
demands, largely due to providing the
ways and means for the State for
obtaining foodgrains, made us continue
the deficit.

1 am not making a fetish of it por
am I seeking to take cover under a
procedural matter when I say that in
discussing the supplementary demands
1 think it is general'y accepted that
the policy questlions are not ralsed.
But I welcome any amount of discus-
sion of policy maters at any time by
hon. Members where it helps; parti-
cularly the criticlsm of Government
expendi'ure from hon. Members is
something which adds to"the armoury
of the Finance Minister, 1 think no
Finance Minister really feels at vari-
ance with hon. Members who criticlse
expenditure. I think it is very gobd
they do so. I make careful note of
whatever they sav, and when my col-
leagues press for the'r demands, I trot
out from my book the various remarks
the hon. Members have made Often-
times, both the hon. Members and my-
self fing our efforts are futile in the
face of persistent demands which the
Ministers have got to put out because
of certain exigencies.

T merely preface this remark to say
that while much of he criicism has
been on policy matters they are y-el-
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come nevertheless, I have my colle-
ague the Food Minister on my right
and one of the matters which has been
mentioned probably by many Members
is the food policy and the price policy
and various aspects. Undoubtedly, in
regard to holding the price-line, so
far as the Central Government is con-
«cerned, I must take the major respon-
sibility as Finance Minister, But, at
the same time, hon. Members of this
House will admit that we are acting
in what might be called a somewhat
limited sphere: because the foodgrains
are produced in the States; they are
by and large sold in the States except
where surpluses are available and the
States’ policies are really governed
ultimately by the price. Of course,
in regard to the amount of money
that is in circulation in the country,
may be the Central Government's
extravagant policy would generally
generate additional demands, and the
supply being short, the price would
go up. To that extent, I admit full
responsibility. In fact, some of the
very harash measures that I have had
to take recently in regard to control-
ling the credit in one from or another
have been due to the fact that we
should, whatever might be the conse-
quences, put our foot down on infla-
tionary pressures so that the pressure
could be brought down to some ex-
tent.

At the same time, 1 have to point
out to hon. Members that my control
is neither complete nor does it cover
the entire position. In any other coun-
try where monetary mechanism gov-
erns practically every action of human
beings, may be manipulation of that
monetary mechanism either to slow
down the economic activity or to in-
crease the tempo by what is called
pump-priming is possible. But in our-
country, the organised sector which
operates in the monetary fleld is a
smal] one, whi'e there is a very large
sector outside, money-lenders outside,
and a large amount of free money
call it unaccounted money if you like.

There is also a fair amount vof
money. in the hands of people who
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have neither got accustomeq to &
higher standard of living nor do they
know they possess money and we cam
tap it, particularly in the agricultural
fleld. If I suggest to hon, Members
that in certain areas where we pro-
vide the funds we should also get
some control, I think hon. Members -
do not quite sympathise with me in:°
what might be considered to a laud-
able objective.

The other day, my colleague Shri
Bhagat was put to a considerable
amount of difficulty in facing the
question in respect of a somewhat in-
nocuous Bill for getting some kind
of information about the activities of
the co-operative sector in the matter
of credit. The money for the co-
operative sector, except what is gene-
rated in the fleld in which it operates,
which is somewhat limited, js provid-
ed by the Reserve Bank. The Reserve
Bank not being a deposit taking bank,
any money that it handles or fund
that is circulated is inflationery. We
have today. Rs. 270 crores outstanding
in the co-operative sector. My col-
league the Minister for Community
Devel t ang C tion wants
this to be enlarged to Rs. 400 crores
and Rs. 800 crores in the Fourth Plan.
I do not precisely know in what
manner these Rs. 270 crores operate
in regard to prices. All that we want
is that the Reserve Bank should know
how these banks or societies operate
80 that they could have an inspection
without detriment to the controlling
powers exercised by the Registrar of
Co-operative Societies. 1 am prepared
to stop the Bill. I am also prepared
to stop further flow of money into
that sector. If people agree, I do not
ming that. I am not anxious to en-
large my responsibility, as an hon.
Member put it, One thing that the
Finance Minister does not want is
that he does not want to enlarge his
responsibility. Everybody seems to
think that he is responsible for all
the sins. Therefore, 1 would like to
curtail my responsibility. But you
cannot ask the Finance Minister to
hold the price line and blame that the
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Reserve Bank goes on giving money
without asking what they do with the
money. You cannot ask the Finance
Minister why public-sector projects do
not produce adequately, why inven-
tories are high, why the capital is
high, and why money given for capi-
tal is used for ways and means and
why they do not borrow from banks
which they ought to, and various other
factors. Necessarily one has to have
some measure of control. It is an
answer to the creation of the burcau
of public enterprise as it is an answer
also to providing a ‘measure of con-
trol on the operation of the co-opera-
tive sector without which we cannot
provide additional funds. I am quite
prepared to follow the behest of this
House that the public sector should
be given only this. But they should
not ask me for growth, A Finance
Minister, cannot be responsible for
growth, cannot be responsible for find-
ing resources for the Plan, for seeing
that the Plan is properly implement-
ed, that the production is maintained
prices are maintained, and not only
that, but also finding finance from
outside for the purpose of importing
foodgrains and essential articles. I
agree that I will be foolish enough
to accept a job which I am not able
to handle properly. If my hon. friends
put it to me, either hold the price
line or get out, the obvious answer is
that one has to get out. One cannot
hold the priceline to the extent one
should, unless the entire economic
activity is under his control.

My hon. friend Shri Mathur who is
one of the most competent members
of this House both in regard to the
information that he has and in regard
to the presentation of his case found
fault with my colleague for having
made a promise of 50,000 tonnes im-
ported wheat to Rajasthan. There-
after, he said he could only supply
20,000 and finally agreed to supply
12,000 and even that is now freezed.
1 beg of my very respected friend not
to take it fully literally. The fact is
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that Rajasthan State js normally self-
sufficient and is marginally surplus
in wheat. It may be something has
happened and production is not equal
to the demand or it may be that head-
loads or even lorry-loads have gone
across to other States That is a mat-
ter which falls entirely within the res-
ponsibility. ‘of the Rajasthan Govern-
ment Well, my colleague who has the
unenviable task of having to find food
from sources which are either non-
existent or not very particularly plen-
tiful depends very largely on supply
of wheat to the States from imported
foodgrains. I agree with the hon.
members who said that after 17 years
of independence should we still
import foodgrains. Yes. I think it is
a matter in which we all share the
blame. At any rate, people cannot
starve and so food has to be imported
from every source that is possible.

I may tell hon. Members that the
Government is straining practically
every nerve to mect the situation,
which has been made even more ab-
normal for the reason that in the Unit-
ed States, which happens to be our
main source of wheat supply under
PL 480 agreement, there is a dock
strike and ships do not move. That
is what has made the position grave.
Otherwise, even in a difficult position,
we could have kept the supply *o the
States to the extent that is normally |
necessary. My hon. friend must reco-
gnise that in this case it is not a ques-
tion of Barkis not being willing. I
think my colleague is quite willing to
supply if the foodgrains are there.
But since the ships have not come
and the grains are not there, we have
to make a cut everywhere. I agree
that the needs of the States have to
be met from imports if we can nos-
sibly get them.

The other side of the matter is not
appreciated that this question of im-
porting foodgrains from abroad is not
an easy matter for the reason that we
have not got such plentiful amount
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of foreign exchange, so that we can
g0 on buying. Secondly if ofher con-
ditions like dock-strike in one of the
major supply sources intervene, that
is something which we cannot help.

When we come to the question of
responsibility for prices, I agree to the
extent that that respbnsibility could
be fulfilled. I am prepared to take the
burden. But it is also true that the
seat of responsibility may be in the
Centre, but the area of responsibility
covers the States. Hon. Members
would realise what I have said at the
time of my budget speech, that I am
rather distressed to see that practi-
cally every State that has presented
a budget has presented a deficit bud-
get. May be there are very good
reasons for that. It may be because
the Finance Commission is there and
everybody is inflating his demand out
of the one cake that we have. The
cake is one and it is a question of
everybody having a cut. But every-
body inflating his demand does not
enlarge the size of the cake. The size
remains the same, but that is what we
do. After all, Governments, even
though they are corporate bodies, are
manned by individuals. May be that
is the reason. I hope that is the rea-
son and that does not really reflect
the position of the State finances; the
State finances will recover before long,
so that inflationary measures can be
kept down. We are trying hard and
we shall continue to try.

Let us see the basic factor. If you
look into every demand here, it has
got the same slogan—increase in DA.
1 want hon. Members to realise that
the necessity. for so many pages in
this book is due to the provision for
increase in DA. I do not say DA
should not be given. I do not even
say that more DA should not be given.
1 think more should be given 1f it is
possible. Personally T am one of those
who feel that more should be given.
But we also try to get a little more
work out of these people. My late
lamented leader used to say very often
that one of the things he disliked
sbout the Government of India was
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the enormous number of chaprasis.
We are supposed to have put a stop
to recruitment, but still they abound.

ot TR (faare) oo A
AT FUF g AT, g€ waAr A

azar [rfge
Shrj T. T. Krishnamachari: May be
they cannot be sent away; they

have to be provided with some kind
of work. Perhaps as we get more
advanced, we may train them to do
some other work.

ot vg fawg ;3@ daraT &
W § Fmde |

Shri T. T. Krishnamachari: That
brings me to the point raised regard-
ing the position in ordnance factories.
There was a time when I had a resi-
duary interest in defence production.
I had gone to many of these ordnance
factories and I have talkeq to these
men. They were earning a lot of
money. In fact, the wage ecarners were
getting about Rs. 230 or 240 whercas
the supervisors were getting only

Rs. 180.

Shri S. M. Banerjee: They were
piece workers.

Shri T. T. Krishnamachari: I know.
They were not very anxious to retain
the high figure. They were anxious
to know what will happen when the
pace of work goes down. In fact, I
remember having put down 3 note as
to what we shall do about it. As some
time or other, this question of trans-
lation from one area to another has
to be undertaken. In fact the USA—
I hope quoting the USA is not a sin—
in 1944, when they were in the midst
of war, they started an organisation
for reconstruction and the main job
was to place people who have been
working in the ordnance factories and
defence establishments in the army in
civi] employment. I quite recognise
the need for it. I think therc is some
call working in the Defence Ministry
in this regard. I would assure hon.
Members that I shall take personal in-
terest in this matter. It should not
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be that people who are getting Rs. 240
or so will be suddenly told, they will
lose he job. We have to start some
kind of work near about so that they
could be switched over. So, we should
80 organise our ordnance factories
that they have a civilian component
in them where they can manufacture
cycles, scooters, etc.

Shri S. M. Banerjee: One Minister
lost his job because of this that coffee
percolators were manufactureq in
ordnance factories.

8hri T, T. Krishnamachari: Coffce
percolators may not have a big de-
mand. There may be other things. I
do not think he lost the job because
of that. I do not think I will lose my
job because I am going to attempt
something of that nature.

oft vy forrg : darar< AT w=gr T
wfoe, freare W@T AvF ez g7

Shri T. T. Krishnamachari:
glad hon. Members have raised
We shall look into this matter.
not say we would be able to cover
everything all at once. But I think
an earnest effort has to be made.

I am
this.
I do

Coming to the general defence ex-
penditure, one hon. Member mention-
ed about one particular community
not being represented in the Repub-
lic Day celebrations. 1t is rather un-
fortunate, because whatever may be
its other shortcomings, our army has a
non-communal, non-racial, non-terri-
torial outlook. In fact, may I say, if
it is not divulging a secret, when 1
was in Madrag the other day, things
were very black and I saw the area
commander. He said, “many of the
battalions 1 have are Madrasis.” 1
said, it would not matter; a soldier
is a soldier. It docs not matter where
he is and against whom he has to ope-
rate. If the law and order is in dan-
ger, you can expect a Madrasi soldier
to do his duty. They were not asked
to step in except in one instance, but

1 am sure they stood by very effi-
ciently. That is the recorq of our
jawans and our officers. ‘Though I gm
not the Minister responsible, I happen
to know some of the very senior offi-
cers. There are Sikhs 0f whom we are
very proud not becatse they are®
Sikhs, but because they are Indians
and they are efficient. In one parti-:
cular case, when three or four senior
officers were sent from here to another
country, the peoplc there were told,"
“These people are tough guys; yoéu
better be careful when you discuss’
with them.® [ am glad my hon. friend;
Shri Alva, in his usual way referred
to the evil of bringing in the commu-
nal ‘issue where communal issue’
does not exist. At least let us keep"
the army free from these communal
questions.

Apparently my hon. friendq Shri
Alva, likes border roads better than
anything else. Yes, border roads are’
good. The only thing which is not
good about 1t is this: every week when
1 get the list of various itemg sanc-
tioned without previous concurrence
of the Finance Ministry, when I
total up the amount, I find that the
border roads occupy a pride of place.
I have also seen some of the border
roads. 1 wish that they are better:
But it is very difficult to work under
those conditions. I hope the border:
roads will uitimately become normal
roadg for us and I am glad that some-
body stood up for border roads.

A question was raised about the
Bureau of Public Enterprises. Yes,
this is the empire of the Finance
Minister being enlarged. But, what
is the use of the empire being en-
larged when the Finance Minister
cannot be an Emperor but only a
servant and that servant too gets all
the kicks even intended for other
people. It is not the intention of ex-
panding the empire. When I was
doing coordination work as Minister
for Coordination I felt that there was
need for some kind of a specialist
agency . for looking into the p\'lbllc en-
terprises not so much as an inspector,
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or gomebody who goes and pries into
their secrets but as somebody who
analyses what they are doing and
their inventories, whether orders are
placed in proper time, whether the
production is not held up for want of
- stores. but is in good progress, whe-
ther there is efficiency in performance
etc. For doing this type of work a
certain amount of technical staff is
necessary and this work cannot be
done by the Coordination Department.
- ‘The Coordination Department takes an
overall view of the entire economic
aspect of their working. They are
concerned with coal; they are con-
cerned with its transport and various
other things. At that time, as early
as 1962, the need for an organisaoitn
of thig nature was felt.

1552 hrs.
[MR. SPEAKER in the Chair]

It is not a question of this organi-
sation sitting over the Ministries con-
cerned. If they can suggest some
things to the public enterprises with-
out going to the Ministries concerned,
they will do so; otherwise, they will
bring everything to the notice of the
Ministries concerned. Nor can this
work be done by a Parliamentary
Committee. I think a Parliamentary
Committee cannot go into such little
things as to whether orders have been
placed properly or not, whether they
are carrying enough stock or not.
These things are such that a Parlia-
mentary Committee cannot do. A
barber cannot be a carpenter, nor a
carpenter a barber. If you make a
carpenter the barber, the result will
be terriffic cuts in the face. At the
moment, I would request the hon.
Members to leave it to me to choose
whether a barber or a carpenter is
needed.

In this case I can say it is not a
question of expanding the empire. 1t
ig a very small cell. It might grow
as public-sector enterprises grow, and
when it grows it will perform also a
very usetul function. Our investment
.in public sector enterprises happens
to be growing. 1 myself ider this
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I go and see thege public-sector enter-
prises. It gladdens your heart to see
that they are doing well.

If I am permitteq to digress, I was
in Durgapur for another reason re-
cently. I was also in Durgapur be-
fore the end of 1857. Then 1 went
round the place in a jeep. There
were no roads and there was one

small cutcha building for the office
of the Durgapur Steel Works and
there was one small hospital. After

about three or four hours of going
round, I was covered with so much
dust that it took a long time to scrub
myself. This time when I was there,
I saw ten big establishments. There
were at least 30,000 houses belonging
to various establishments. There
were very good roads—30 mile long
black-topped roads, schools, very fine
hospitals, etc. The whole place was
throbbing with activity. This ig in
a period of seven years. We probably
could have done a lot and we prob-
ably have also committed some errors
while accelerating the pace of work.
But we have done something, though
still one or two things are lagging
behind. We can certainly be proud of
thig place. The thing to do we have
now is to accelerate the deve-
lopmental works so that the projects
are coming up quicky and the re-
sults are alsp coming to ua quickly.
Therefore, Sir, I have put this pro-
posal for additional sanctioned cons-
cious of the fact that it i3 necessary.
Sir, my time is coming to an end.
I find that Shrimati Renu Chakra-
vartty is not here. I would like to tell
her that there need be no fear in.re-
gard to any of these fertiliser plants
about which we are thinking of. We
are thinking of a lot of them because
in the Third Five Year Plan we had
estimated for a production of about
8,00,000 tons of nitrogen. We may not
be able to reach that, but we have
laid the foundation for reaching
8,00,000 tons or more within the first
two years of the next Plan. Now we
are thinking of 2.5 million tons. That
ig possible because of another deve-
1 t that has taken place. The

8¢ my duty and whenever 1 am out .

number of refineries that we have to-
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day and the production in those re-
fineries being guch, it would give scope
for producing more naphtha. The fer-
tiliser production in the future would
be naphtha-based. It ig not an easy
process. It is not something we can
80 and ask the blacksmith in the back
street to make. It is a very highly
sophisticated process. We want to
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assure my hon. friends that proper
care will be taken in this matter.

So far as the question of distribu-~
tion is concerned, I do not think we
have a distribution organisation our-
selves. We might have to use other
people for that because we are going
to produce in the future very largely
ammonium nitrate and ammonium
phosphate and not sulphate of ammo-

thave the know-how and eq at.
We must also have certain kinds of
technical processes. That is where
we seek some foreign help. In fact,
practically every one of our refineries
that have been put in the public
sector has been done with some
kind of foreign help—Russian,
Rumanian, may be American, and so
on. This proposal of Bechtel Corpo-
ration is a very interesting proposal
because if that proposal comes through
—I do not know if it would—their
idea is to provide us with one million
tons of nitrogen and for which they
have to put up four or five plants.
About the question of cost, the pre-
liminary estimates which I have are
extremely sketchy on which we can-
not act taking it as a sound basis. One
of the fertilisers projects for which
we have concluded the preliminary
work—that is, for Cochin—I think the
cost worked out by our own technical
organisation will be about Rs. 45
crores. That will produce about
2,00,000 tons. Therefore, I do not think
the Rs. 200 crores or something of
that gort that is mentioned is by itself
either final or something which is as-
tronomical. We will certainly bargain
in all these matters and bargain very
hard. I can tell you, if I do nothing
else I will serve that purpose of turn-
ing down many of these offers much
to the chagrin of my colleagues. So
far as the t is ned,
the management would be such as is
in the interest of the country. So far
as capital is concerned, we are more
or less committed to this. Unless it
be something small or something ex-
tremely sophisticated the Government
do want a measure of participation.
It does not mean anything whether it
is 51 or 49. In fact, Government con-
trol will be there in any event. I can

nia. It requires a large amount of
education of agriculturists how to use
it. In fact, in the Going report of 1944
they were cautious about suggesting
ammonium nitrate to Sindri plant be-
cause there wag a fear in these days
that ammonium nitrate might explode.

I would like to assure my hon.
friends that the interest of the coun-
try and the interest of finance would
be adequately taken care of. Sir, I
have not covered the whole scheme
but, broadly, as I said, the formidable
appearance of this particular book is
not really so formidable for the rea-
son that many of them are self-
balancing items, and I hope hon. Mem-
bers will take my word for it that as
the custodian of finance I am correctly
responsible and answerable to the
House and I shall try to the best of
my ability to safeguard the interests
of finances of the country and also see
that the wishes and intentions of hon.
Members are carried out to the ex-
tent of my ability.

ot wq fowa : #0 qEME AT ®

T gz qafaarT FFn 7 s €

To & FIHH 97 qaAfa=r Fam

Shri T. T. Krishnamachari: Sir, a
Finance Minister who gives an im-
proptu answer for an improptu ques-
tion on a financial matter is a very
poor Finance Minister. I am as much
concerned in the well-being of jov-
ernment employees as the hon. Mem-~
ber is.

16 hrs.

st TRmOAR (W) e
faer welY ¥ |9 wryor ¥ wgy av fw g
amarw g ¥ Y § AR @ fag
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o 99 T T § | S ag W
fe @ gwenr & fau @@ Qe ¥y
% fraew wom fr ag @Y A& &
<f6 forer wieft mraT WAy @ fag fY
qaey & &ET 3y & W faw A
A X @ H N E

weaw wgRw ;IS O & Ay
g A A § e ot Ay A

(&

o qAmuaw  faw wlr W
w1fgy f ag dar 3 g9a wfy A ar
qATE 9T fagear ®7 1 TIEH W
T RW W AT F ;IR W @ §
fr afz agi qrir # sqaeqr FT & AU
A T gEL AWM T R A gATE FW
T 1 g9 faw agr o7 o wfew &
sfaw  fear S o

ot TRAAw g (IREET)
# well wgem ¥ qg JAT 9w fw
fram &1 gww w1 S qw faar s
AR TR g W gt §, S
WAl ¥ OF W A T AT § W R
faq aem &Y = & A |
WY werey fea F qw # W foefRr
F W A N G —FE A9
fom— saa FA & favdmc .

Shri T. T. Krishnamachari: Sir, it
is not our intention to remove the dis-
parity. We do not want to put more
money in the hands of those people
who grow opium nor to increase it
in any measure beyond what is being
done now.

! TR TRW . TR AR
F1 &graTT 9T ok w9Y ALY e ?

2085

Shri T. T, Krishnamachari: So far
as the question asked by Swamiji is
concerned, we are trying our best. In
fact, the Government of India propos-
ed—and the Government of Rajasthan
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has agreed to it—to take over Rajas-
than Canal as a Central Government
project. In fact, we are alsp trying,
if possible, to use some of the surplus
waters by equating both Rajasthan
and Punjab for water supply and
other matters. I quite recognise that
we should increase food production.
Of course, my responsibility is there,
but I think the responsibiity, as
Swamiji will agree, is the responsi-
bility of the people who have created
both Swamiji and myself.

Mr. Speaker: Am I required to put
any cut motion separately?

2086

Shri S. M, Banerjee: Cut motions 12,
13 and 14 may be put together sepa-
rately.

Mr. Speaker: All right. I snall

put cut motions 12, 13 and 14.

Cut motions Nos. 12, 13 and 14 were
put and negatived,

Mr. Speaker: I shall now put all
the other cut motions.

All the other cut motions were also
put and negatived,

Mr. Speaker: The question is:

“That the respective supplemen-
tary sums not exceeding the
amounts shown in the third
column of the order paper be
granted to the President to de-
fray the charges which will come
in course of payment during the
year ending the 31st day of March,
1965, in respect of the following
demands entered in the second
column thereof—

Demands Nos. 1, 3, 6, 19, 21—24,
26, 29, 30, 33, 36, 37, 40, 42,
4548, 51, 5355, 60, 61, 63,
64, 67, 18, 79, 85, 88, 9094,
9698, 100, 103, 104, 107, 120,
122, 128, 125, 126, 132, 135—
38, 140, 141 and 145"

The motion was adopted.
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CALLING ATTENTION TO MAT-

TER OF URGENT PUBLIC
IMPORTANCE—contd.

(ii) FIRE IN A PASSENGER-COACH ON

NortH-EAsT FRONTIER RAILWAY

ot wy fera (AifaR) : & wfa-
T A% wga & faeteated
g %1 WX R A w1 e fewman
s s g fr g an ¥
oF T & —

“ga qft @i W AW 24
Teq &I T F &
fesa ¥ 27 ®EA, 1965
N T F AW WA,
faa ¥ 38 =ufey amas

v

@y wewem § TE-EW (W0
W gan feg) © 28-2-1965 W
T ¥ "W 3 T w47 fae 9%,
aw 24 TR faferdafrrdee
garh T gEfaT @ Wd & v
fafemd e w5 @ T @At
W ¥EEg 'ual & fw v & Y,
&t ag @y T fn vEk A e W
fred & fad-o fead F v o
i & ag frean gom @ A8 @
fewar ar |

T @@ W & i W T §
o AR F fAg o g T o,
T wTE ¥ 9T qET ¥ wifew
&

<f wmr aER & Iuwed ITER
& g A aw§ T @A, wefe wA
qgR oY AT % W EEA R

Fire in train
N.-E.F. Railway (C.A.)

| T wgt S gEndy Wi s
fes 3 wvr oy o I M & W AT
faqr maT | R AR A & D fed
TR A Y AW OF g7 o @A
¥ g W Wi ¥ @ gk
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A gEfR ®Y qoeh E W o
ITH A TEEIEA A Y T g
wot qraT oTd @ #oweata 2 &
o

TH LT F FO AT AT FWR
w1 wvew fear mav @

ot wq fwa o3 e ¥ AW
qa & fau ot swaear &Y, w7 ag dw
seqT Y W T X iy T oy ?

o Tw gAw fag : ¥ @i T
@, @Y ara s w0 oA
Iq ¥ ayEear § 1wt gAR wifRaT
@i ¥ e wfer gufeeds ¥ a
AR T E @ an @
&, fafiraa o A i el & wrforr
QAT FGT TF TG § |

oft 7y fewd : w1 IW AR A
A feran w1 wr§ gew fear mar ar?

o T gam fag - A fawi mav
a1 | I e &, 7 T8 I ¥ I AT
T

§t ToEEE aw (ITER)
T AN WERT ¥ @ AR 9 W
|9 ) SaeqT ®) g w99 & fau
uRw ey ¥, foad saeEsy § 3§ A
¥ T ar AT W Y e
gwr; afe g, @ A ¥ S W
9T, 39 T g@H T ?

o Twm g fog - wrE Ty wdm
www(l
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oft g fawd ;¥ fear mr @t ?
Fqr 7, @ gOAT wRw %9 feaqr wav
a ?

o T gwm fay: wré wrRw af
| &

ot avh (fme) @ KA W
WY A qg AT A 6w ay
¥ fraeit 3 A ag A W fom ward
feR & 9o «°f, w99 § @ A
qmE v, g & ' W g 9
gfe g, @ 39 &) gard fesd & F 93
1 Fq7 FT07 47 ?

o TW guw fag . wgi T W
Y, agt ST @ FTA Ty >
I w78 T, w fog 9w feed
F AT LW, TR, T AT FT
g 7§ 1 39 feR ¥ Fm qrHA
o7 a1 Fx¥ W AN ATGE GO @A,
FT I A/ g fedd ww, A Ao
g FE e Ty

ot AR ;. wegw AP, WA
Mo FI A g | F g ¥ O
frazm w&m fF A s 9,
2, Iuw W Y @ g i wn
S, qq A I &1 $f Frgar §, 74t
1§ w7 @ qafew
JOF A T A B A @ q AT
| §, fe w3 sofY, agi qT A
v @, fow & wreor woy &Y, fra
T % a1 AW qard w, @ e
F g a freer wfge

R WRAT . {TAG 8% 56
T I WY faame +1 fe qa =gr-Amee
g o g, N @I N QAT
o ¥ 70 A Piferwr wAE ) ¥ w7
T g " w6 fF ogw ageea
& I, T @ W A;, q@ A=_A
s feqr I, @ e wfar o2-
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q Afew A wISE W g Iy
Iq W A FgEeE § I, A
A qEE W AT 99 ' § !
offt gt - W qEw § feeer
Wy ?
e WERY (W A I S qar
LU
HOWWTW}%M—HTQW Yo
i

ot wo wo wwl (FWR) WY
AT JA AR ¥ wr e ooy A
WEH! qWE gu, IR WIgw-ugdr
wW_F I weed 2h af, I
waardl & aew garE fF WY ac
qEH! WA @Y, IAH ¥ @i
gt sfege W fedraae grfeees
¥ gefae fog m@ o a1 g2y 2
a1 & ag weT g g fom
snefaal #1 gifeved ¥ gefue fear war,
qTIT NuEs Az g1 IR
g A ?

o Tm g fag . wEw T
wT TAT R HEA A W owEY
s g€ a8 wdt A€ @ W17 SuwT e
waard ¥ W fegr TaT g 1 wIwA @
ag Wit wwrfe § wY

i gew o weEw (JAW)
w7 qet wgew qg favag feAmga
fir Tad NS falt acai ST gr@ ar Ay
¢ ? & ag it ST wngan § fe v ww
T g & TR W T IF W
foq¥ gard |amaa w1 SR ?

w0 T gwn fag : Far F@m
T § e % wnEw 2 frar mar § e
RN G FETal qgEy A W § g W
I FHET WY WA QY T )

off g X wEw & aw o
ot e ?
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o W g g © 20-25 faw
F 9gY qEN W7 SO |

Shri Subodh Hansda (Jhargram):
Since the bogie was a composite one,
RMS—cum-third class passenger bogie,
wag there any damage to postal pro-
perty?

Dr, Ram Subhag Singh: There is
no report about it. It will be known
when detailed reports are received.
The telephonic report that I have re-
ceived does not indicate any damage
to the RMS compartment.

st gz fag (WRm) 1963 &
AHTAT 1964 ¥ I gHEANT F qwT
ggawfus d | & s Ign g fe gt
W gz W o & fag wf sqfe-
we  Ffamm fagea fear qgm ar
qg FEgEAET AW 99§ A @
amgir?

o T gaw faw ¢ aE T gW
& | QY SART FFEAIHT FY AU qaTE T
g agTa T ¥ g A @ P Fww g
Q& WAt &1 fo ¥ qardr mfeat
Y TrF g WIHI 24 97 AR WS
30 { ¥few g awieg & o gwiEE
T &I & ¥ 53 ¥ fre) snfy 97 e
gt W fagra ¥ 1964 ¥ aga
w9 geea gf & |

Ao W AAET Mg (FEETa):
O W AW an

e W - F & sy e
Wt a1

1612 hrs.

MOTION OF THANKS ON
PRESIDENT'S ADDRESS—
Contd.

Mr. Speaker: The hon. the Prime

Minister.
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The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastrl): Mr. Speaker, Sir, the dis-
cussion on the President’s Address was
a prolonged one and it was but natu-
ral that almost every member who
spoke made a reference to the langu-
age problem. No doubt, the language
problem assumed a serioug proportion
during the last one month and it took
a sudden turn for the worst, espe-
cially in the State of Madras. The
violence committed there was some-
thing unimaginable. A number of
people were killed, murdered and
there were lootings, burnings and
other forms of violence. I must say
that it was most regrettable and dep-
lorable.

Shri Hiren Mukerjee suggested that
a new chapter should be opened and
we might, perhaps, forget it and
ignore it. 1 can understand the stu-
dents doing something which was
wrong just at the spur of the moment.
They might have taken part—and they
did take part—in some of these acti-
vities. But, as I said, one could un-
derstand and take a lenient view of
things in their case; but there is no
doubt that quite a large number of
anti-social elements participated in
it.

Shri Maurya (Aligarh):
ing Shri Subramaniam.

Includ-

e wgvew : A9 97 afad o

Shri Lal Bahadur Shastri: They
were responsible for murderg and vio-
lence. I do not think that we can
ignore those who took part in arson,
looting and murders. If they are left
alone, unochecked and unpunished, it
would lead to a very bad situation and
it might become almost impossible for
our society to function peacefully.
It is, therefore, necessary that the
law should take its own course in
their case. I have had talks with the
Chief Minister of Madras and I do
think that he will try to do whatever
is best in the present circumstances.



2093

In so far as the merit of the ques-
tion is concerned, I can only say that
what Pandit Jawaharlalji had said,
the assurances given by him will be
fulfilled unequivocally and without
any reservation. I have said it before
and T want to repeat it again.

As the House is aware, we have had
discussions here in the Parliament.
We have had discussions outside also
with the Chief Ministers and others
and various issues have been raised
in that connection on that subject, the
question of amending of the Langu-
ages Act the question of the three-
language formula and some other
points like the medium of examination
being all the regional languages. Also.
it was said that there should be an
equitable share in the services.

These are some of the main points
which were raised and they have to
be studied and carefully examined
I do not want to suggest that I have no
views in the matter. I have clear and
categorical views in regard to all these
points, but I do not want to express
any opinion at the present moment be-
cause if we feel that all these points
shoud be studied further and care-

fully examined, it would be
advisable that I or the House
shouldq also express its opinion

a little later when we have receivea
the notes or reports after the exami-
nation has been completed.

However, I would like to say that
there could be no question of imposi-
tion of Hindi and those who do not
know Hindi can continue with English.
as even after what wag announced on
the 26th January, 1965 . . .

ity fod  (qAT) cwiTE
FI7 F ATSAT K FITIRIT F7 77T
g
Shri Lal Bahadur Shastri: . . . when
Hindi was declared as the official
language of the Union it was said that
English will continue. In accordance

with the Official Languages Act
English continues and will continue.
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The question of regional languagef
is very important and I would like to
make it absolutely clear that there is
no question of imposition or replace-
ment of the regional languages by
Hindi. It has been said in some places,
specially in Madras, that Tamil will
no longer find a place in the State
either as the medium of instructions or
in governmental work. This is abso-
lutely wrong and baseless, In fact,
we attach great importance to the re-
gional languages and we would very
much like that all the State Govern-
ments should use the regional langu-
age.

Shri Surendranath Dwivedy (Ken-
drapara): There is no language as
regional language; all are national
languages.

Shri Lal Bahadur Shastri: True,
but merely in order to make it clear
I am using that word. However, even
the national languages—if you want, I
might accept it. . . .

Shri Ranga (Chittoor): Non-Hindi
Janguages.
Shri Lal Bahadur Shastri:

used in the States . . .

ot wy fowa . w9 TS wrer ¥
e | w9 w ATy wrer g ) A
A1 wTqT 7S § Afe & Ige fg=y
¥ @l § 1 W wat #7 WA gy
3, W A HTAR T A &7 A4 5
A o w7 39 A w7 w0

wow s AT I gAT
Lo

o wy forwa - gFT AfwT woA
oy wrET #

oW WERG - ag WY AW g
A & @ a0

! TRETAR (VW) AT
;qAEqT FT Y )



ot THATAR A gEeqT w7
T § 1 gER A we & AR o
NT IF 99 ¥ 7 5 i et
T ATET AET STAT | T AT FT qATH
aft 31 % qem aEw § 5o
WIHASTE Wi 1 g wiay & fog
T Y0 8@ g w3 fiear s
% ¢ 1 & ag S wgan g afe
Y ®Y FeT A I Q@ was B
FA AT ST 9 2 wiqwe ®AR 9T |

Shri Lal Bahadur Shastri: I was
submitting before the House that the
languages spoken in different States
are to be encouraged and fully sup-
ported. It is open to the State Gov-
ernments and, as far as I know, most
of the State Governments have al-
ready adopted their national langu-
age as the State language for official
work.

ot THATE T (FTTEiET) T

Shri Lal Bahadur Shastri: Most of
the State Governments have adopted
their language ag the official language
of the State. I would also like that for
the development of these State or
national languages and also for Hindi
the Central Government should ren-
der necessary financial assistance. It
shoud give them as much support, spe-
cially financial support, as is possible.

I would also say that it is better that
this problem is fully and carefully
considered because it would not be
advisable to change our decisions on
this matter frequently. 1, therefore,
welcome the idea that we might de-
vote a little more time ang study the
various pros and cons of this matter
tully and then take & decision which
would be almost final—of course, there
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is nothing final in the world—we take
a decision: taking a long-range view
of things.

o W wAEL Mgt (FREET)
X W 7 G § A9 W AR
ITT WA AR U

oW JgEg - TR g §, 9% W
forr & forg wgan amed &

wWo TW WY Sfgar - =T
e ft ST AT IHY §, AT IA R
ST 2 &9 ffT

Shri N. C. Chatterjee (Burdwan):
The Prime Minister should be aHowea
to continue hig speech in English.

Shri Solanki (Kaira): They are
imposing Hindi on the Prime Minis-
ter.

ot TGS TRY | FUTE AT A
YA ¥ RE = gaw g AR

it ww e west - A & el
¥ @ e, AT go gER TRET™
wex § fr & wasn ¥ wF, @ X

(Interruptions).

o} TRATE T ;TG & FEEIAT
G § N ared & fF v wod AR AT
# A, WiT 93T WAR W1 e
(4

Shri Ranga: Are we going to en-
courage -division of thig ‘country here
itself?

o W WAET Mg : wT AW
wil & T @R

wore WRWE -t AR ¥ ¥ e
wmgaT ¥ TTwEr wE e g surer

U q T WY | TW ¥ e & wRT
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g 1 o A N 3o A9 1 Sw
*) oo 3 9y fe ag e e fee
W F 9T ¥ wife agt wqaR
# TEH | AR g AW Y
T | K aG § T g A W
S FH AT ¢ 99 F & e W) g
HAT, AT EEQ qT 9%, W F fAg &,
T I A & WEAT FEey
¥ # 7z *gm fr xw AW

W T qAW OTAW . MEAE AR,
Wi # =qaeqr, 7w AR I@ Y
fassr &1 WY @Y e AT ATfRw

VR RPAT (W ¥ A s
neam R f xg grew ¥ W 9w
ST AT § AR A & QIR SR
AT fEqr s w1 wa WL

Mo TW AAPT Afgar . weqE
wgRa, A @ R ¥ SR Awfy s
g FaifE wifE & WY GaeT w3ar g 9
w1 ¥ 5 71 2w & fag fgawe §, W
T WEEl T W RIS AT AT g g
sfged | w9 FeTWENIgiE@
AWafaisq I ara fead
§HA T g, E GHaT e WIET, |
(Interruption)

oW WRAE W€, g |
T ATEd A (R Aq aww o &
ey fragm & fga & s ag
7 | AT TA7 FTHaET Aaq (level)
q@ W gw Tyl W@y @, frErwm
W@y Xagg e afe w@
TaRRE F AT AATE A F( AT AR
fafaee arzg waw 2 72 ¢ %9 fag
74 1 qEOW ¥ gAn wifge | ¥
Ig RAFE 9T |

o TW AAET WL : gH WE
7 § f& =7 391 33, A7 ey o &
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N g @ 97 & § fawd g fae
R

wSw WERw . W9 wWret ¥
gfa | (Interruption)

@t oo e & 6w
aw At H fr O g WA
AT i A fgt ¥ arefm

weam AgwT : g QF fre &
qE |
o TARTE TRw . W s\
&y

weqw wET ;. W9 gTAM W
ok gfar wew fafaeeT wh

Shri Lal Bahadur Shastri: Sir, I
would like to say that we have to con-
sider the language problem :n the
national perspective. It is not that
we can consider each and every
language spoken in this country as one
which should be the aofficial language
of the whole country—it wouid not be
possible—and in accordance with the
Constitution, we have accepted Ilindi
as the official language of the Union
1 think that it is essentia] tnat there
should be one common language, one
link language for the country. Oiher-
wise, it would mean a departmertali-
sation of India.........

Shri Hari Vishnu Kamath (Hosh-
angadab): Compartmentalisation.

Shri Lal Bahadur Shastri: It would
mean a compartmentalisation of our
country; it would lead to some kind of
disintegration. For, if we only learn
the State language and there s no
common language learnt, then aftcr
some time we shall find ourselves in
a pasition in which it would not be
possible for us to communicate with
each other. Language is one of the
cementing forces; it i3 an eiement
which joins up und which integrates
the country. Therefore, I suggest that



099 President’s

[Shri Lal Bahadur Shastri]

Hindi is accepted or should be accept-
ed or has been accepted as the othic:a:
language of the Union.

Shri Ranga: Question,

Shri Lal Bahadur Shastri: But the
point is that we should not do any-
thing which would leaq to distinte-
gration instead of integration of the
country. It is, therefore, essential
that we should go slow in this matter.
We cannot precipitate things. We
cannot, as I said, impose it, ar.d we
shall have to wait and see that Hindi
is learnt by the people of every
State. Naturally, it will take time.
I need not clear up the positiop that
there is no question of any kind of
handicap being i d on those who
do not know Hindi if they are in
gervice; well, they can use English.
But if they voluntarily learr Hind)
it is a different matter altogethers.
The Home Ministry has made arrange-
ments for the teaching of Hindi. It is
up to the officials to take advantage
of it and learn it. I do not think
that there will be any objection to the
voluntary learning of Hindi. How-
ever, either in the matter of recruit-
ment or in the matter of promotion,
there is going to be no handicap for
those who do not know Hindi. It is
essential, therefore, that we should
take a much wider view of tnirgs and
deal with this problem, as 1 said, in
the broad nationa] perspeclive.

In regard to food, we nave passed
anxious days, but we can now say
that at least those critical perinds are
over. Yet, we have still to face diffi-
culties. Fortunately, we have had a
good rice crop.

ot TRsTTAT ; wTT A A ORaT
T |
Shri Lal Bahadur Shastri: The pro-
duction figure of rice is about 39 mil-
lion tones, and we expect that we
shall have a very good whet crop

also. If nothing unusual happens we
'nuy have a bumper crco nf wheat.
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For the time being, stocks are avail-
able in the market.

= ORATAT ¢ fqT F AW
Y, SAT N g & g T

Shri Lal Bahador Shastri: And we
are in the process of making procure-
ment. From all the surplus States,
rice is being procured at somne places
by the Centre directly and in other
places by the State Government.
The total target of procuremcat is to
the tune of 19.5 lakhs tonnes, and the
actual procurement of today s about
7.8 lakhs tonnes besides what the
State Governments have procured on
their own, which is about 2.8 lakhs
tonnes. So, if we take the States’
figures also into account, then we
have procured about 10 lakhs tonnes
or a little more than that. There
is still time and if we are able
to reach the target which we
hope we might do, then there will
be a good opportunity for building up
a reserve stock. Naturally, we will
have also to import. With the help
of imports and indigenous production,
we may be able to build up a good
buffer stock. I am not one who is very
much in favour of importing food-
grains, and I would very much like
that our imports should be reduced.
But for some time to come, at least
for the next few years, 1t does not
seem probable that it woulg be possi-
ble for us to build up a gvuod rescrve
or buffer stock without the help of
imports.

Therefore, as I said, with the heip
of imports and indigenous production,
if we are in a posilion 1o buil¢ up a
good buffer stock, it would be possi-
ble for us to overcome the stress and
strain during the lean periuds or lean
months. There is no doubr that in-
creased agricultural production is a
matter of the highest importance, and
we have to give the hignest import-
ance to agriculture. In the Plar
itself, we have laid the utmost cm-
phasis on| agriculture with a view
to increase production. As tac House
knows, there are some difficulties in
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the way of imports because of the
etrike in the United States of Ame-
rica. The month oi March may be
somewhat difficult for us ang the State
Governments and the Cluef Ministers
will have to take it in an understand-
ing spirit. However, wc are taking
other measurs to import from other
countries. These months arc impor-
fant, because from the middle of April
or the first week of April, we will be
getting the new stocks of wheat,
and so during this perioy we have to
be extra careful and take necessary
steps in order to meet thc require-
ments of the people.

1 would appeal to the Stiate Govern-
ments to concentrate on increased
agricultural production. [t 15 mainly
their concern ang their responsibility.
A number of steps have oeen suggest-
ed with a view to increasing agricul-
tura] production. I am sure they will
be adopted and accepted by the State
Governments. They are lrying to do
their best. They have a full realisa-
tion of the fact that they must increase
Aheir agricultural production either
because they know that either they
do it or they might, I would not say
they would perish, but aryhow, they
realise that otherwise it would mean
@& gerious sctback for them and for their
people.

I would like indeed that there should
be field-to-flelg survey, ard it should
be seen whether the production in the
fleld is raised or not, whether pro-
duction goes up; if 1t do=s rot. if
there is reduction, then the causes for
reduction shoulq be tackled. If we
go into these details, I am sureit
would have the desired effect.

In so far as prices are concerned,
it is, no doubt, a matter which has
caused us concern, and which s caus-
ing us concern even now. But only
the other day our Finance Munister
presented the Budget. H:> has taken,
or he proposes, many fiscal and mone-
tary measures. I do hope that those
measures will lead to curbing down
the rise in prices.
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Shri Ranga: Question.

Shri Lal Bahadur Shastri: I would
also say that the budget proposals will
Jead to the general strengtheming of
our economy. The proposals go to-
wards helping to some exteni,—if not
to a large extent, to some extent—
the common man. I mean this is a
trend ang this trend wil] have to con-
tinue. It may not be possible to do
it at a stretch or just immediateiy or
at once or at a time. However, taking
everything into consideration, the
Budget which has been presented by
the Finance Minister is a balanced
budget and has kept in view the needs
and requirements of the weaker sec-
tion of our community.

Shrimati Renu Chakravartty (Bar-
rackpore): But will the relief be
passed on to the common man?

Shri Lal Bahadur Shastri: Of
course, the objective is to reduce dis-
parity in life and in income. What he
has proposed, a tax on urban property,
is also a move in that direction.

It is also necessary that we should
have more factories, more concerns
and more plants in the public sector.
Setting up of industries in the public
sector means non-concentration of
money in a few hands; it also helps in
giving employment to people as well
as adding to our national income.
What we have done in the public sec-
tor projects is that we have taken up
basic industries and heavy industries.
They have a long gestation period.
They do not immediately start giving
profit. Even in spite of what | have
said just now, wherever they have
come up, they have helped in build-
ing up other major industries and a
large number of ancillary industries.
In fact, towns and cities have deve-
loped round about them and thou-
sands and thousands of pcople have
found employment.

It was said that the public sector
projects were not doing well. Well,
there may be one or two cases.



2103
Shri Ranga: Question.

Shri Lal Babadur Shastri: But by
and large, I have no doubt that the
public sector projects have done well
ang are doing well

President’s

Prof. Ranga referred to the Presi-
dent’s Address and especially to the
point that there will be no deflcit
financing. 1 would merely like to
tell him that the Finance Minister
has been able to demonstrate it in his
Budget. He has produced a balanced
Budget in spite of the heavy demands
of defence.

Shri Ranga: What a balance!

Shri Lal Bahadur Shastri: I would
also not share Prof, Ranga's views that
production will not rise. I may point
out that the growth in the national
income in the Thirq year of the Plan
was higher than in the first two. 1
hope I am not unduly optimistic if 1
say that the last year of the Third
Plan wil] probably show the highest
rate of annual growth that we have
achieved so far.

Shri Mukerjee said that there has
been a major shift in our policy in
regard to and in favour «f foreign
capital. It would be better if 1 quote
what Pandit Jawaharlalji hag stated
in Parliament on 6th April, 1949....

An hon. Member: Too old.

ciating the policy of the State in re-
gard to foreign capital, the same
policy has continued since then, he
said:

“Government have stated be-
fore that as a rule the major in-
terest in ownership ang etfective
control of an undertaking should
be in Indian hands.”™

“Then the statement continues to say:

“Obviously, there can be no
hard and fast rule in this matter.
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Government will not object to
foreign capital having contro] of
a concern for a limited period if
it is founq to be in the national
interest and each individua] case
will be dealt with on its merits”.

The statement adds further that:

“The stress on the need to regu-
late, in the national interest, the
scope and manner of foreign capi-
tal arose from past association of
foreign capital and control with
foreign domination of the économy
of the country, but circumstances
today are quite different. The
object of our regulation should,
therefore, be the utilisation of
foreign capita] not only because
national savings will not be enough
for the rapid development of
the country on the scale we wish,
but also because in many cases
scientific, technical and indus-
trial knowledge and capital equip-
ment can best be secureq along
with foreign capital.”

Further on, he has added that forcign
interests would be permitted to earm
profits subject only to regulations
common to all, and there can be no
hard and fast rule etc.

Shrimati Renu Chakravarity: He
did not live to see what Bonn has done
to UAR,

Shri Lal Bahadur Shastri: We have
many things in common with UAR. ...

Shrimati Renu Chakravartty: We
should take a lesson.

we have separate patterns
ways in the two countries.

Shrimati Renn Chakravartty: I
hope they will not be identical.

in some

Shri Lal Bahadur Shastri: I would
like to say that the same policy conti-
nues. Generally our desire is thst
we shoulq have majority sharehold-
ing wherever foreign concerns colla-
borate with an Indian perty or with
the Government, but there may b#
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some cases in which it might ot be
possible to have Indian majority
shares because the technical knowhow
is not available to us; sometimes it
might also not be possible to fing the
necessary foreign exchange, and gune-
rally, so far as public sector projects
are concerned, in case we ‘'rave to
accept it, we have to do so in tne case
of basic and heavy industries. How-
ever, our general policy, as I said, re-
mains the same. I would also like to
add that even if there is a majority
shareholding, it might be for a limit-
ed period. Later on, the concerns or
the plants or the companies might
sell their shares to Indian parties. We
can impose it as one of the conditions
in our agreement with them, anq we
do keep thig thing in view whenever
we enter into an agreement with
foreign concerns. Each and every
case which comes up is very carefully
scrutinised and examined. In a few
cases, the may have to accept majo-
rity shareholding, however, with the
condition that as far as possible, ulti-
mately they might become minority
partners in the concerns which are
set up here.

I was saying that we have as our
objective socialism and we are trying
to pursue that objective through our
different plans, and planning is
a very difficult problem for us be-
cause on the one hand the gap is
tremendous; between what tne people
want and what we can do, there is
such a wide gulf that it becomes so
difficult for the planners to decide as
to what the size of the Plan should be.
If they look to the necds and require-
ments, they have to provide for a
much bigger plan. Then the resourc-
es have also to be found and it is im=
portant that we should be verv care-
ful about finding the resources and in
the light of the actual resources only,
the plan could be drawn up.

However, two things are important.
As 1 said, we should have a very
careful examination of the position of
our resources. Secondly, it should be
seen that production will match the

2280 (Ai) LSD—®
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investment. If there is greater invest-
ment and production is not adequate,
naturally then it leads to inflationary
tendencies. We have also to be care-
ful about the implementation of our
plan; I must gay it has to be much
more effective and efficient implemen-
tation. We should see to it that there
is quick execution of each project.

Shri Ranga: All pious hopes,

Shri Lal Bahadur Shastri: I would
suggest that in order to achieve effec-
tive and quicker implementation we
should keep three or four things in
mind. Firstly, there should pe plan-
ning in depth, that is, greater details
for each project should be prepared:
secondly, there should be a time-and-
cost schedule for each unit. Third-
ly, there should be a machinery to
keep a watch on the progress. Fourth.
ly, there should be advance prepara-
tory action within this year on some
of the Fourth Plan projects.

Lastly, it is essential that there
should be larger facilities for training
of personnel. So, we have to keep
these points in view and I am sure
that if we keep them in view, it would
be possible for us to go ahead with
our Plan and also to complete our
projects in time.

There is not much time, but there
was some disturbance in between
when I referred to foreign policy. In
regard to foreign affairs, we stick
to our basic policies. They arc quite
clear and naturally our desire is to
remain friendly with all countries.
And we as a developing country want
that there should be peace in the
world: not that it is purely with a
selfish view that we say this. But
there is no doubt about it, that quite
a large part of the world ig in the
process of development. Those coun-
tries which have attained their free-
dom recently are backward in many
ways, especially economically, and
therefore, they would never like that
the peace of the world should be dis-
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turbed. It is important that there
should be the policy of co-existence
which should be generally acceptable
to all. Because, even if we differ in
Ideology or in other matters with
other countries, it should not be
impossible for us to live together
peacefully. Therefore, the policy of
non-alignment and co-existence be-
comes absolutely important and essen-
tial for us. We of course stick to
them and it would be our effort to
see that we co-operate with other
countries also who pursue these
policies.

On the question of South Vietnam,
8 serious situation has developed, and
one fears wheather the conflict might
not escalate. Recently, on behalf of
the Government of India, we issued
a statement suggesting that this con-
flict should end and that hostilities
should cease immediately, and a
Geneva type conference should be
held.

off TR : gTg T

Shri Lal Bakadur Shastri: We have
written also to the United States of
America, to the USSR Government
and also to some non-aligned coun-
tries. I have received replies from
some countries. They have generally
welcomed this idea. They have sup-
ported the idea of ending the hostili-
ties and they also want that some
kind of conference or dialogue should
be held.

Shri Nath Pai (Rajapur): What is
the response from the USA and USSR
in particular?

Shri Lal Bahadur Shastri: 1 have
not received final replies from them.

Shri Nath Pal: You have received
only acknowldgments for your
letters.

Shri Lal Bahadur Shastri: Yes;
acknowldgment, but besides that,
they have to some extent indicated
also what. their approach is. How-
ever, 1 would not like to go into them
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at present, till we have received final
replies from them.

Shri Kapur Singh (Ludhiana): Are
the replies favourable or hostile?

Shri Lal Bahadur Shastri: The
replies which I have received are
favourable and not hostile.

Shri Hari Vishna Kamath: What is
the Government's attitude to Malaysia-
Indonesia confrontation? Nothing has
been said in the Address also.

17.00 hrs,

Shri Lal Bahadur Shastri: On
Malaysia and Indonesia, we have
always suggested that there should be
no confrontation between the two-
countries. I am glad to notice that
there is some effort to bring about
some kind of peaceful discussions bet-
ween the two countries.

Shri Hari Vishnu Kamath: Is India
making some effort?

Shri Lal Bahadur Shastri: Not
India; there are other countries which
are doing it. I do hope that it would
be possible for the two countries to
sit round the table with the help of
others. We would never like that
Indonesia and Malaysia should fight
amongst themselves.

In regard to the Afro-Asian confer-
ence, I would not like to say much
except that I do hope that this con-
ference will uphold the policies of
non-alignment, co-existence, disarma-
ment, peace and anti-colonialism. I
do hope that this conference will
strengthen Afro-Asian solidarity and
also strengthen the forces of peace
and co-operation among the Afro-
Asian family.

In regard to China, I have nothing
much to say except that they have
already exploded an stom bomb, and
there is a report that they might ex-
plode another atom bomb. However,



2109 President’s

we do not want to follow in the foot-
steps of China and we have decided
that we do not propose to manufac-
ture the atom bomb in India. How-
ever, we will continue the develop-
ment of our nuclear devices for
peaceful purposes and we are going
ahead with it.

Shri Harl Vishnu Kamath:
about the Colombo proposals?

What

Shri Lal Bahadur Shastrl: The
Colombo proposals are there where
they are.

Shri Hari Vishng Kamath: Unila-
terally alive?

oft TR /U G a9 ar
g ? '

SR WA 5T wd qiAd ar
L El

Wt o A& dww (w1 )
FRAT F AT q A TG T |

Shri Lal Bahadur Shastri: We have
gone to the farthest length and we
have nothing more to say in that
matter, because it is the proposal of
the Colombo countries.

Shri Nath Pai: I am sorry; I do
not want to interrupt the Prime
Minister, but that would not be an
adequate reply for the Prime Minister
speaking for the first time on this
very vital issue. By the resolution
passed by this House on 14th Novem-
ber, 1962, he is under an obligation to
see that the territory occupied by
China by force will be retrieved by
this country by using all means. That
was the unanimous decision. This is
his first commitment to this Parlia-
ment and to this country and it is no
use saying that the Colombo proposals
are dead and buried. What alterna-
tive measures Government has in
mind, I want to hear something about
that.
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Shri Lal Bahadur Shastri: That
pledge is there. I hope the hon.
Member does not expect us to go and
attack China today.

Shri Nath Pai: We want that our
territory should be liberated.

Shri Lal Bahadur Shastri: All these
matters are to be considered taking
into view the various implications.
There is, for example, our own pre-
paration. Then, preparation apart, we
have to consider whether the time is
appropriate for it. It is not that we
can take such drastic steps imme-
diately or without considering the
various implications of the problem.
Therefore, I said that the pledge is
there and we have to prepare our
country for it.

Shri Ranga: Is this the way that we
are reiterating our national determi-
nation? Are you, Sir, satisfled? We
are not satisfled. There does not seem
to be even that ring of determination,
not to speak of the spirit of it, to get
our country vacated of foreign aggres-
sion. (Interruption).

Mr. Speaker: The hon. Member
shall have further opportunities,

Shri Lal Bahadur Shastri: If the
hon. Member thinks that I am going
to attack China tomorrow, I am sorry

Shri Nath Pai: 1 would like to tell
the Prime Minister that nobody

ft THECAR ;WM A W
frat %% a1 g ¢ afe A ST
a1 sy e o1 fawre et ST TE 7

waw wgrew ¢ & anft ot
qifs, srifr ¥ ag a7 wF WA A
W g AT Arw g fe T
affy 76, &1 ¥ T AT A F )

oft TRvTY @ ¥ WY, WeqEr
qERT |
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Shri Nath Pai: The Prime Minister
twice told us that we are putting
questions as if we expect him to attack
China, I think it is unfair. The
Prime Minister realises that it is we
who are the victims of an attack.
Nobody in this country ever suggested
that we attack China. When we sug-
gest that you redeem the pledge given,
you insinuate that we are suggesting
that we attack China. If you go into
NEFA or Ladakh do we attack China?
We move in our own territory which
is in the occupation of the enemy,
and to call it an attack is I think e
travesty of truth.

ot vt (fgae) : qreft oY F
&g & T 17 77 g7 gwer adi w3
R 5@ AT T & OF swAEqT FT AW
IBTAT ATEAT § | qg ATT AW AR B
FIFR FfAAE AT Y1 AT T EW
qT A fRgr § w1 gl ffa ax
ag Fawr f67 qs1 § 1 AT AW
aifre &3 R Ffog §F §a @
SR AT 75 § 5 g0 WAl IR
IMIFE?

WETW WA @ AT IATAT A A
T, TF F W (TR AGAT F Fg
fear w7 gad F g lr 7

Wt TRTATAE ;o I aw & X
wE @ AR W9 A AT )

3

wery WAy a) 9K & 59 Ay
g W § fF 0F T FT IO W
o owm I oA & oA W
g

i TRTACAR AT & @Y ad
IRE

weow wgw & § gOX g
T 1AM ATTRY 1

Shri Lal Bahadur Shastri: In so far
as NEFA is concerned, we are there
and very much there. Even on the
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Ladakh front wherever we were we
are at present. But taking any further
steps towards vacation of the aggres-

ot TR FRI 2 R E 7
oMY gH AW A 2E 7B § ) A v
T g

ot avmlt Sy A W afe
aEa ...

R WRRE & R § I
wgT & w1 wwEw A g

Wt WET @ @ g Ay
yft ®r aifrw 3w &)

e WA OF ¥ a8 9 5,
Q7 &, O ¥ G, wa v w7
W Wy aifee & T wwE AwAY

Mo TH wAPL Wifgan : 77
e 9 F fax w0 7 o & I
Iq U WAl a @ FX 4
] ogo wAA W P FHA

W WEAY : WH WY 5 AR |
FEARRE

Shri Lal Bahadur Shastri: I shall
finish my speech in another five
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minutes. ] just want to refer to one
or two other subjects.

off TR qrw . A0 &Y g
¥ I # 3O T § A | W Fe
qar =T ?

W WERT AT A /S
™ T ¥ AEs AR AR e
@it

Shri Lal Bahadur Shastri: Shri
Homi Daji said that there is a shift
to the right and that I have shifted
to the right. I do not know if he is
also not to the right of some other
party. At least for us it is a matter
of some interest and amusement that
even in the Communist party there
are now two groups, rightists and
leftists. We were always being
accused of being rightists.

ot THAAE qIEE 0 A AN WY A
e § I A0

Shri Lal Bahadur Shastri: They
also sail in the same boat. We are
going neither to the right nor to the
left; we are going forward, instead
of going to the right or to the left.

Then he further levelled charges
that there are differences in the party
and that different statements are
being made by different people. Well,
in so far as differences in political
parties are concerned, the Congress
alone should not be blamed. The
Communist Party is itself divided.
Look at the kind of statements which
are being made in Kerala by Shri
Achutha Menon and others against
Shri E. M. S. Namboodiripad. In the
Swatantra party also there are diffe-
rent views, some holding views diffe-
rent from those expressed by others.

Shri Ranga: Only, we do not play
the ostrich.

Shri Lal Bahadur Shastri: Even in
the Socialist Party now there has
been division.
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o TH AAET Wfgwn : Fidw

e Hfad qa 7= W7 |

Shrimati Renu Chakravartty: But
in the government if you have such
a political crisis that no two Ministers
have the same view on any subject,
then it becomes very serious.

Shri Lal Bahadur Shastri: I might
say that it is not correct at all.

To TW AAIET sfgan : v i
L7 # Sur §ARET Y ) W s
a0 A F Aw Iy qw won
ST | GTGF S WG &1 §HA- )

Shri Lal Bahadur Shastri: The
Congress has been like this since 1920.
It is not as if the Congress has assum-
ed this position today. It has been
like this since 1920, when Dr, Lohia
was in the Congress. He was one of
those who held views different from
the majority opinion in the Congress.

WMo TR AART wifgar @ T
FH A A TTGI AT ATH G |
ST G TZ AT A agT |0
TF A AAAL |

Shri Lal Bahadur Shastri: If he
will excuse me, I would only like to
say that although he is a very able
man and he is held in esteem by us,
somehow, I was always a modcrate
in that respect and I ncver agreed
with the views of Dr, Lohia.

To TW  wHlgT  wifgn -
MEAT T WFiT FEd T gRW 3A
T TZ TR TR

Shri Lal Bahadur Shastri: I would
like to say that the Congress is a:big
organisation and if some views arc
expressed which are different fromr
mine or that of others. I do not think
we neced take it very seriously

=t TWATE QY :
AT a% gk §

7R WA
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Shri Lal Bahadur Shastrl: If it is
said that there is a shift, that there
are differences or that fighting is
going on, I do not accept that at all.
In fact, I would say, as was said per-
haps by one of our Members, during
the recent months the people have
shown their fullest confidence in the

Shri Ranga: Question.

Shri Lal Bahadur Shastri: ....
specially in the by-elections......

Shri Hari Vishnu Kamath:
have lost some.

You

Shri Lal Bahadur Shastrl: ... .not
only in Panchayat clections but in all
the Assembly and Parliament by-
elections.

ot TRYTE qIE ¢ FlET, 9LHT
qY7 ¢F BT AT AR T & AATT
7 qrgar e |

Shri Lal Bahadur Shastrl: I might
say that national unity is the need
of the hour. Recent events in the
country have touched everyone of the
hon. Members. The lessons of these
events must not be allowed to be lost
upon us. Those who incited passions
were no friends of the country. They
sought to undo within a few days the
mighty and heroic efforts of those in-
numerable patriots who sacrificed
themsclves to secure independence
and to build up a united India. The
Members of Parliament do not repre-
sent here a constituency nor a region
but the country as a whole and they
are bound by law and by oath to
maintain the integrity of our mother-
Jand. In the forum of Parliament we
must think of the entire nation and
of a!l the people.

Some doubt has been expressed
about the strength of Government.

Shri Ranga: Here is the strength,
the whole of it!
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Shri Lal Bahadur Shastri: As I
said just now, dialogues or discussions
do not mean that we have no mind
of our own.

Shri Hari Vishnu Kamath: More
than one mind.

Shri Lal Bahadur Shastri: In a
democratic set-up there should be
freedom of expression and freedom of
speech.

Shri Hari Vishnu Kamath:
unity in action.

But

Shri Lal Bahadur Shastri: When I
say this, I do not mean that there
should be no discipline. There has to
be some discipline in a party and, of
course, in the Government it has to
be much more. There has to be a
feeling of collective responsibility and
I do agree that we have, the members
of the Cabinet, to speak with one
voice.

o TR AANET fgar : Fargroaw
A g 9ET |

Shri Lal Bahadur Shastri: They
tendered their resignations. But what
Shri Daji sald is that I am being
pushed this side or that side. So, I
might tell him that my mind is quite
clear about our policies and pro-
grammes. I know what the basic
tenets are. I might tell him that no
group or individual can make me
deviate from these basic tenets.

May I say at the end that this Gov-
ernment means to rule and govern
the country subject to certain tradi-
tions which are so valuable to demo-
cracy.

Mr. Speaker: Have I to put any of
the amendments to the vote sepa-
rately?

Some hon. Members rose—

Mr. Speaker: I will not allow any-
thing.
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& 7 vy a1 5 w0 a5 ¥ fa¥ eafirr
T fear iy

Shri Ranga: The amendment that
stands in the name of Shri Masani,
as amended, may be put to the vote.

ot TdTw araw : § wreE sEer
F A F wg A § 1 #A A
gan ﬁhq@lgwma}
AL LU 302

other amendment besides

No. 6?

Shri Hari Vishnu Kamath: No. 11,
part (c).

Y TWAEE W IR WEE-
How § @R ¥

Mo W WAL ®fgar : w6
Wl gEE W QW J AT ¥ o=
fem weaw AR |

f THRTE qIEE AW AW O
2

Shrimati Renu Chakravartty: I
would like the amendment moved by
Dr. Ranen Sen to be put to the vote.

Mr. Speaker: I do not have any.

Shrimati Renu Chakravartty: They
are all together.

Mr, Speaker: I do not find them. I
have only those of Shri Yashpal Singh,
Dr. L. M. Singhvi, Shri Tridib Kumar
Chaudhuri, Shri Sivamurthi Swamy,
Shri M. R. Masani, Shri Pratap Kesari
Deo, Shri Sezhiyan, Shri Bhattacharya,
Shri Muhammad Ismail, Shri Kamath
and Shri N. C. Chatterjee. These are
all that T have got.
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@t T ;TR A @
Wy f AmE N g W
mtm’tiﬁwﬁwm
wifgd

Shri Harl Vishnu Kamath: Wil
you please read out amendment
No. 11, part (¢)?

Shri Nath Pai: If it is read out,
some Congress Members may be per-
suaded to vote for it.

sft TwAwe qrw s qwEe
o 91

Shri Sexhiyan (Perambalur): I want
my amendment, No. 8, to be put to
the vote.

Mr. Speaker: All right; so, amend-
ments Nos. 6, 8 and 11 are to be put
separately. I am putting amendment
No. 6 first to the vote of the House.

The question is:

That at the end of the motion, the
following be added, namely:—

“but regret—

(a) that the Address displays in
general a dangerous amount
of unjustified complacency
and sclf-satisfaction and gives
little indication of the grim
economic situation, of the
great distress suffered by the
people due to food scarcity
and high prices, and of the
fact that the country has been
taken to the brink of bank-
ruptcy as shown by the
Finance Minister’s statement
in Lok Sabha on February 17,

the absence of any indication
of a policy that could effec-
tively end inflation and create
conditions permitting of rapid

(b)

growth in industrial and
agricultural production,
(c) that on the contrary, the

Memorandum on the Fourth
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[Mr. Speaker]

(d)

(e)

Plan referred to in the
Address is calculated to lead
to accelerated inflation and a
general collapse of the eco-
nomy and shows that no
lesson has been learnt from
the failures of the Second and
Third Five Year Plans to ful-
fil most of their objectives,

that the Address does not
suggest a positive policy by
which India may be able ade-
quately to resist nuclear
blackmail on the part of Com-
munist China,

that, while expressing con-
cern over recent events in
South East Asia, the Address
suggests the convening of a
Geneva type Conference, not-
withstanding the fact that the
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Division No. 4]

Bheel, Shri P. H.
Buta Singh, Shri
Dandekar, Shri N.
Gounder Shri Muthu

Achal Singh, Shri
Alagesan, Shri

Alva, Shri Joachim
Aney, Dr. M. S,
Arunachalam, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bakliwal, Shri

Bal Krishna Singh, Shri
Balmiki, Shri

Barman, Shri P.C.
Barupal, Shri P.L.
Basapps, Shri

Baswant, Shri

Beara, Shri

Bhagat, Shri B. R,
Bhakt Darshan, Shri
Bhergavs, Shri M. B,
Bist, Shri J. B. 8.
Boroosh, Shri P.C.
Brajeswar Prushad, Shri
Chshravartty, Shrimati Renu
Chandrabhan Singh, Shri
Chandresckhar, Shrimati

AYES

Himatsinhji, Shri

Kapur Singh, Shri

Mahida, Shri Narendra Singh
Ramabadran, Shri

NOES

Chaturvedl, Shri S. N.
Chaudhuri, Shri D.S.
Chaudhuri, Shrimati Kamala
Chavan, Shri D. R.
Chavda, Shrimati Johraben
Chuni Lal, Shri

Daljit Singh, Shri

Das, Dr. M. M.

Das, Shri B. K.

Das, Shri N.T.

Dass, Shri C,

Deo Bhanj, Shri P.C.
Deshmukh, Dr. P. S,
Dey, Shri 8. K.

Dighe, Shri

Dinesh Singh, Shri
Dixit, Shri G. N.
Dorai, Shri Kashinaths
Dubcy, Shri R. G.
Dwivedi, Shri M. L.
Eliss, Shri Mohammed
Gairaj Singh Rao, Shri
Hajarnavis, Shri
Hansda, Shri Subodh

Address (Motion) 21200

present grim situation in that
region is a direct consequence-
of the two previous Geneva
Conferences on Vietnam and'
Laos respectively and that
the Address shows a singular
lack of understanding of the
fact that the defence of Laos,
Vietnam and Malaysia against
Chinese Communists expan-
sionism is essential for the
defence of India itself,

(f) that the Address fails to

express solidarity and support
to the Government and the:
people of Malaysia in their-
resistance to aggression and
to give any assurance of
India’s readiness to give mili-
tary assistance to Malaysia.™
(6)

The Lok Sabha divided:

[17.25 hrs.

Rangs, Shri

Reddy, Shri Narasimha
Sezhivan, Shri
Solanki, Shri

Hanumanthaiye, Shri
Heda, Shri

Hemraj, Shri
Himatsingka, Shri
Jadhav, Shri M. L.
Jadhav, Shri Tulshidas
Jain, Shri A. P.

Jamir, Shri S. G.
Jamunadevi, Shrimati
Jayaraman, Shri
Joshi, Shrimati Subhadr s
Jyotishi, Shri J. P.
Kabir, Shri Humayun
Kamble, Shri
Keishing, Shri Rishang
Khadilker, Shri

Khan, Shri Osman Ali
Khan, Shri Shahnawaz
Khanna, Shri Mehr Chand
Kisan Veer, Shri
Kotoki, Shri Liladhar
Koujalgi, Shri H. V.
Kripa Shankar, Shri
Krishna, Shri M. R,
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Krishoamachari, Shri T.T.
Kureel, Shri B. N.
Lahtan Chsudhry, Shri
Lakhan Des, Shri

Lalit Sen, Shri

Laskar, Shri N. R.
Laxmi Bai, Shrimati
Mahtab, Shri

Majithia, Shri
Malaichami Shri
Malaviys, Shri K.D.
Mandal, Shri J.

Mandal, Shri Jamuna Prasad
Marandi, Shri

Mate, Shri

Mehrotra, Shri Braj Biharl
Mchta, Shri J. R,

Mehta, Shri Jashvant
Minimata, Shrimati
Mirza, Shri Bakar Al
Misra, Shri Bibbuti
Misra, Shri Bibudhendrs
Misra, Shri Shyam Dbar
Morarka, Shri

More, Shri K.L.

More, Shri S. S.
Mukerji, Shrimati Sharda
Murthy, Shri B.S.
Murti, Shri M. §.
Muthiah, Shri

Naik, Shri D. J.

Nanda, Shri

Nayar, Dr. Sushila
Niranjan Lal, Shri
Pande, Shri K. N.
Pandey, Shri Vishwa Nath
Parpa Lal, Shri

Pant, Shri K. C.
Parashar, Shri

Patel, Shri Chhotubhai
Patel, Shri N. N.

Mr. Speaker: The result of the
Division is: Ayes, 12; Noes 193.

The motion was negatived,

Patel, Shri P. R.

Patel, Shri Rajeshwar
Patil, Shri S. B.

Patil, Shri S. K.

Patil, Shri Vasantrao
Pattabhi Raman, Shri C. R.
Prabhakar, Shri Naval
Pratap Singh, Shri

Purl, Shri D. D.
Raghunath Singh, Shri

Raj Bahadur, Shri

Rajdeo Singh, Shri

Raju, Dr. D. S.

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramanathan Chettiar, Shri R.

Ramsekhar Prasad Singh, Shri

Rane, Shri

Raso, Shri Hanmanth
Raso, Shri Jaganatha

Rao, Dr. K.L.

Rao, Shri Krishnamoorthy
Rao, Shri Muthyal

Rao, Shri Rameshwar
Rao, Shri Thirumala
Reddi, Dr. B. Gopala
Reddiar, Sbri

Reddy, Shrimati Yashoda
Roy, Shri Bishwanath
Sahs, Dr. S. K.

Sabu, Shri Rameshwar
Samanta, Shri S. C.
Satyabhama Devi, Shrimati
Sen, Shri P. G.

Shah, Shri Manabendra
Shakuntala Devi, Shrimati
Sham Nath, Shri
Shankaraiys, Shri
Sharma, Shri A. P.
Sharma, Shri D. C.
Sharma, Shri K. C
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Shashi Ranjan, Shri
Sbastri, Shri Lal Bahadur
Shastri, Shri Ramanand
Sheo Narain, Shri
Shinde, Shri
Siddananjapps, Shri
Siddiah, Shri

Singh, Shri D. N.
Singh, Shri K. K.
Singh, Shri S. T.

Sinha, Shri Satya Narsyan
Sinhasan Singh, Shri
Sonavane, Shri

Soy, Shri H. C.
Subbaraman, Shri
Subramanism, Shri C.
Subramanyam, Shri T.
Sumat Prasad, Shri
Swamy, Shri M. P,
Swaran Singh, Shri
Tahir, Shri Mohammed
Tantia, Shri Remeshwar
Thimmaish, Shri
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, Shri R. S.
‘Tyasgi, Shri

Uikey, Shri

Upadhyaya, Shri Shiva Dutt:
Vaishyn, Shri M. B.
Valvi, Shri
Venkatasubbaish, Shri P.
Verma, Shri Balgovind
Verma, Shri K. K.
Vyas, Shri Radhey Lal
‘Wadiwa, Shri

‘Wasnik, Shri Balkrishna
Yadav, Shri Ram Harkh
Yadava, Shri B. P.

the language policy of the Gow
ernment of India.” (8).

The motion was negatived,

Mr. Speaker:

I shall now put

amendment No, 8 moved by Shri
Bezhiyan to the vote of the House.

The question is:

“That at the end of the motion,
the following be added, namely:

“but regret the failure to take
adequate notice of the strong
feelings of the people of South
India and the recent flare-ups
in South and aggravating the
situation by calling in military
as a result of implementation of

Mr. Speaker: Now I shall put
amendment No. 11(c) moved by Shri
Hari Vishnu Kamath to the vote of
the House.

The question is:

“That at the end of the motion,
the following be added, namely:

“but regret—

(c) that the Address makes no
mention whatsoever of the
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[Mr. Speaker]
solemn pledge taken by Par-
liament to drive out the
Chinese aggressor from our
sacred soil, and betrays Gov-

ernment’s lack of awareness
of the potential menace to Shri Hari Vishnu Kamath: I em

India from the collusion bet- 80Ty I was a bit slow in reaching my
ween China and Pakistan”  seat.
11(c).
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The Lok Sabha divided:

Shri Raghunath Singh: The mover
himself has not voted.

Shri Raghunath Singh: His vote

Shri Nath Pai: Let Mr. Shastri Should not be counted. He was not

accept it. in his seat.

Mr. Speaker: Let the lobbies be Shri Hari Vishngy Kamath: I don't
cleared. mind. You can have one more vote.
Oivislon No. 5] AYES [17.27 hrs.
Bheel, Shri P. H Kachhavaiya, Shrl Hukam Chand Ramabadran, Shri
Buta Singh, Shri Kamath, Shri Hari Vishou Rangs, Shri
Dandekar, Shri N. Kapur Singh, Shri Reddy, Shri Narasimha
Duwivedi, Shri Surendranath ‘Mahida, Shri Narendrs Singh Sezhiyan, Shel
‘Gounder, Shri Muthu Mate, Shri Solant, Shri
Himatsinhji, Shri Nath Pai, Shri Yashpal Singh, Shri

TS NOES FRPEFTEN
Alagesan, Shri Deshmukh, Dr. P.S. Kotoki, Shri Liladhar
Aney, Dr. M. S. " Dey, Shri S. K. Koujalgi, Shri H. V.
Arunschalam, Shri Dighe, Shri Kripa Shankar, Shei
Azad, Shri Bhagwat Jha Dinesh Singh, Shri Krishoa, Shri M. R,
Dixit, Shri G. N. Krishnamachari, Shri T, T.

Babunath Singh, Shri
Bakliwal, Shri
Balkrishna Singh, Shri
Balmiki, Shri

Barman, Shri P. C.
Barupal, Shri P,
Basappa, Shri

Baswant, Shrl}

Besra, Shri

Bhagat, Shri B, R.V
Bhakt Darshan, Shri
Bhargava, Shri M. B.
Bist, Shri J.B. S. (
Borooah, Shri P. C."
Brajeshwar Prasad, Shrl
Chandrabhan Singh, Shrl
Chandrasekhar, Shrimat
Chaudhuri, Shri D. 8.
Chaudhuri, Shrimati Kamals}
Chavan, Shri D. R
Chuni Lal, Shri

Daljit Singh, Shrl

Das, Dr. M. M.

Das, Shri B. K.

Das, Shri N. T.

Dass, Shri C.

Deo Bhanj, Shri P. C.

Doral, Shri Kashinatha
Dubey, Shri R. G.
Dwivedi, Shri M. L.
Gaijraj Singh Reo, Shri
Hajarnavis, Shri
Hanada, Shri Subodh
Hanumanthaiys, Shri
Heda, Shri

Hem Raj, Shri
Himatsingka, Shri
Jadhav, Shri M. L.
Jadhav, Shri Tulshidas
Jain, Shri A. P.

Jamir, Shri S. G,
Jamuna Devi, Shrimati
Jayaraman, Shri

Joshi, Shrimati Subhadra
Jyotishi, Shri J. P.
Kabir, Shri Humayun
Kamble, Shri
Keishing, Shri Rishang
Khadilkar, Shri

Khan, Shri Osman Al
Khan, Shri Shashnawas
Khaanna, Shri Mehr Chand
Kisan Veer, Shri

Kureel, Shri B. N.

Lahtan Chaudhry, Shri
Lakhan Das, Shri

Lalit Sen, Shri

Laskar, Shri N. R.
Mahtab, Shri

Majithia, Shri
Malaichami, Shri
Malaviys, Shri K. D.
Mallick, Shri Rama Chandra
Mandal, Shri J.

Mandal, Shri Yamuna Prassd
Marandi, Shri

Mehrotrs, Shri Braj Bibari
Mehta, Shri J. R.
Minimata, Shrimati
Mirza, Shri Bakar All
Misrs, Shri Bibhuti

Misrs, Shri Bibudhendra
Miers, Shri Shyam Dhar
Mohammad Yusuf, Shri
Morarka, Shri

More, Shri K. L.

More, Shri 8. S.
Mukerjee, Shrimati Sharda
Mar ti, Shri M. 8.
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" Muthish, Shri

Naik, Shri D. J.

‘Nands, Shri

Nayar, Dr. Sushils
Niraojan Lal, Shri

Pande, Shri K. N,
Pandey, Shri Vishws Nath
Panna Lal, Shri

Pant, Shri K. C.
Parashar, Shri

Patel, Shri Chhotubhai
Patel, Shri N. N.

Patel, Shri P. R,

Patel, Shri Rajeshwar
Patil, Shri S. B.

Patil, Shri Vasantrao
Pattabhi Raman, Shrl C. R.
Prabhakar, Shri Naval
Pratap Singh, Shri

Yuri, Shri D. D,
Reghunath Singh, Shri
Rej Bahadur, Shri

Rajdco Singh, Shri

Raju, Dr. D. S. '

Ram Subhag Singh, Dr.
Ram Swarup, Shri

Rao, Shri Jaganaths

Rao, Dr. K. L.

Rao, Shti Krishnamoorthy
Rao, Shri Muthyal

Rao, Shri Rameshwar
Rao, Shri Thirumala
Reddi, Dr. B. Gopals
Reddiar, Shri

Reddy, Shrimati Yashoda
Roy, Shri Bishwanath
Sahs, Dr. S. K.

Sahu, Shri Rameshwar
Samanta, Shri S. C.
Satyabhama Devi, Shrimatl
Sen, Shri P. G.

Shah, Shri Manabendra
Shakuntala Devi, Shrimatl
Sham Nath, Shri
Shankaralys, Shri
Sharma, Shri A. P.
Sharma, Shri D. C.
Sharms, Shri K. C.
Shashi Ranjan, Shri
Shastri, Shri Lal Bahadur
Shastri, Shri Ramanand
Sheo Narain, Shri
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Singh, Shri K. K.
Singh, Shri 5. T.
Sinha, Shri Satya Narsia
Sinhasan Singh, Shri
Sonavana, Shri:

oy, Shrl H.C.
Subaraman, Shri
Subramaniam, Shri C.
Subramanyam, Shri T.
Sumat Prasad, Shri
Swamy, Shri M. P.
Swaran Singh, Shri
‘Tahir, Shri Mohammad
Tantis, Shri Rameshwar
Thimmaish, Shri
Tiwary, Shri D. N.
Tiwary, Shri R. S.
Tyagl, Shri
Ulkey, Shri
Upadhyays, Shri Shiva Dutt
Vaishys, Shri M. B,
Valvi, Shri
Venkstasubbaiah, Shri P.
Verma, Shri Balgovind
Verma, Shri K. K.
Vyas, Shri Radhelal

Ramanathan Chettiar, Shri R, Shinde, Shri
Ramshekhar Prasad Singh, Shri Siddananjappa, Shri
Rane, Shri Siddish, Shri

Rao, Shri Hanmanth

Mr. Speaker: The result of the

Division is: Ayes 18; Noes 182. (a)

The motion was negatived,

‘Wasnik, Shri Balkrishna
Yadav, Shri Ram Harkh
Yadava, Shri B. P.*

“but regret—

the failure to evolve a suit-
able formula to solve the
language policy of the Union,

(b) that suitable action has not

st v s g WY o Enea

gTaT 1)
()
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The question is:

“That at the end of the motion,
the following be added, namely:

been taken to get back the
Indian soil from the Chinese,

the failure in arresting the
rise in prices of essential
commodities and the deterio-
rating food situation, non-
supply of the promised quota
of imported wheat to U.P. as
also failure to safeguard the
interests of sugarcane
growers,

the failure to uplift the back-
ward classes,

that there is no mention in
the Address in regard to the
neglect of regional languages,
encouragement of English and
the creation of differences
between North and South,
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[Mr.
)

(8)

(h)

President’s

Speaker]

that there is no suggestion, in
the Address to remove
increasing corruption, nepo-
tism and impact of bureau-
cracy,

that there is no mention in
the Address of deplorable law
and order situation and
administrative inaction and
carelessness which is evident
by the assassination of Shri
Kairon and the failure to
apprehend the assassins,

that there is no mention in
the Address of the inefficiency
of the Defence of India Rules,
the arrest of the Communists
at the time of Kerala elec-
tions and the maltreatment in

jails of the members of Sam-

yukta Socialist Party,

Demand No. 6]

Achal Singh, Shri
Alagesan, Shri

Alva, Shri Joachim
Arunachalam, ghri
Babunath Singh, Shri
Bakliwal, Shri
Balkrishna Singh, Shri
Barman, Shri P. C.
Barupal, Shri P, L.
Baswant, Shri

Bhakt Darshay, Shri
Bhargava, Shri M. B.

Bist, Shri J. B. S.
Borooah, Shri P. C.
Brajeshwar Pr , Shri
Chandrabhan Singh, Shri
Chandrasckhar, Shrimati
Chaturvedi, Shti S. N.
Chaudhuri, Shri D. S.
Chaudhuri, Shrimati Kemala
Chavan, Sbri D. R.
Chavds, Shrimati Johraben
Chuni Lal, Shri

Daljit Singh, Shri

Das, Dr. M. M.

Das, Shri B.K.

MARCH 2, 1965

(i)

)
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that there is no mention in
the Address of the withdrawal
of jeeps from Community
Development Blocks in accord-
ance with the Prime Minis-
ter's assurance, and

that there is no mention in
the Address of the steps taken
by Government to remove
economic inequality.” (1)

The Lok Sabha divided:

=Y urdh ;g F JFET AT
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Bagri, Shri
Seczhiyan, Shri
NOES

Das, Shri N.T. Kotoi, Shri Liladbar
Dass, Shri C. Koujalgi. Shri H.V.
Deo Bhanj, Shri P.C, Kripa Shankar, Shri
Dey, Shri S.K. Krishna, Shri M.R.
Dighe, Shri

Dinesh Singh, Shri
Dixit, Shri G.N.
Dorai, Shri Kashin: tha
Dubey, Shri R.G.
Dwivedi, Shri M.L.
Gajrsj Singh Rao, Shri
Hansda, Shri Subodh
Hanumanthaiya, Shri
Heda, Shri

Hem Raj, Shri
Himatsingks, Shri
Jadhav, Shri M.L.
Jadhav, Shri Tulshidas
Jamir Shri S.G.
Jayaraman, Shri

Joshi, Shrimati Subhadra
Jyotishi, Shri J.P.
Kamble, Shri
Keishing, Shri Rishang
Khadilkar, Shri;
Kban, Shri Osman Ali
Khan, Shri Shahnswaz
Kisan Veer, Shri

Krishnamachari, Shri T.T.
Kureel, Shri B.N.

Lahtan Chaudhry, Shri
Lakhan Das, Shri

Lalit Sen, Shri

Laskar, Shri N.R.

Laxmi Bai, Shrimati
Mahtab, Shri

Mujithia, Shri

Malaichami, Shri

Malaviya, Shri K.D.
Mallick, Shri Rama Chandre
Mandal, Shri J.

Mandal, Shri Yamuna Prasad
Marandi, Shri

Mehrotra, Shri Braj Bihari
Mehta, Shri J.R.
Mirza, Shri Baker Ali
Mishra, Shri Bibhuti
Mishra, Shri Bibudhendra
Misra, Shri Shyam Dbar
Mohammad Yusuf, Shri
Morarka, Shri

More, Shri K.L.
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Maore, Shri S.S.
Mukerjee, Shrimati Shards
Murthy, Shri B.S.
Muthish, Shri

Naik, ShriD.J.

Nanda, Shri

Nayar, Dr. Sushila
Niranjan Lal, Shri

Pande, Shri K.N.
‘Pandey, Shri Vishwa Nath
Panna Lal, Shri

Pant, Shri K. C.
Parashar, Shri

Patel, Shri Chhotubhai
Patel, Shri N. N.

Patel, Shri P. R,

Patel, Shri Rujeshwar
Patil, Shri S. B,

Patll, Shri S.K.

Patil, Shri Vasantrao
Pattabhi Raman, Shri C. R.
Prabhakar, Shri Naval
Pratap Singh, Shri

Puri, Shri D. D.
Raghunath Singh, Shri
Raj Bahadur, Shel

Rajdeo Singh, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri

Ramanathan Chettiar, Shri R.
Rane, Shri

Reo, Shri Hanmanth

Rao, Shri Jaganatha

Rao, Dr. K. L.

Rao, Shri Krishnamoorthy
Rao, Shri Muthyal

Rao, Shri Rameshwar
Rao, Shri Thirumala
Reddi, Dr. B. Gopala
Rddiar, Shri

Reddy, Shrimati Yashoda
Roy, Shri Bishwanath
Saha, Dr. 8. K.

Sahu, Shri Rameshwar
Satyabhama Devi, Shrimati
Sen, Shri P. G.

Shah, Shri Manabendra
Shakuntala Devl, Shrimati
Sham Nath, Shri
Shankaraiys, Shri
Sharma, Shri A. P.
Sharma, Shri D. C.
Shashi Ranjen, Shri
Shastri, Shri Lal Bahadur
Shastri, Shri Ramanand
Sheo Narain, Shri

Shinde, Shri
Siddananjappas, Shri
Siddiah, Shri
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Singh, Shri K. K.
Singh, Shri S. T.
Sinha, Shri Satya Narayan
Sinhasan Singh, Shri
Sonavanc, Shri

Soy, Shri H. C.
Subbaraman, Shri
Subramaniam, Shri C.
Subramanyam, Shri T.
Sumat Prasad, Shri
Swamy, Shri M. P.
Swaran Singh, Shri
‘Tahir, Shri Mohsmmad
Tantia, Shri Rameshwar
Thimmaish, Shri
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, Shri R. S.
Tyagi, Shri

Ulkey, Shri

Upadhyays, Shri Shiva Dutt
Vaishya, Shri M. B.
Valvi, Shri
Venkatasubbaiah, Shri P.
Verma, Shri Balgovind
Verma, Shri K. K.
‘Wadiwa, Shri

Wasnik, Shri Balkrishns
Yadav, Shri Ram Harkh
Yadavs, Shri B, P.

Mr. Speaker: The result of the Divi-
sion is:

Ayes 2; Noes 178.

The motion was negatived,

Mr. Speaker: Now I shall put all
other amendments to the vote of the
House.

All the other amendments were also
put and negatived.

Mr. Speaker: Now, the question is:

“That an Address be presented
to the President in the following
terms:

‘That the Members of Lok

Sabha assembled in this session

are deeply grateful to the Preal-
dent for the Address which he
has been pleased to deliver to
both Houses of Parliament
assembled together on the 17th
February, 1965"."

The motion was adopted.

Mr. Speaker: The House stands
adjourned to meet tomorrow at
11 am,

17.30 hrs.

The Lok Sabha then adjourned tsl
Eleven of the Clock on Wednesday,
March, 3, 1065/Phalguna 12, 1888
(Saka).
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